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Minutes of AGENDA FOR 49th EXPERT APPRAISAL COMMITTEE 
(INDUSTRY-1 SECTOR) MEETING TO BE HELD DURING NOVEMBER 28th - 

29th , 2023 meeting Industrial Projects - 1 held from 28/11/2023 to 29/11/2023

MoM ID: EC/MOM/EAC/853082/11/2023

Agenda ID: EC/AGENDA/EAC/853082/11/2023

Meeting Venue: N/A

Meeting Mode: Virtual

Date & Time:

28/11/2023 10:30 AM 06:00 PM

29/11/2023 10:30 AM 06:00 PM

1. Opening remarks

Shri. Rajive Kumar, Chairman EAC welcomed the Committee members and opened the EAC meeting for further 
deliberations. Shri. Rajive Kumar also appreciated the efforts of the Ministry’s Team (Industry 1 Sector) for preparation 
and uploading the agenda of the EAC meetings and draft record of discussion very scientifically, systematically and 
timely on Parivesh Portal. -----------------------------*****--------------- Note - Due to Editor issue, Final Approved 
Minutes of the EAC is enclosed herewith in PDF as a ANNEXURE]. Please refer this document and Treat as approved 
Minutes of the EAC [Industry 1 Sector].

2. Confirmation of the minutes of previous meeting

Confirmation of the Minutes of the 48th meeting of the EAC for Industry-I sector held on 8th – 9th November, 2023 at 
MoEF&CC. The EAC, having taken note that final minutes were issued after incorporating comments offered by the 
EAC (Industry-1 Sector) members on the minutes of its 48th meeting of the EAC for Industry-I sector held on 8th – 9th 
November, 2023 conducted through Video Conferencing Mode, and noted that there is a modifications/factual 
correction reported by the PP, in the minutes of the 48th EAC meeting for the project/activities as below: Agenda No. 
48.3: Existing Rolling Mill having capacity of TMT Bars of 1,24,500 MTPA (415 TPD), Reheating Furnace- 21TPH” 
by M/s Elegance TMT Pvt. Ltd., located at Plot No.812/B-4&5, RIICO Industrial Area, Bhiwadi, Tehsil-Tijara, District 
–Alwar, Rajasthan-Consideration of Environmental Clearance as per provisions of Notification dated 20.07.2022 
[Rolling mills] - Reg. [Proposal number: IA/RJ/IND1/425497/2023; File No. IA-J-11011/225/2022-IA-II(IND-I)] The 
aforementioned proposal was considered and recommended by EAC in its 48th EAC Meeting held during 8th-9th 
November 2023 wherein after detailed deliberations, the committee recommended the proposal for grant of 
Environment Clearance under the provisions of EIA Notification, 2006 subject to the stipulation of specific conditions 
and general conditions. 2. The Public Hearing is exempted for this project as per MOEF&CC Notification S.O. 3250(E), 
New Delhi, 20th July, 2022. However, at Para 48.3.23 (no. 16) in the MoM of 48th EAC Meeting, it has inadvertently 
mentioned that “The Committee also deliberated on the public hearing issues along with action plan submitted by the 
proponent to address the issues raised during the public hearing and found it satisfactory”. The matter has been 
examined in the Ministry and it is observed that there is typographical error in the minutes of the meeting w.r.t. the 
above-mentioned proposal, as detailed below: Ref. point no. in MoM of 48th EAC Meeting Details given in MoM of 

Date: 08/12/2023

Government of India
Ministry of Environment, Forest and Climate Change

IA Division
(Industrial Projects - 1)

***
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may be mentioned in case of handling scrap and other recycled materials.

1. Details on toxic metal content in the waste material and its composition and end use (particularly of slag).

1.
Details on toxic content using Toxicity Characteristic Leaching Procedure (TCLP), composition and end use of 
slag.

1. 100 % dolo char generated in the plant shall be used to generate power.

1.
Fourth Hole fume extraction system shall be provided for SAF.WHR system shall be installed to recover 
sensible heat from flue gases of EAF. Provision for installation of jigging and briquetting plant to utilise the 
fines generated in the process.

1. No tailing pond is permitted for Iron ore slimes. Dewatering and filtration system shall be provided.

1.
Action plan for the stock piles with impervious floor, provision of garland drains and catch pits to trap run off 
material shall be submitted.

 

3.3. Agenda Item No 3:

3.3.1. Details of the proposal

Greenfield Project For Installation Of Iron Ore Beneficiation Plant- 1.5 MTPA Throughput (1.16 MTPA High 
Grade Ore), Iron Ore Pelletization Plant – 1.2 MTPA And Producer Gas Plant – 27,000 Nm3/hr Located At 
Village - Kapanda, Tehsil – Lahunipara, Dist. - Sundergarh, Odisha By M/s KAI International Private Limited 
by KAI INTERNATIONAL PRIVATE LIMITED located at SUNDARGARH,ODISHA

Proposal For Fresh EC

Proposal No File No Submission Date Activity 
(Schedule Item)

IA/OR/IND1/452282/2023
IA-J-11011/59/2021-IA-
II(IND-I)

14/11/2023
Metallurgical Industries 
(ferrous and non ferrous) 
(3(a))  

3.3.2. Project Salient Features

[Proposal No.: IA/OR/IND1/452282/2023; File No.: IA-J-11011/59/2021-IA-II(IND-I)] [Consultant: Visiontek 
Consultancy Services Pvt Ltd.; Valid upto 16.12.2023] 
 

 1. 
M/s. KAI International Private Limited has made an online application vide proposal no. 
IA/OR/IND1/452282/2023 dated 14.11.2023 along with copy of EIA/EMP report, Forms (Part A, B and 
C) seeking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for the project 
mentioned above. The proposed project activity is listed at S. No. 3(a) Metallurgical Industries (ferrous & non-
ferrous), and 2(b) Mineral Beneficiation under Category “A” of the schedule of the EIA Notification, 2006 and 
appraised at Central Level.

2. 

 

Name of the EIA consultant: M/s. Visiontek Consultancy Services Pvt Ltd. [List of ACOs with their Certificate / 
Extension Letter no. NABET/EIA/2023/RA 0209; valid upto 16.12.2023, as on November 22, 2023]. 

1. 

 
Details submitted by Project proponent
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The details of the ToR are furnished as below: 1. 

Date of Applicati
on Consideration Details Date of Acco

rd
ToR Validit

y

21.10.2021
48th meeting of REAC held on 11-12th  Novem
ber, 2021

Terms of Refere
nce

29.11.202
1

28.11.20
25

 

The project of M/s KAI International Private Limited, located at Village - Kapanda, Tehsil – Lahunipara, District 
Sundergarh, Odisha is for setting up of a greenfield project for installation of Iron Ore Beneficiation Plant- 1.5 
MTPA throughput (1.16 MTPA High Grade Ore), Iron Ore Pelletization Plant – 1.2 MTPA and Producer Gas 
Plant – 27,000 Nm3/hr. 

1. 

 

The proposal was considered during the 49th meeting of the EAC for Industry-I sector held on 28th – 29th 
November, 2023. The deliberations and recommendations of EAC are as follows:

1. 

 

3.3.3. Deliberations by the committee in previous meetings

N/A

3.3.4. Deliberations by the EAC in current meetings

Deliberations by the Committee
 

The Committee noted the following: 1. 

 

It is reported that there is a litigation bearing Original Application No. 94/2021/EZ was filed at Honourable NGT 
wherein Interim Orders were issued by Hon’ble NGT on 08.10.2021 & on 07.02.2023 for stay of EC process. As 
per orders, a Field Visit was carried by Joint committee comprising of nominee of DG Forest, MoEF&CC (not 
below the rank of ADG), Integrated Regional Officer of MoEF&CC, Bhubaneshwar, PCCF (HoFF), Odisha, 
Chief Wildlife Warden, Odisha and the District Magistrate, Sundergarh on 18.03.2023 and 28.04.2023. 
Pursuance of the Joint committee visit report and submissions, final order was passed by Hon’ble NGT dated 
22.08.2023, the above case was disposed with direction to MoEF&CC, to take a decision in the matter of grant 
of Environmental Clearance to the Project Proponent in accordance with law within a period of three months. In 
this context, the EAC discussed the ruling of Hon’ble NGT and believes that the PP should provide an update on 
the extent of adherence to the Joint Committee's observations and recommendations as outlined in its report. This 
update should include a justification and action plan for any conditions that have not been fulfilled i.e. PP needs 
to submit the detailed compliances of Hon’ble NGT order and Joint Committee report. 

1. 

The EAC took into consideration kml file on the Google Earth presented by the project proponent along with 
DSS of the project site shown on PARIVESH and observed that there is a habitation namely Village Daldali Sai 
at a distance of 0.5 km in SW and also Kukia RF is at a distance of 0.12 km from the project site. PP is required 
to submit a robust action plan aimed at minimizing the impact of project activities on these sensitive areas. 
Additionally, the PP must revisit the engineering layout plan, taking into account the presence of these sensitive 
areas.

2. 

The EAC noted that the Joint Committee in its report mentioned the possible high impact of raw material 
transport to the site, the existing road that connects to the National Highway (NH) needs to be strengthened and 
mitigate measures to be taken up. It is further noted that since the proposed Plant is surrounded by hillocks, 
(Electrostatic Precipitators) ESPs have to be installed and the chimney has to be designed of appropriate height 
and green belt plantation around the site must be taken up to mitigate air pollution. PP need to give special 
emphasis on these points and detailed Air pollution modelling study to understand the impact of surrounding 

3. 
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hills on pollution dispersion. Further effect of stack height on incremental GLC needs to be established using the 
model. In this context, the PP needs to submit the detailed mitigation measures and plans for this issue. 
The Committee deliberated on the public hearing issues along with action plan submitted by the proponent to 
address the issues raised during the public hearing and is of the view that the submitted action is not sufficient to 
address all the issues. The EAC advised PP to revise the action plan as per Ministry’s O.M. dated 30.09.2020.

4. 

The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and 
observed that PM2.5 and PM10 values are recorded already too high. PP/Consultant shall submit a stringent plan 
to minimise the levels of PM2.5 and PM10.

5. 

The PP has reported that proposed water requirement is 1180 m3/day, which is to be sourced from Brahmani 
River and allocation for drawl of 0.50 Cusec (1223.287 m3/day) surface water is obtained from Department of 
Water Resources. It is observed that the approval granted exceeds the stipulated quantity. The PP is required to 
provide a copy of the Memorandum of Understanding (MOU) or agreement executed with the Department of 
Water Resources.

6. 

The PP has reported that there are 3972 nos. of total trees available in the project site. 1500 trees have already 
been felled after taking permission from Divisional Forest Officer cum Wildlife Warden Rourkela Forest 
Division, Odisha vide letter number 5838/3F dated 20 Sep. 2021. Further, remaining trees available in the 
project site are 2472 nos. PP shall submit the permission letter obtained from the State Forest Department in this 
regard. 

7. 

The PP reported that Wildlife Conservation Plan has been prepared with a budget of Rs. 55.871 lakhs to be 
implemented in 5 years and the plan submitted to PCCF (Wildlife) vide memo no. no. 7846/4 F (Misc.), dated 
20.09.2022 for approval. PP shall submit the status of the approval with supporting documents.

8. 

The EAC advised PP/Consultant to represent the case again with revised proposal presentation. In view of the 
same, the EAC opined that PP needs to submit the report for consideration of the proposal. 

9. 

The EAC agreed to the request of PP/Consultant and allowed them to reappear after the revision of the 
application incorporating the desired information. 

10. 

 
Recommendations of the Committee:
 

In view of the foregoing and after detailed deliberations, the committee recommended to defer the proposal to 
address the shortcomings enumerated at para no. 49.10.6 above. The proposal may be considered after 
submission of the requisite information.

1. 

3.3.5. Recommendation of EAC

Deferred for ADS

 

3.4. Agenda Item No 4:

3.4.1. Details of the proposal

Uttam Strips Limited “Regularization of the existing project of Cold Rolling Mill for manufacturing of Cold 
Rolling Closed Annealing (CRCA) Strips, Cold Rolling Closed Annealing (CRCA) Tubes, Stamping, Rotor 
manufacturing shop, Household appliances of Installed Capacity 2,40,000 TPA” located at Plot No. SP-
496(A&C), RIICO Industrial Area, Bhiwadi, Phase-1, Tehsil- Tapukara (Previously Tijara), District- Alwar, 
Rajasthan-301019. by UTTAM STRIPS LIMITED located at ALWAR,RAJASTHAN

Proposal For Fresh EC

Proposal No File No Submission Date Activity 
(Schedule Item)

IA/RJ/IND1/444509/2023
IA-J-11011/542/2022-IA-
II(IND-I)

30/10/2023
Metallurgical Industries 
(ferrous and non ferrous) 
(3(a))  
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3.4.2. Project Salient Features

[Proposal No. IA/RJ/IND1/444509/2023, File No.  IA-J-11011/542/2022-IA-II(IND-I)]
[Consultant: Enkay Enviro Services Pvt. Ltd. (formerly known as Enkay Enviro Services); Valid upto 
12.12.2023] 
 

 1. 
M/s. Uttam Strips Limited has made an application online vide proposal no. IA/RJ/IND1/444509/2023 dated 
30.10.2023 along with copy of EIA report, Forms (Part A, B and C) and certified compliance report seeking 
Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for the project mentioned 
above. The proposed project activity is listed at S. No. 3(a) Metallurgical Industries (ferrous & non-ferrous) 
under Category “A” of the schedule of the EIA Notification, 2006 and attracts general condition due to Inter-
state boundary of Rajasthan & Haryana is adjacent to the Project site in North direction, and project lies in 
critically polluted area (CPA) and therefore, being appraised at Central Level.

2. 

 

Name of the EIA consultant: M/s. Enkay Enviro Services Pvt. Ltd. [List of ACOs with their Certificate / 
Extension Letter no. NABET/EIA/2023/RA 0183; valid upto 12.12.2023, as on November 22, 2023].

1. 

 
Details submitted by Project proponent
 

The details of the ToR are furnished as below: 1. 

Date of Application Consideration Details Date of Accord ToR Validity

14.07.2023 Standard Terms of Reference issued Terms of Reference 22.07.2023 21.07.2027

 

The project of M/s. Uttam Strips Limited located at Plot No. SP-496(A&C), RIICO Industrial Area, Bhiwadi, 
Phase-1, Tehsil- Tapukara (Previously Tijara), District- Alwar, Rajasthan is an existing project and the proposed 
for “Regularization of the existing project of Cold Rolling Mill for manufacturing of Cold Rolling Closed 
Annealing (CRCA) Strips, Cold Rolling Closed Annealing (CRCA) Tubes, Stamping, Rotor manufacturing 
shop, Household appliances of Installed Capacity 2,40,000 TPA”. 

1. 

 

Environmental Site Settings:1. 

S. No. Particulars Details Remarks

i.
Total lan
d 

Total plot Area is 74,764 Sq.m.(7.4764 H
a)  -RIICO Industrial land 

There is no change is land use w.r.t. land all
otted by RIICO. 

Area (Sq.m)
S. No. Land Use

Existing Area Total area
Percentage  (%)

 1. Plant Area 38,524.17 38,524.17 51.5
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S. No. Particulars Details Remarks

 1. 
Paved Area (Ro
ad, Corridor)

24969.48 24969.48 33.4

 1. Plantation 11270.35 11270.35 15.07

 1. Open area 0.0 0.0 --

  Total 74, 764 74, 764 100

Note*: That the existing green area inside the premises is 15.07 0/o (1l270.355q.m.@1552 nos pl
ants) soft scapeand container (1x1) of 305 numbers is developed as haldscape contributing  to 145
0sq.m [i.e.1.93%) & 2.O4o/o (1530sq.m. @ 150 No of plans)is developed in RJICO park (Permis
sion is obtained vide letter no.U(S')l/2022-23/4767 dated27.12-2022). That an MOU will be made 
with Bhiwadi Integrated Development Authority (BlDA) under green Bhiwadi initiative to compl
ete the deficit plantation on an area of 4 Acre (1.618Ha) contributing  to 4050 plan6@2500/Ha. 
Additional plantation is done on nearby approach road contributing to 227 No of plants.

 

ii.

Land acquisition
details as per
MoEF&CC O.M.
dated 7/10/2014

Pursuant to NCLT order dated 06.06.2019, RIICO has taken 
on record present shareholders and present Directors of M/s 
Uttam Strips Limited, vide its office order No. 4552 dated 0
4.02.2021 and on the same terms and conditions as per its al
lotment letter dated 13.07.2007 and the lease deed dated 13.
07.2007.
 
The land is already converted for industrial use. (RIICO Ind
ustrial Area)
 

Existing pro
ject is alread
y situated in 
Bhiwadi Pha
se-I RIICO I
ndustrial Ar
ea 

iii.

Existence of
habitation &
involvement of
R&R, if any.

Project site:   RIICO Industrial Area, Bhiwadi (Phase-I)

Habitation Distance(k
m)

Directi
on

Akera (Harya
na )

0.03 North

 
Status of R&R :Not applicable as land is already converted 
for industrial use. (RIICO Industrial Area) there is no habita
tion in the existing area, therefore rehabilitation & resettlem
ent plan is not required/ applicable.

-

Pillar N
o.    Latitude   Longitudeiv.

Latitude and
Longitude of all
corners of the
project site.

--
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S. No. Particulars Details Remarks

(A)
28°12'58.1
5"N

76°50'41.4
5"E

(B)
28°12'57.5
0"N

76°50'35.6
1"E

(C)
28°13'4.20"
N

76°50'34.8
3"E

(D)
28°13'11.7
7"N

76°50'38.5
4"E

(E)
28°13'9.86"
N

76°50'44.3
5"E

(F)
28°13'4.83"
N

76°50'44.6
1"E

(G)
28°13'4.63"
N

76°50'40.7
3"E

 

v.
Elevation of the
project site 

The highest and lowest elevation of the project site is 264 M
SL and 261 MSL 

--

vi.
Involvement of
Forest land if any.

The proposed project does not involved/fall in  any forest la
nd.

The land lie
s in RIICO I
ndustrial are
a. 

Project site: No natural water bodies exist within the projec
t site.
Study Area:

Distan
ce (K
m)

Dire
ctio
n

S. No. Particular
s

(From Project 
Boundary)

Water Bodies

 1. 
Indori Nal
a ( non Per
innial)

4.91 NE

 1. 
Sare Khur
d Canal

8.25 SE

vii.

Water body (Rivers, L
akes, Pond, Nala, Nat
ural Drainage, Canal e
tc.) exists within the p
roject site as well as st
udy area

--
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S. No. Particulars Details Remarks

 1. 
Sahibi Riv
er( non Pe
rinnial)

9.30
WS
W

 1. 
Pataudi Di
stributary 

10.93
NN
W

 1. 
Nikhari Di
stributary

11.82
WS
W

 

Study area:
Nil
 
List of Reserved and protected forests: Are given in the f
ollowing table.

Dista
nce (
Km)

Direct
ion

S. No. Particul
ars

(From Project B
oundary)

 1. 
Rangala 
Reserved 
Forest

2.11
E
N
E

 1. 
Gondhan 
Protected 
Forest

3.79 S

 1. 
Banvan 
Protected 
Forest 

6.47
SS
E

 1. 

Chaupan
ki Protec
ted Fores
t

8.94
S
E

 1. 

Khorikal
an Protec
ted Fores
t

10.24
SS
E

 1. 
Sarekala
n Protect
ed Forest

10.34
S
E

viii.

Existence of ESZ/
ESA/ national park/wi
ldlife sanctuary/biosp
here reserve/tiger rese
rve/ elephant reserve 
etc. if any within the s
tudy area

 

Page 134 of 448

67 589



S. No. Particulars Details Remarks

 1. 
Indaur R
eserved 
Forest

11.14
S
E

 1. 
Guwalda 
Protected 
Forest

12.03
SS
E

 1. 
Tapkan P
rotected 
Forest

13.82
E
S
E

 1. 
Rahna Pr
otected F
orest

14.09
E
S
E

 1. 
Kulawat 
Protected 
Forest

14.28
S
E

 1. 

Choharp
ur Protec
ted Fores
t

14.29
S
E

         

 

           

 

The existing project was accorded Consent to Establish [in case of not obtained EC] vide letter no. 
F(HDF)/Alwar(Tijara)/7003(1)/2023-2024/3671-3673 dated 31.08.2023 valid upto 31/12/2027. The proposal is 
applied first time for obtaining Environmental Clearance as previously the project of Rolling Mill was not 
covered under the purview of Environmental Clearance under EIA Notification 2006. (Secondary metallurgical 
processing industries with Production ≤60,000 TPA). Consent to Operate (Latest) for the 
existing unit was accorded by Rajasthan State Pollution Control Board vide 
letter no. F(HDF)/Alwar(Tijara)/7003(1)/2023-2024/3671-3673dated 31.08.2023 
The validity of CTO was up to 31.12.2027. 

1. 

 

Implementation status of the existing CTE:          1. 

CTE CAPACITY Date o
f issue Validity Period

CTE for Manufacturing of CR
CA Strips of 50,000TPA & C
RCA Tubes of 25,000TPA

CRCA Strips of 50,000TPA & 
CRCA Tubes of 25,000TPA& D
G set of 250kVA-2Nos., Gas Fir
ed Boiler of 5 TPH

26.
02.
200
8 

Valid for Three Years from 30.11.20
07

CTE for DG Set capacity of 101 08. Valid from 01.12.2015 to 30.11.201CTE for DG Set
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CTE CAPACITY Date o
f issue Validity Period

0kVA 11.
201
5

6 or date of
commencement production/Commis
sioning of the project or activities w
hichever is earlier

CTE for manufacturing of CR
CA STRIPS/TUBES & HOM
E PRODUCT APPLIANCES 
STAMPING WITH ROTAR S
HOP

CRCA STRIPS/TUBES & HO
ME PRODUCT APPLIANCES 
STAMPING WITH ROTAR SH
OP of 165,000.00 TON/ANNU
M

31.
08.
202
3

Valid for a period from 25/07/2023 t
o 30/06/2028 or date of commencem
ent of production/commissioning of 
the project or activities whichever is 
earlier.

 

The unit configuration and capacity of existing project is given as below:1. 

S. No. Name of the Product Existing Capacity (TPA) as per 
installed capacity

Total Capa
city
 (TPA)

    1.
CRCA, Strips, Tubes, Stamping, Rotor manufactur
ing shop, House hold appliances

2,40,000 2,40,000 

Note: Capacity as per NCLT Order & Latest CTO issued on F(HDF)/Alwar(Tijara)/7003(1)/2023-2024/3671-3673 i
ssued on 31.08.2023 is valid for a period from 31/08/2023 to 31/12/2027.

 

The details of the raw material requirement for the proposed project along with its source and mode of 
transportation is given as below:

1. 

Existi
ng  Total

S. No. Raw Mat
erial

Consumption (T
PA)

Source Mode of trans
port

Remarks 
 

1.1. HR Coil
2,64,0
00

2,64,0
00 

From Tata Steel, JSPL Steel & S
AIL - Jharkhand

Transported by 
Trucks

Local Ma
rket

 

Total one time water demand is 403KLD. Out of which 300 KLD is supplied from Ground Water (300.0 KLD is 
drawn from ground water with permission from CGWA and 103KLD treated water from ZLD Treatment is used 
for around 45KLD for  Cooling Tower for COC & 58 KLD STP treated water is used for  reuse for Scrubber 
Tower. 

1. 

 

Existing power requirement of 5500 kVA (16380 KW Sanctioned capacity) is obtained from JVVNL, Alwar.1. 

 

Baseline Environmental Studies:1. 

PERIOD March, April & May-2022
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AAQ parameters at 9 loc
ations

PM10-    69.4 to 127.5 µg/m3 •
PM2.5- 40.4 to  83.2 µg/m3•
SO2- 8.3 to 18.8 µg/m3•
NO2-14.3 to 29.6 µg/m3•
CO -573 to 1031 µg/m3•

Incremental GLC level 

PM10- <0.1to 0.44µg/m3 •
PM2.5- <0.1 to 0.38 µg/m3•
NO2-0.15 to 1.61 µg/m3 •
CO-0.2 to 2.5 µg/m3 •

Ground Water Quality at 
11 locations

pH: 6.90-7.82;•
Total Hardness: 116 to 1272 mg/l, •
Chlorides: 45.98 to 861.73 mg/l, •
Fluoride: 0.31 to 0.67 mg/l. •
Heavy metals <0.001mg/l. •

Surface Water Quality  No surface water samples around the project area was collected and analyzed

Noise Levels at 11locati
ons

Project Area-72.9 dB(A);Residential Area53.3to  58.7 dBA for day time and Project A
rea-44.3 dB(A):Residential Area43.3to 45 dBA for night time.

Traffic assessment study 
findings 

Traffic study has been conducted at NH-71B & SH-25 which is approximately 0.46 K
m, S &  3.64 Km,WSW respetively from the plant site.

Transportation of raw material, fuel & finished product will be done 100% by r
oad. 

•

Existing PCU is 384.97PCU/hr on SH-25 and 1129.138 on NH-71B existing lev
el of service (LOS) is  Good/Average/Fair (V/C=0.31 at SH-25 & 0.38 at NH-7
1B).

•

PCU load after proposed project will be 1129.138 + 4.785 at NH-71B and 384.9
7 + 4.785= 389.755 at SH-25 (Additional due to existing) PCU/hr and level of s
ervice (LOS) will be: Good/Average/Fair (V/C=0.31 at SH-25 & 0.37 at NH-71
B)

•

Existing Traffic Scenario and LOS before establishment of project

Road V (Volume in PCU/hr) C (Capacity in PCU/hr) Existing V/C Ratio LOS

NH-71B 1129.138 3000 0.38 B

SH-25 384.97 1250 0.31 B

Modified Traffic Scenarios and LOS due to existing Project

Road
Increased PCU’s- S
tate/National
Highway

V(before plant establishment+ 
after plant operation) C Modified 

V/C Ratio
LO
S
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NH-7
1B

50%*2*4.785
1129.138 + 4.785
= 1133.923

30
00

0.37 B

SH-2
5

50%*2*4.785
384.97 + 4.785
= 389.755

12
50

0.31 B

 

Flora and fauna No Schedule – I Species was found within the study area.

 

The details of solid waste generation along with its mode of treatment/disposal is furnished as below:1. 

Solid Waste:

Waste Quantity   

Particulars
Type of  Wa
ste

Existi
ng

Tota
l

Treatment/ disposal

Settling tank 
Sludge

- -
Settling tank sludge is non-hazardous in nature a
nd will sent for land filling. Sludge 

TPA
STP Sludge 0.5 0.5 Used as manure for plantation

Municipal Solid Waste (@
0.125 Kg/ day

Biodegradabl
e 

16.12
5

16.1
25

Sent to Municipal site, Bhiwadi, Rajasthan

Scrap from Process Scrap  80 80 Sold to Local market

 
Hazardous Waste:

Waste Quantity   

Particulars
Type of  Was
te

Existin
g Total

Treatment/ disposal

Chemical Sludge from waste water treat
ment (TPA)

Schedule 1 (3
5.3)

180 TP
M

180 TP
M

Is being sent to Shree Cement, 
Bhiwadi

Used Oil or Spent Oil
Schedule 1 (
5.1)

10 KL
A

10 KL
A

Sales to Registered Recycler

Wastes or residues contains oil
Schedule 1 (
5.2)

25 KL
A

25 KL
A

Sales to Registered Recycler

 

Public Consultation: The Public Hearing is exempted as per MOEF&CC Notification S.O. 3250(E), New 
Delhi, 20th July, 2022.

1. 

 
Action plan as per MoEF&CC O.M. dated 30/09/2020
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Action Plan with Budget in (
Capital Cot-in Lakhs)Activity under CER Location

Ist    year II nd Year

Recurr
ing

(In La
kh)

Construction of 15.0 Nos. Rain water H
arvesting structure.

Amalpur village, Milakpur Guja
r &  Govt School Bhiwadi.

30.0 30.0 10.0

RO with Water cooler.
Govt. Sr. Sec. Girls School UIT 
Bhiwadi & Govt. School, Santha
lka.

25.0 25.0 3.0

Solar light on Street.
Bhiwadi Alwar Road Near Neel
am Chowk.

35.0 20.0 2.50

Plantation & Tree Guard nearby village
s.

Village Amalpur. 30.0 20.0 2.50

Medical checkup camps.
Naglia, Mahesri, Milakpur Gujar 
& RIICO Office Bhiwadi..

15.0 11.0 5.0

Awareness program regarding organic 
manure use for agriculture, hygiene, san
itation.

RIICO Office Panchayat office, 
Bhiwadi.

15.0 10.0 3.0

Providing Ambulance for Nearby Govt. 
Hospital

Government Hospital, Bhiwadi 90.0 0.0 2.0

Distribution of Computer in Govt. Scho
ols.

Govt School Bhiwadi &  Govt. 
School, Santhalka

20.0 10.0 5.0

Woman skill development programme.
RIICO Office Panchayat office, 
Bhiwadi

12.0 5.0 2.0

Total (438.0 Lakhs) 272.0 131.0 35.0

 

The capital cost of the existing project is Rs 29198.77 Lakhs and the capital cost for environmental protection 
measures is proposed as Rs. 1705 Lakhs. The annual recurring cost towards the environmental protection 
measures is proposed as Rs. 139 Lakhs. The employment generation from the proposed project is 700. The 
details of cost for environmental protection measures is as follows:

1. 

S. 
No. Description of Item

Existing 
Capital
Cost (In 
Lacs)

Proposed 
Capital
Cost (In 
Lacs)

Recurri
ng Cost
(In Lac
s)

Total (Existing + Propose
d) Capital Cost (In Lacs)

1 Air Pollution Control Measures 230 110 34 340

2 Water Pollution Control  550 250 60 800

  Noise Pollution Control Measures 80 30 10 110

3 Rain water collection Tank 130 50 10 180

4 Rainwater Harvesting structure 100 60 12 160

Page 139 of 448

72 594



5
Green area/ Plantation Developme
nt

35 80 13 115

Total 1125 580 139 1705

6.

Corporate Environmental Respons
ibility
*Any activity desired in the Final 
EIA /EMP report will be added.

501 438 -- 939

Grand Total 1626 1018 139 2644

 

It is reported that the existing green area inside the premises is 15.07 % (1l270.355q.m.@1552 nos plants) soft 
scape and container (1x1) of 305 numbers is developed as hald scape contributing  to 1450sq.m [i.e.1.93%) & 
2.04 %(1530sq.m. @ 150 No of plans)is developed in RJICO park (Permission is obtained vide letter no. 
U(S')l/2022-23/4767 dated 27.12.2022). That an MOU will be made with Bhiwadi Integrated Development 
Authority (BlDA) under green Bhiwadi initiative to complete the deficit plantation on an area of 4 Acre 
(1.618Ha.)contributing  to 4050 plant@2500/Ha. Additional plantation is done on nearby approach road 
contributing to 227 No of plants. Thus, the green area inside, RIICO Park, and School will be 0.65 (40%) with 
1625 trees number of trees. A 1 m wide one row plantation around plant boundary is being developed as green 
area and green cover as per CPCB/MoEF&CC, New Delhi guidelines. Local and native species will be planted 
with a density of 2500 trees per hectare. 

1. 

 

It has been reported by PP that, there is no violation under EIA Notification, 2006/court case/show 
cause/direction related to the project under consideration.

1. 

 

Certified Compliance Report from Regional Office:1. 

 
The verification cum compliance report of earlier CTO was obtained from RO, RSPCB vide No. RPCB/RO/BWD-
2169/1740 dated 02.06.2023. As per the report of RO, the PP has to comply with the greenbelt condition. PP has also 
submitted the ATR for greenbelt development as below.

Plantation Developed Area  Existing area (Sq.M) with 
plantation in Nos.

Total area (Sq.
M) with plantati
on in Nos.

Total Percentage (%) 

Inside Plant

Within the plant premises

74764Sq.m is total plot area.
About 15.07% area is under 
green, that is 11,270.3 @15
52 nos plants soft scape.
1450 @ 305 plants Hardsca
pe/containers

11,270.35 @1552 
nos plants) soft sc
ape.
1450 sq.m. @ 30
5 plants) Hardsca
pe/containers

Existing - 15.07 
Container - 1.93
Total -17.0(12,720.35Sq.
M) against 40% green a
rea(29,905. 60Sq.m)

OUTSIDE THE PLANT PREMISES, THE AREA UNDER GREEN HAS TO BE DEVELOPED IS 17,185. 2
5Sq.m  (23% OF THE DEFICIT GREEN AREA)

Additional Approach road side 
plantation 

4021.96 @ 227 nos plants
4021.96sq.m. @ 
227 nos plants

RIICO park plantation (permiss
ion vide letter no. U (5) I/2022-

1530@ 150Plants 1530@ 150Plants

Total 7.42(5551.96 Sq.
M) against 40% green a
rea (29,905. 60Sq.m)
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23/4767 dated 27.12.2022.)

Thus, the total green area of the above data will be  24.42%

The deficit area of mandated green against 40% will be 15.58%

PROPOSED PLANTATION 

RIICO park plantation (permiss
ion vide letter no. U (17) /202
3-24/3934 dated 24.11.2023.)

24600 4100 Plants
The deficit 15.58% is well 
accommodated in the said 
avenue plantation 

Total 42872.26 6334    

 
 

CPA/SPA Action Plan 1. 

 

Compliance with regards to CEPI Guidelines:1. 

S. N
o. Objective Environmental B

enefits Suggested Action Remark Action Plan

1.

Separation 
of industria
l effluent, d
omestic eff
luent and st
orm water

The provision 
will have low-c
ost treatment a
nd segregation 
will add to bett
er recovery of t
reated w/w.

Separate ETP/STP 
and RWH networ
k 

ETP based on physicochemic
al treatment. For low stream 1
00 KL ETP has been installed 
in year 2020. For high stream 
30 KL has been installed in y
ear 2021 and STP of 3 0KLD 
is already established. The R
WH is as per norm of CGWA 
is installed.

ETP/STP and RW
H network is alrea
dy executed.

2.

Treated effl
uent from 
CETP in B
hiwadi to b
e used by I
ndustries.

Main environm
ental benefit is 
the reduction in 
groundwater ex
traction.

The permission wi
ll be taken as and 
when the treated 
CETP waste water 
available in futur
e. Presently, there 
is no availability o
f CETP water wit
hin the Bhiwadi, P
hase I.

The permission will be taken 
as and when the treated CETP 
waste water available in futur
e. Presently, there is no availa
bility of CETP water within t
he Bhiwadi, Phase I.

The permission wi
ll be taken as and 
when the treated C
ETP waste water a
vailable in future. 
Presently, there is 
no availability of 
CETP water withi
n the Bhiwadi, Pha
se I.

3.

Regulation/ 
restriction 
on ground
water abstr
action by t
he industrie
s Bhiwadi.

Prevent over- e
xploitation of g
roundwater res
ources. Main E
nvironmental b
enefit is to enc
ourage water c
onservation, wa
ter reuse/ recyc
ling.

The permission wi
ll be taken as and 
when the treated 
CETP waste water 
available in futur
e. Presently, there 
is no availability o
f CETP water wit
hin the Bhiwadi, P
hase I.

The permission will be taken 
as and when the treated CETP 
waste water available in futur
e. Presently, there is no availa
bility of CETP water within t
he Bhiwadi, Phase I.

--

Monitoring The ground wat The nearby wells As part of compliance of CG Approved NABL/4
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S. N
o. Objective Environmental B

enefits Suggested Action Remark Action Plan

of groundw
ater quality 
in Bhiwadi

er quality will 
be monitored re
gularly as per 
CGWA.

within 5.0 Km. wi
ll be monitored

WA NOC, the same will be f
ollowed.

MOEF&CC appro
ved lab is/will be e
ngaged to conduct 
the water analysis 
every quarter.

5
Groundwat
er recharge 
in Bhiwadi

Main environm
ental benefit is 
to prevent depl
etion of ground
water resource
s.

Provision of 2695
2.46  m3/Annum 
of rain water is be
ing/will be collect
ed and recharged.

About 80 % of the fresh water 
will be recharged.

About 4Nos. of R
WH - 20*4m with 
4 borewells , 10*1.
2m with 1 borewel
l, 6.5*5.5m with 1 
borewell and 6.5*
5.5 with 1 borewel
l with each 3m dep
th respectively.

6

Establishm
ent of zero 
liquid disch
arge (ZLD)

Main environm
ental benefit is 
the prevention 
of land and gro
undwater pollut
ion.

The unit has ZLD 
already maintaine
d.

ETP based on physicochemic
al treatment. For low stream 1
00 KL ETP has been installed 
in year 2020. For high stream 
30 KL has been installed in y
ear 2021 The STP will be inst
alled and will have 90 % of tr
eated w/w used for plantation 
purposes. Thus, the status of 
ZLD will be maintained.

Already implemen
ted with ETP base
d on physicochemi
cal treatment and S
TP installed.
 

7

Controlling 
emissions f
rom industr
ies using b
oiler

Main environm
ental benefits s
hall be the impr
ovement of am
bient air quality

RLNG will be use
d as fuel 
Also, Venturi  Scr
ubber has been pr
oposed for installa
tion controlling pa
rticulate emissions 
from pickling.
The emissions fro
m stack attached i
s ranging up to 56.
7 mg/Nm3

The emission standards laid d
own by RSPCB are adhered f
rom time to time.

Already implemen
ted.
The emissions fro
m stack attached is 
ranging up to 56.7 
mg/Nm3

8
Reduction 
emissions f
rom boiler

Main environm
ental benefits w
ill be in occupa
tional safety an
d the improvem
ent of ambient 
air quality

Venturi scrubber i
s to be install and 
it reduces the Parti
culate matter emis
sion due to fuel ch
ange (RLNG is us
ed)   (56.7mg/Nm
3)

The control equipment’s are b
eing monitored from time to t
ime.

Venturi scrubber is 
installed

The interval roads 
are already paved 
and will be spread 
on bare land withi
n industrial premi
ses. Planting of ve
getation on bare la
nd within industri

9

Reduction 
of fugitive 
emissions f
rom industr
ial premise
s

Main environm
ental benefits w
ill be the impro
vement of ambi
ent air quality.

Provisions of paved area in th
e movement and transportatio
n will be done

Already Implemen
ted
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S. N
o. Objective Environmental B

enefits Suggested Action Remark Action Plan

al premises.

1
0

Controlling 
emissions o
f road dust 
in the indus
trial area

Volunteered m
easures will be 
adopted by ind
ulging in mass 
campaign of cl
ean and green

Covered shed stor
age of industrial w
aste within industr
ial premises.
Covered storage o
f loose debris and 
construction mater
ial within industri
al premises as app
licable will be don
e.

Action of campaign of clean a
nd green area will be done in 
association with Industrial As
sociation and monitored ever
y six monthly for effectivenes
s.

Action with correc
tive measures will 
be done.

1
1

Strict surve
illance to 
monitor all 
illegal activ
ities contri
buting to ai
r pollution 
in the indus
trial area

Strictly open b
urning of wood 
or other fuel wi
ll be avoided.

Regular monitorin
g will be done by t
he supervisor.

Random check will be done
No open burning si
gnage will be displ
ayed.

 
 

Action Plan as Per National Air Monitoring Programmes (NAMP)1. 

Guideline for ve
ry poor (ambient 
PM2.5 or PM10 
value is between 
121-250µg/m3 or 
351-430µg/m3 res

pectively)

Implementation Plan 
by Industry Action undertaken/Planned

Stop use of Di
esel
 Generator sets

Diesel Generator set
The DG Sets are running on dual fuel system (70%Re-gasified Liquefied 
Natural Gas +30% diesel) 

Enhance Parki
ng Fee by 3-4 
times

To reduce traffic, V
ehicle Pooling will b
e implemented

The same is encouraged in the unit

Stop use of Co
al

Coal usage was disc
ontinued

The industry is using (Re-gasified Liquefied Natural Gas) RLNG as a fu
el.

Stringently enf
orce/stop garb
age burning

Generated domestic 
solid waste will sent 
to Municipal Counci
l, Bhiwadi, Rajastha
n.

The same practice will be adopted in the unit.

Efforts are made to 
keep good housekee
ping to reduce the d

Fugitive Dust The same will be constantly maintained by the unit
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Guideline for ve
ry poor (ambient 
PM2.5 or PM10 
value is between 
121-250µg/m3 or 
351-430µg/m3 res

pectively)

Implementation Plan 
by Industry Action undertaken/Planned

ust generation. The r
oads and paved area
s will be moistened f
requently.

Green Area D
evelopment

40% green belt deve
lopment is envisage
d with proper action 
plan within unit and 
outside along avenu
e plantation on all a
pproach roads with 
min. 2 rows,

The existing green area inside the premises is 15.07 % (11270.35Sq.
m.@1552 nos plants) soft scape and container (1x1) of 305 numbers is d
eveloped as hardscape contributing to 1450sq.m (i.e.1.93%) & approach 
road side plantation is 4021.96Sq.m.@227 nos of plants (i.e. 5.38%). Th
e deficit plantation of about 16732.18sq.m@4415 nos of plants (22.38%) 
is/will be done in Park/ approach road/ nearest hospital to achieve total 4
0% area plantation as per norms. The RIICO has given permission for m
aintenance of park/plantation vide letter no. U (5) I/2022-23/4767 dated 
27.12.2022.

 

Action Plan as per OM 28th January 20211. 

Environmental At
tributes  Mitigation Measure 

Air 

The coal usage is already discontinued and industry is already switch over to Re-gasif
ied Liquefied Natural Gas) RLNG as a fuel as per issued guideline. 

•

The DG Sets are running on dual fuel system (70%Re-gasified Liquefied Natural Ga
s +30% diesel)

•

Stack monitoring is being carried out and quarterly submission is being done to RSP
CB

•

CEMS will be installed within three month & connected to SPCB & CPCB Server.•
All the material transfer point will be covered and storage on cooling beds. •
Best available technology is being used for Pickling Line •
Strength internal roads  such as widening, pavement etc.•
The mandated green area is 40%, against this 17% area is developed inside and remai
ning is developed outside.

•

       The detailed action taken is as under:
In addition to this a letter has received from RIICO to develop avenue plantation amounting 
to an area of 24600Sq.m ( plant to plant spacing 6.0m  based on the species selected, howeve
r there will provision of shrubs also made to increase the density of green)

The details are given below:•

Plantation Developed A
rea 

Existing area (Sq.M) 
with plantation in No
s.

Total area (S
q.M) with pla
ntation in No
s.

Total Percentage 
(%) 

Inside Plant
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Within the plant premises

74764Sq.m is total plot 
area.
About 15.07% area is u
nder green, that is 11,2
70.3 @1552 nos plants 
soft scape.
1450 @ 305 plants Har
dscape/containers

11,270.35 @1
552 nos plant
s) soft scape.
1450 sq.m. @ 
305 plants) Ha
rdscape/contai
ners

Existing - 15.07 
Container - 1.93
Total -17.0(12,720.3
5Sq.M) against 40% 
green area(29,905. 6
0Sq.m)

 OUTSIDE THE PLANT PREMISES, THE AREA UNDER GREEN HAS TO BE DEVEL
OPED IS 17,185. 25Sq.m     (23% OF THE DEFICIT GREEN AREA)

Additional Approach roa
d side plantation 

4021.96 @ 227 nos pla
nts

4021.96sq.m. 
@ 227 nos pla
nts

RIICO park plantation (p
ermission vide letter no. 
U (5) I/2022-23/4767 dat
ed 27.12.2022.)

1530@ 150Plants
1530@ 150Pla
nts

Total 7.42(5551.96 S
q.M) against 40% gr
een area(29,905. 60S
q.m)

Thus, the total green area of the above data will be  24.42%

The deficit area of mandated green against 40% will be 15.58%

PROPOSED PLANTATION 

RIICO park plantation (p
ermission vide letter no. 
U (17) /2023-24/3934 dat
ed 24.11.2023.)

24600 4100 Plants

The deficit 15.58% is 
well accommodated i
n the said avenue pla
ntation 

Total 42872.26 6334    

 

Water 

Continuous monitoring of effluent quality will be done. •
Rain Water harvesting storage and recharge the bore well is already exists in the plant 
premises. 4Nos. of RWH - 20*4m with 4 borewells , 10*1.2m with 1 borewell, 6.5*
5.5m with 1 borewell and 6.5*5.5 with 1 borewell with each 3m depth.

•

No waste water is being/ will be discharged outside the plant premises.•
Industry is being treated waste water generated from domestic in existing STP of 30K
LD Capacity with MBBR Technology. 

•

The Industrial waste water/Rejected water is being treated Physico Chemical Treatme
nt-2 Stage RO (Capacity-300KLD&75KLD) followed ETP-1(Capacity-100KLD), E
TP-2 (Capacity-30KLD) & 2 Stage RO (100KLD & 50KLD) followed by MEE +AT
FD (Capacity-30KLD).

•

Land 
Strengthen the plantation is being/will be done to at plant premises. •
Plantation developed at plant premises to reduce the carbon emission and contain the 
emission at plant site.

•
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Other Condition (
additional) 

Monitoring of compliance of EC conditions  will be submitted with third party audit e
very year

•

1.5 % of the project cost is CER for CPA. •

 
Written submission by the PP:
 

During the meeting, based on the deliberations made by the EAC, the project proponent vide letter dated 
29.11.2023 through email dated 29.11.2023 submitted the following information:

1. 

 
Sl. No. Issue Raised Reply by PP

 1. 
Rooftop details for 
solar energy

Roof top area: 41920Sq.m•
The viable solar power which can be accommodated easily is 50-100KW, 
we shall have a study conducted to check the actual viability. However, PP 
is exploring the RPO Protocol compliance.

•

 1. Plagiarism Revised Plagiarism certified has been submitted.

 1. CEPI Guidelines
PP has submitted the action in compliance to the CEPI Guidelines as detailed in p
ara 49.8.19 above.

 1. 
RO SPCB verifica
tion cum inspectio
n report.  

PP has submitted the RO SPCB verification cum inspection report along with the 
ATR as updated in para 49.8.18 above

 1. Revised PPT
PP has submitted the revised proposal presentation after incorporating the desired 
changes.

 1. Revised summary
PP has submitted the revised brief summary of the proposal after incorporating th
e desired changes.

 

3.4.3. Deliberations by the committee in previous meetings

N/A

3.4.4. Deliberations by the EAC in current meetings

Deliberations by the Committee
 

The Committee noted the following: 1. 
The instant proposal is for regularization of the existing project of Cold Rolling Mill for manufacturing of Cold 
Rolling Closed Annealing (CRCA) Strips, Cold Rolling Closed Annealing (CRCA) Tubes, Stamping, Rotor 
manufacturing shop, Household appliances of Installed Capacity 2,40,000 TPA.

2. 

The existing project was accorded Consent to Establish [in case of not obtained EC] vide letter no. 3. 
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F(HDF)/Alwar (Tijara)/7003(1)/2023-2024/3671-3673 dated 31.08.2023 valid upto 31/12/2027. The proposal is 
applied first time for obtaining Environmental Clearance as previously the project of Rolling Mill was not 
covered under the purview of Environmental Clearance under EIA Notification 2006. (Secondary metallurgical 
processing industries with Production ≤60,000 TPA). Consent to Operate (Latest) for the 
existing unit was accorded by Rajasthan State Pollution Control Board vide 
letter no. F(HDF)/Alwar (Tijara)/7003(1)/2023-2024/3671-3673dated 
31.08.2023 The validity of CTO was up to 31.12.2027.
The Commission for Air Quality Management in National Capital Region and Adjoining Areas is opinion that 
air pollution is generated in the reheating furnaces of the Steel rolling mills and therefore made compulsory the 
use of clean fuel to control air pollution and improve air quality. Commission has issued various direction in 
GNCTD & NCR to switch over on PNG/LSHS (Low Sulphur Heavy Stock) by 30.09.2022.

4. 

The Ministry has issued a notification on 20th July 2022 and directed that all the standalone re-rolling units or 
cold rolling units, which are in existence and in operation as on the date of this notification, with valid CTE and 
CTO from the concerned SPCB/PCC, shall apply online for grant of Terms of Reference (ToR) followed by 
Environment Clearance and the said units shall be granted Standard Terms of Reference and shall be exempted 
from the requirement of public consultation, Provided that the application for the grant of ToR shall be made 
within a period of one year i.e. up to 19th July 2023.

5. 

The EAC, constituted under the provision of the EIA Notification, 2006 comprising Expert Members/domain 
experts in various fields, examined the proposal submitted by the Project Proponent in desired format along with 
EIA/EMP reports prepared and submitted by the Consultant accredited by the QCI/ NABET on behalf of the 
Project Proponent.

6. 

The EAC noted that the Project Proponent has given an undertaking that the data and information given in the 
application and enclosures are true to the best of his knowledge and belief and no information has been 
suppressed in the EIA/EMP reports. If any part of data/information submitted is found to be false/ misleading at 
any stage, the project will be rejected and Environmental Clearance given, if any, will be revoked at the risk and 
cost of the project proponent. 

7. 

The Committee noted that the EIA reports are in compliance of the ToR issued for the project, reflecting the 
present environmental status and the projected scenario for all the environmental components. The Committee 
deliberated on the proposed mitigation measure towards Air, Water, Noise and Soil pollutions. The Committee 
suggested that the storage of toxic/explosive raw materials/products shall be undertaken with utmost precautions 
and following the safety norms and best practices.

8. 

The EAC also took into consideration the drone survey of the project site and kml file on the Google Earth 
presented by the project proponent along with DSS of the project site on PARIVESH and made following 
deliberations accordingly.

9. 

Total plot Area is 74,764 Sq.m.(7.4764 Ha) - RIICO Industrial land. Pursuant to NCLT order dated 06.06.2019, 
RIICO has taken on record present shareholders and present Directors of M/s Uttam Strips Limited, vide its 
office order No. 4552 dated 04.02.2021 and on the same terms and conditions as per its allotment letter dated 
13.07.2007 and the lease deed dated 13.07.2007. The land is already converted for industrial use. (RIICO 
Industrial Area).

10. 

The EAC noted that the project is located in Critically Polluted Area of Bhiwadi, Rajasthan and also deliberated 
on the submitted mitigation plan in accordance to CEPI guidelines as detailed in above para 49.8.19. The EAC is 
of the opinion that the mitigation plans shall be strictly implemented. 

11. 

The nearest habitation to plant is Akera village at 0.03 Km in North direction along with other sensitive areas 
within the study area of the project site. The EAC is of the opinion that PP shall prepare and strictly implement 
the environmental safeguard measures to minimise the impact on the habitation of the locals.

12. 

The total one-time water demand is 403KLD. Out of which 300 KLD is supplied from Ground Water (300.0 
KLD is drawn from ground water with permission from CGWA and 103KLD treated water from ZLD Treatment 
is used for around 45KLD for Cooling Tower for COC & 58 KLD STP treated water is used for reuse for 
Scrubber Tower. The EAC deliberated on the water requirement is of the opinion that PP shall obtain necessary 
permission from the Competent Authority in this regard.

13. 

The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and 
observed that PM2.5 and PM10 values are recorded beyond the NAAQS standard. PP shall prepare and 
implement a stringent plan to minimise the levels of PM2.5 and PM10. 

14. 

The PP has submitted that the existing green area inside the premises is 15.07 % (1l270.355q.m.@1552 nos 
plants) soft scape and container (1x1) of 305 numbers is developed as held scape contributing to 1450sq.m 
[i.e.1.93%) & 2.04 % (1530sq.m. @ 150 No of plans)is developed in RJICO park (Permission is obtained vide 
letter no. U(S')l/2022-23/4767 dated 27.12.2022). That an MOU will be made with Bhiwadi Integrated 
Development Authority (BlDA) under green Bhiwadi initiative to complete the deficit plantation on an area of 4 
Acre (1.618Ha.) contributing to 4050 plant@2500/Ha. Additional plantation is done on nearby approach road 

15. 
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contributing to 227 No of plants. Thus, the green area inside, RIICO Park, and School will be 0.65 (40%) with 
1625 trees number of trees. The EAC deliberated on the greenbelt layout plan along with action plan and the 
budget earmarked and is of the opinion that greenbelt shall be developed in a period of 1 year.
The committee deliberated details of carbon foot prints and carbon sequestration study w.r.t. proposed project 
and found them to be satisfactory. 

16. 

The Committee also deliberated on the action plan submitted by the proponent to address the socio-economic 
issues based on the survey and found it satisfactory. 

17. 

The EAC deliberated on the verification cum compliance report of RO, SPCB and is of the opinion that the 
observations of RO shall be strictly complied.

18. 

The EAC deliberated on the written submission of project proponent and found it satisfactory.19. 
The EAC deliberated on the proposal with due diligence in the process as notified under the provisions of the 
EIA Notification, 2006, as amended from time to time and accordingly made the recommendations to the 
proposal. The Experts Members of the EAC found the proposal in order and recommended for grant of 
environmental clearance.

20. 

The environmental clearance recommended to the project/activity is strictly under the provisions of the EIA 
Notification 2006 and its subsequent amendments. It does not tantamount/construe to 
approvals/consent/permissions etc. required to be obtained or standards/conditions to be followed under any 
other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to the project. The project proponent shall 
obtain necessary permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974 and 
the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time to time, from the State Pollution 
Control Board, prior to construction & operation of the project.

21. 

The EAC also reviewed the EC conditions (specific and general) pertaining to Industry-I projects and observed 
that some of the specific conditions stipulated so far in the previously recommended EC projects are common 
and applicable to most of the projects in general. In view of the same, the General Conditions (in case of EC 
projects) have been revised through reallocation of these common conditions from specific to General 
Conditions (in case of EC projects). Accordingly, the instant project is also being stipulated with the modified 
General conditions. 

22. 

Recommendations of the Committee:
 

In view of the foregoing and after detailed deliberations, the committee recommended the instant proposal for 
grant of Environment Clearance subject to uploading the written submission on portal under the provisions of 
EIA Notification, 2006 subject to the stipulation of following specific conditions and general conditions based 
on project specific requirements:

1. 

3.4.5. Recommendation of EAC

Recommended (Subject to submission of requisite information/ documents)

3.4.6. Details of Environment Conditions

3.4.6.1. Specific

specific

This Environmental clearance is granted subject to final outcome of Hon’ble Supreme Court of India, 
Hon’ble High Court, Hon’ble NGT and any other Court of Law, if any, as may be applicable to this 
project.

1. 

The PP shall strictly comply with the Direction issued by the Commission for Air Quality Management in 
National Region and Adjoining Areas.

2. 

In pursuance to MoEF&CC OMs dated 31st October, 2019 & 30th December, 2019 issued in compliance 
of the order of Hon’ble NGT in OA No. 1038/2018 dated 19th August, 2019, the compliance of all the 
conditions applicable to CEPI shall be implemented as per the submitted plan. 

3. 

The industry shall use PNG gas as per direction no. 64 of the Commission for Air Quality Management in 4. 

1.
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National Region and Adjoining Areas by 30.09.2022.
The project proponent shall comply with all the environmental protection measures and safeguards 
proposed in the documents submitted to the Ministry. All the recommendations made in the EIA/EMP in 
respect of environmental management, and risk mitigation measures relating to the project shall be 
implemented.

5. 

The project proponent shall utilize modern technologies for capturing of carbon emitted and shall also 
develop carbon sink/carbon sequestration resources capable of capturing more than emitted. The 
implementation report shall be submitted to the IRO, MoEF&CC in this regard.

6. 

The nearest habitation to plant is Akera village at 0.03 Km in North direction along with other sensitive 
areas within the study area of the project site. Proponent shall take appropriate environmental safeguard 
measures to minimise the impact on the habitation of the locals. PP needs to strengthen green belt all 
around the plant area to reduce the dust pollution. The PP shall also include these locations in its 
environmental monitoring programme.

7. 

The water requirement of 403 KLD shall be obtained from ground water (300 KLD) and 103KLD treated 
water from ZLD Treatment. Necessary permission for ground water usage shall be obtained from the 
Competent Authority. The industry shall use CETP treated waste water for industrial processes to reduce 
the stress on Ground water resource as and when made available.

8. 

Three tier Green Belt shall be developed in at least 40% of the project area as per the committed plan all 
along the project site of adequate width and tree density shall not be less than 2500 per ha. Survival rate of 
green belt developed shall be monitored on periodic basis to ensure that damaged plants are replaced with 
new plants in the subsequent years. PP shall also develop greenbelt in the form of shelter belt comprising 
of total of 6 rows of 2x2 m plantation with tall trees & broad leaves with thick canopy along with 
windshield inside the plant premises to act as green barrier for air pollution & noise levels towards Akera 
Villages and other sensitive areas nearby project site. Compliance status in this regard, shall be submitted 
to concerned Regional Office of the MoEF&CC. 

9. 

All the commitments made towards socio-economic development of the nearby villages shall be 
satisfactorily implemented. The action plan based on the social impact assessment study of the project as 
per the EMP in accordance to the Ministry’s OM dated 30.09.2020 shall be strictly implemented and 
progress shall be submitted to the Regional Office of MoEF&CC. 

10. 

PP shall undertake village adoption programme and prepare and implement the action plan to develop them 
into a model village. 

11. 

3.4.6.2. Standard

3(a) Metallurgical Industries (ferrous and non ferrous)

Air Quality Monitoring and Preservation

1.
The particulate matter emissions from the process stacks shall be less than 30 mg/Nm3 and measures shall be 
undertaken as per the submitted action plan. Efficient Air monitoring equipment shall be installed.

1.

Following additional arrangements to control fugitive dust shall be provided: a. Fog / Mist Sprinklers at all on 
bulk raw material storage area (at the transfer points) like Iron Ore, Coal and for Fly Ash and similar solid waste 
storage areas. b. Proper covered vehicle shall be used while transport of materials. c. Wheel washing mechanism 
shall be provided in entry and exit gates with complete recirculation system.

1.

The project proponent shall install 24x7 continuous emission monitoring system at process stacks to monitor 
stack emission as well as 04/06 Nos. Continuous Ambient Air Quality Station (CAAQMS) for monitoring AAQ 
parameters with respect to standards prescribed in Environment (Protection) Rules 1986 as amended from time 
to time. The CEMS and CAAQMS shall be connected to SPCB and CPCB online servers and calibrate these 
systems from time to time according to equipment supplier specification through labs recognized under 
Environment (Protection) Act, 1986 or NABL accredited laboratories. (case to case basis small plants: Manual; 
Large plants: Continuous and their no’s.)

The project proponent shall carryout Continuous Ambient Air Quality monitoring for common/criterion 
parameters relevant to the main pollutants released (e.g. PM10 and PM2.5 in reference to PM emission, and 
SO2 and NOx in reference to SO2 and NOx emissions) within and outside the plant area (at least at four 

1.
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locations one within and three outside the plant area at an angle of 120° each), covering upwind and downwind 
directions.

1.
The project proponent shall monitor fugitive emissions in the plant premises at least once in every quarter 
through laboratories recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories.

1.
Sampling facility at process stacks and at quenching towers shall be provided as per CPCB guidelines for 
manual monitoring of emissions.

1.
Appropriate Air Pollution Control (APC) system shall be provided for all the dust generating points including 
fugitive dust from all vulnerable sources, so as to comply prescribed stack emission and fugitive emission 
standards.

1.
The project proponent shall provide leakage detection and mechanized bag cleaning facilities for better 
maintenance of bags.

1.
Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant roads, shop floors, 
roofs, regularly.

1.
Ensure covered transportation and conveying of raw material to prevent spillage and dust generation; Use closed 
bulkers for carrying fly ash.

1.
Recycle and reuse iron ore fines, coal and coke fines, lime fines and such other fines collected in the pollution 
control devices and vacuum cleaning devices in the process after briquetting/ agglomeration.

1.
The project proponent use leak proof trucks/dumpers carrying coal and other raw materials and cover them with 
tarpaulin.

1.
The project proponent shall provide primary and secondary fume extraction system at all heat treatment 
furnaces.

1. Wind shelter fence and chemical spraying shall be provided on the raw material stock piles.

1.
Design the ventilation system for adequate air changes as per prevailing norms for all tunnels, motor houses, Oil 
Cellars.

1. Pollution control system in the plant shall be provided as per the CREP Guidelines of CPCB.

1.

The project proponent shall adopt the Clean Air practices like mechanical collectors, wet scrubbers, fabric filters 
(bag houses), electrostatic precipitators, combustion systems (thermal oxidizers), condensers, absorbers, 
adsorbers, and biological degradation. Controlling emissions related to transportation shall include emission 
controls on vehicles as well as use of cleaner fuels. Sufficient numbers of additional truck mounted Fog/Mist 
water cannons shall be procured and operated regularly inside the project premises and also in the surrounding 
villages to arrest suspended dust in the atmosphere.

1. Bag filters shall be cleaned regularly and efficiency of bag filter system shall be monitored at regular intervals.

1.
Water Sprinklers/Water mist system shall be installed near raw material yards, operational units and other 
strategic locations to control fugitive emissions from the plant.

Air Quality Monitoring and Preservation in case of Aluminium Smelter / Aluminium Refinery

1. Adopt measures to recover fluoride gas from electrolytic cells and recycle the same in the process.

1. Practice use of low-sulphur tars for baking anodes
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1.
Adopt dry scrubbing combined with incineration in order to control emissions of tar and volatile organic 
compounds (VOCs). The waste heat shall be recovered from the flue gases of incinerator.

1. Make efforts to increase the life of pot lining through better construction and operating techniques.

1. Recycle alumina dust collected in ESPs installed in calciner.

1. Design the pot roofs with louvers and roof ventilators

Air Quality Monitoring and Preservation in case of BOF

1. Basic Oxygen Furnace (BOF) gas shall be cleaned dry

Air Quality Monitoring and Preservation in case of DI Pipe

1.

Ductile Iron (DI) plant shall have the following provisions: a. Bag filter for Zn coating and Mg converter area. 
b. Wet scrubbers in paint and bitumen coating area. c. Bag Filter in Cement lining area. d. PTFE dipped bags 
shall be used in the plant. e. PM emissions from BF in Zinc coating area shall be 5 mg/Nm3. f. ETP with 
recycling facility shall be included.

Air Quality Monitoring and Preservation in case of Ferro Alloy Plants

1. No Ferro-chrome production shall be carried out without prior Environmental clearance from MOEF&CC.

1. Briquetting and Jigging plant shall be installed in Ferro Alloys Plant.

1.
The PP shall minimize the evaporation losses in jigging operation to less than 10% using suitable advanced 
process.

1. The 4th hole extraction system shall be provided in the Sub Merged Arc Furnaces and EAF.

1.

Industry is going to use silica quartz in large quantities and going to produce Silico Manganese and Ferro 
Silicon alloy steel. Therefore, it is necessary to control silica/quartz exposures at production Departments, not 
only emission norms as per Indian Factories Act. The permissible limit for silica/quartz should be within 10 
mg/m3 for total dust as per Indian Factories Act. Therefore, it is recommended to monitor personal and area 
exposures for silica quartz dust in the process plants. (in case of Silico Manganese and Ferro Silicon alloy steel)

Energy Conservation Measures

1. Provide LED lights in their offices and residential areas.

1.
Provide solar power generation on roof tops of buildings, for solar light system for all common areas, street 
lights, parking around project area and maintain the same regularly;

1. Restrict Gas flaring to < 1%.

1. Use torpedo ladle for hot metal transfer as far as possible. If ladles not used, provide covers for open top ladles.

Energy Conservation Measures in case of Blast Furnace

1.
Blast Furnaces shall be equipped with Top Recovery Turbine, dry gas cleaning plant, stove waste heat recovery, 
cast house and stock house ventilation system and slag granulation facility.

Energy Conservation Measures in case of DRI Kilns (Sponge Iron)
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1. The dolochar generated shall be used for power generation.

1. The PP shall implement the guidelines on sponge iron plants issued by the CPCB/SPCB in this regard.

1.
Tar shall be recovered from producer gas and shall be sold to registered processors and phenolic water shall be 
incinerated in After Burn Chamber (ABC) of DRI kilns.

1. The project proponent shall provide waste heat recovery system on the DRI Kilns.

Energy Conservation Measures in case of Reheating Furnace

1. Ensure installation of regenerative type burners on all reheating furnaces

1. Practice hot charging of slabs and billets/blooms as far as possible.

1.
The project proponent shall provide waste heat recovery system (pre-heating of combustion air) at the flue gases 
of reheating furnaces.

1. Ensure installation of regenerative/recuperative type burners on all reheating furnaces.

Environment Management

1.

The project proponent shall comply with the provisions contained in this Ministry’s OM vide F.No. 22-65/2017-
IA.III dated 30/09/2020. As part of Corporate Environment Responsibility (CER) activity, company shall adopt 
nearby villages based on the socio-economic survey and undertake community developmental activities in 
consultation with the village Panchayat and the District Administration as committed.

1.
A separate Environmental Cell both at the project and company head quarter level, with qualified personnel 
shall be set up under the control of senior Executive, who will directly to the head of the organization.

1.
Performance test shall be conducted on all pollution control systems every year and report shall be submitted to 
Integrated Regional Office of the MoEF&CC.

1.

The company shall have a well laid down environmental policy duly approve by the Board of Directors. The 
environmental policy should prescribe for standard operating procedures to have proper checks and balances 
and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife norms / 
conditions. The company shall have defined system of reporting infringements / deviation / violation of the 
environmental / forest / wildlife norms / conditions and / or shareholders / stake holders. The copy of the board 
resolution in this regard shall be submitted to the MoEF&CC as a part of six-monthly report.

Green Belt

1.

Project proponent shall submit a study report on Decarbonisation program, which would essentially consist of 
company’s carbon emissions, carbon budgeting/ balancing, carbon sequestration activities and carbon capture, 
use and storage and offsetting strategies. Further, the report shall also contain time bound action plan to reduce 
its carbon intensity of its operations and supply chains, energy transition pathway from fossil fuels to 
Renewable energy etc. All these activities/ assessments should be measurable and monitor able with defined 
time frames.

1.
The project proponent shall prepare GHG emissions inventory for the plant and shall submit the programme for 
reduction of the same including carbon sequestration by trees.

1.
Greening and Paving shall be implemented in the plant area to arrest soil erosion and dust pollution from 
exposed soil surface.

Miscellaneous
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1.
Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as 
prescribed under Section 16 of the National Green Tribunal Act, 2010.

1.

The project proponent shall make public the environmental clearance granted for their project along with the 
environmental conditions and safeguards at their cost by prominently advertising it at least in two local 
newspapers of the District or State, of which one shall be in the vernacular language within seven days and in 
addition this shall also be displayed in the project proponent’s website permanently.

1.
The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local 
bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has 
to display the same for 30 days from the date of receipt.

1.
The project proponent shall upload the status of compliance of the stipulated environment clearance conditions, 
including results of monitored data on their website and update the same on half-yearly basis.

1.
The project proponent shall monitor the criteria pollutants level namely; PM10, SO2, NOx (ambient levels as 
well as stack emissions) or critical sectoral parameters, indicated for the projects and display the same at a 
convenient location for disclosure to the public and put on the website of the company.

1.
Action plan for developing connecting and internal road in terms of MSA as per IRC guidelines shall be 
implemented

1.
The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated 
environmental conditions on the website of the ministry of Environment, Forest and Climate Change at 
environment clearance portal.

1.
The project proponent shall submit the environmental statement for each financial year in Form-V to the 
concerned State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as 
amended subsequently and put on the website of the company.

1.
The project proponent shall inform the Regional Office as well as the Ministry, the date of financial closure and 
final approval of the project by the concerned authorities, commencing the land development work and start of 
production operation by the project.

1.
The project proponent shall abide by all the commitments and recommendations made in the EIA/EMP report, 
commitment made during Public Hearing and also that during their presentation to the Expert Appraisal 
Committee.

1.

The recommendations of the approved Site-Specific Wildlife Management Plan (in case of involvement of 
Schedule-I species) shall be implemented in consultation with the State Forest Department. The implementation 
report shall be furnished along with the six-monthly compliance report to the concerned Regional Office of the 
MoEF&CC.

1.

The PP shall put all the environment related expenditure, expenditure related to Action Plan on the PH issues, 
and other commitments made in the EIA/EMP Report etc. in the company web site for the information to 
public/public domain. The PP shall also put the information on the left over funds allocated to EMP and PH as 
committed in the earlier ECs and shall be carried out and spent in next three years, in the company web site for 
the information to public/public domain.

1.
No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of 
Environment, Forests and Climate Change (MoEF&CC).

1.
Concealing factual data or submission of false/fabricated data may result in revocation of this environmental 
clearance and attract action under the provisions of Environment (Protection) Act, 1986.

1.
The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not 
satisfactory.
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1.
The Ministry reserves the right to stipulate additional conditions if found necessary. The Company in a time 
bound manner shall implement these conditions.

1.
The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project 
authorities should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite 
data / information/monitoring reports.

Noise Monitoring and Prevention

1.
The ambient noise levels should conform to the standards prescribed under E(P)A Rules, 1986 viz. 75 dB(A) 
during day time and 70 dB(A) during night time.

1.
Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation and Control) Rules, 2000 
and amendments thereof, and report in this regard shall be submitted to Regional Officer of the Ministry as a 
part of six-monthly compliance report.

Public Hearing and Human Health Issues

1.
The project proponent shall carry out heat stress analysis for the workmen who work in high temperature work 
zone and provide Personal Protection Equipment (PPE) as per the norms.

1.

Provision shall be made for the housing of construction labour within the site with all necessary infrastructure 
and facilities such as fuel for cooking, mobile toilets, mobile STP. Safe drinking water, medical health care, 
creche etc. The housing may be in the form of temporary structures to be removed after the completion of the 
project.

1.
Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and Disaster 
Management Plan shall be implemented.

1.

All the commitments made towards socio-econmic development of the nearby villages shall be satisfactorily 
implemented. The action plan based on the social impact assessment study of the project as per the EMP in 
accordance to the Ministry’s OM dated 30.09.2020 shall be strictly implemented and progress shall be 
submitted to the Regional Office of MoEF&CC. PP shall adopt nearby villages and prepare and implement a 
robust plan to develop them into model villages in next 10 years.

1. Occupational health surveillance of the workers shall be done on a regular basis and records maintained.

Statutory compliance

1.

The Environment Clearance (EC) granted to the project/ activity is strictly under the provisions of the EIA 
Notification, 2006 and its amendments issued from time to time. It does not tantamount/ construe to approvals/ 
consent/ permissions etc., required to be obtained or standards/conditions to be followed under any other 
Acts/Rules/Subordinate legislations, etc., as may be applicable to the project.

1.
This Environmental clearance is granted subject to final outcome of Hon’ble Supreme Court of India, Hon’ble 
High Court, Hon’ble NGT and any other Court of Law, if any, as may be applicable to this project.

Waste Management

1.

Solid waste utilization: a. PP shall install a slag crusher to convert steel slag into aggregate for use in 
construction industry, fine sand for use as flux in steel plant, sand in brick making and as lime in cement 
making. b. PP shall recycle/reuse solid waste generated in the plant as far as possible. c. Used refractories shall 
be recycled as far as possible.

1.
Oil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled oil. Oil collection trays 
shall be provided under coils on saddles in cold rolled coil storage area.
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1. Kitchen waste shall be composted or converted to biogas for further use.

1. Used refractories shall be recycled as far as possible.

1.
100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement and brick manufacturers 
for further utilization and Memorandum of Understanding in this regard shall be submitted to the Ministry’s 
Regional Office.

1.

The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified Single Use Plastic (SUP) 
items with effect from 01/07/2022. In this regard, CPCB has issued a direction to all the State Pollution Control 
Boards (SPCBs)/Pollution Control Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification 
published by Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard is available at 
https://cpcb.nic.in/technical-guidelines-3/. All the project proponents are hereby requested to sensitize and 
create awareness among people working within the Project area as well as its surrounding area on the ban of 
SUP in order to ensure the compliance of Notification published by this Ministry on 12/08/2021. A report, along 
with photographs, on the measures taken shall also be included in the six monthly compliance report being 
submitted by the project proponents.

1. A proper action plan must be implemented to dispose of the electronic waste generated in the industry.

Waste Management in case of Aluminium Smelter/ Aluminium Refinery

1.
A plan for 100 % utilisation of red mud generated shall be implemented. Under the Plan, MOU with shall be 
signed with potential buyers including cement companies for supply of red mud.

1.

The red mud generated from the project shall be stored in the red mud pond lined with impervious clay prior to 
use to prevent leakage, designed as per the CPCB guidelines with proper leachate collection system. Ground 
water shall be monitored regularly all around the red mud disposal area and report submitted to the Regional 
Office of the Ministry. Proper care shall be taken to ensure no run off or seepage from the red mud disposal site 
to natural drainage.

Waste Management in case of Sinter Plant

1.

SMS slag after metal recovery in waste recycling facility shall be conditioned and used for road making, railway 
track ballast and other applications. The project proponent shall install a waste recycling facility to recover 
metallic and flux for recycle to sinter plant. The project proponent shall establish linkage for 100% reuse of 
rejects from Waste Recycling Plant.

1. Waste recycling Plant shall be installed to recover scrap, metallic and flux for recycling to sinter plant and SMS.

1.
Carbon recovery plant to recover the elemental carbon present in GCP slurries for use in Sinter plant shall be 
installed.

Water Quality Monitoring and Preservation

1.

The project proponent shall install 24x7 continuous effluent monitoring system with respect to standards 
prescribed in Environment (Protection) Rules 1986 as amended from time to time and connected to SPCB and 
CPCB online servers and calibrate these system from time to time according to equipment supplier specification 
through labs recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories.

1. Water meters shall be provided at the inlet to all unit processes in the steel plants.

1.
Sewage Treatment Plant shall be provided for treatment of domestic wastewater to meet the prescribed 
standards.

The project proponent shall monitor regularly ground water quality at least twice a year (pre- and post-
monsoon) at sufficient numbers of piezometers/sampling wells in the plant and adjacent areas through labs 

1.
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recognized under Environment (Protection) Act, 1986 and NABL accredited laboratories.

1.
Rain water harvesting shall be implemented to recharge/harvest water as per the action plan submitted in the 
EIA/EMP report.

1.
All stockyards shall have impervious flooring and shall be equipped with water spray system for dust 
suppression. Stock yards shall also have garland drains and catch pits to trap the run off material and shall be 
implemented as per the action plan submitted in EIA/EMP report.

1.
The proposed project shall be designed as Zero Liquid Discharge Plant. ETP shall be installed and there shall be 
no discharge of effluent from the plant. Domestic effluent shall be treated in Sewage Treatment Plant. Suitable 
measures shall be adopted for sewage water handling to ensure no contamination of any kind of water body.

1.
The project proponent shall make efforts to minimise water consumption in the steel plant complex by 
segregation of used water, practicing cascade use and by recycling treated water.

1.
Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in the event of heavy 
rains and to check the water pollution due to surface run off.

1. Tyre washing facilities shall be provided at the entrance of the plant gates.

Water Quality Monitoring and Preservation in case of Alluminium Shelter

1.
Reduce water consumption in bauxite beneficiation and alumina refinery by concentrating the solids in the 
tailings.

Water Quality Monitoring and Preservation in case of Rolling Mills

1.
The project proponent shall provide the ETP for effluents of rolling mills to meet the standards prescribed in 
G.S.R 277 (E) 31st March 2012 (applicable to IF/EAF) as amended from time to time. (in case of rolling mills)

1.
Cold Rolling Mill (CRM), color coating and galvanizing plants shall have CETP to treat and recycle the treated 
water from CRM complex. Sludge generated at CRM ETP shall be sent to TSDF. (in case of cold rolling mills)

 

3.5. Agenda Item No 5:

3.5.1. Details of the proposal

Proposed expansion project of the existing DRI Plant (2x100 TPD) by installing 2x600 TPD DRI Plant, 1x1.4 
MTPA Iron Ore Beneficiation Plant, 1x0.85 MTPA Pellet Plant, 4x25T Induction Furnaces with matching LRF 
& CCM, 6,60,000 TPA Rolling Mills with 40 TPH Reheating Furnace, 4x16 MVA Ferrro Alloy Plant with 
matching Sintering and 20 TPH Chrome Ore Briquetting Plant, 2x25T Electric Arc Furnaces and 45 MW 
Captive Power Plant (41 MW WHRB & 4 MW AFBC) by CIC STEELS PRIVATE LIMITED located at 
BANKURA,WEST BENGAL

Proposal For Fresh EC

Proposal No File No Submission Date Activity 
(Schedule Item)

IA/WB/IND1/434356/2023
IA-J-11011/207/2022-IA-
II(IND-I)

08/11/2023
Metallurgical Industries 
(ferrous and non ferrous) 
(3(a))  

3.5.2. Project Salient Features
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Minutes of AGENDA FOR 51st EXPERT APPRAISAL COMMITTEE 
(INDUSTRY-1 SECTOR) MEETING TO BE HELD DURING JANUARY 2nd - 

4th , 2024 meeting Industrial Projects - 1 held from 02/01/2024 to 04/01/2024

MoM ID: EC/MOM/EAC/818679/12/2023

Agenda ID: EC/AGENDA/EAC/818679/12/2023

Meeting Venue: N/A

Meeting Mode: Virtual

Date & Time:

04/01/2024 10:30 AM 06:30 PM

02/01/2024 10:30 AM 06:30 PM

03/01/2024 10:30 AM 06:30 PM

1. Opening remarks

(i) Opening Remarks by the Chairman, EAC Shri. Rajive Kumar, Chairman EAC welcomed the Committee members 
and opened the EAC meeting for further deliberations. Shri Rajive Kumar also appreciated the efforts of the Ministry’s 
Team (Industry 1 Sector) for preparation and uploading the agenda of the EAC meetings and draft record of discussion 
very scientifically, systematically and timely on Parivesh Portal. The EAC has also appreciated various decision tools 
available in Parivesh Portal. . --------- --------------------*****--------------- Note - Due to Editor issue, Final Approved 
Minutes of the EAC is enclosed herewith in PDF as a ANNEXURE]. Please refer this document and Treat as approved 
Minutes of the EAC [Industry 1 Sector].

2. Confirmation of the minutes of previous meeting

Confirmation of the Minutes of the50th meeting of the EAC for Industry-I sector held on 13th – 15thDecember, 2023at 
MoEF&CC through Video Conferencing. The EAC, having taken note that final minutes were issued after 
incorporating comments offered by the EAC (Industry-1 Sector) members on the minutes of its 50th meeting of the 
EAC for Industry-I sector held on 13th – 15th December, 2023conducted through Video Conferencing Mode, and noted 
that there is nomodifications/factual correction reported by the PP, in the minutes of the 49thEAC meeting for the 
project/activities.

3. Details of proposals considered by the committee

  

3.1. Agenda Item No 1:

Date: 13/01/2024

Day 1 -02/01/2024

Government of India
Ministry of Environment, Forest and Climate Change

IA Division
(Industrial Projects - 1)

***
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1.
Sewage Treatment Plant shall be provided for treatment of domestic wastewater to meet the prescribed 
standards.

1.
The project proponent shall monitor regularly ground water quality at least twice a year (pre- and post-
monsoon) at sufficient numbers of piezometers/sampling wells in the plant and adjacent areas through labs 
recognized under Environment (Protection) Act, 1986 and NABL accredited laboratories.

1.
Rain water harvesting shall be implemented to recharge/harvest water as per the action plan submitted in the 
EIA/EMP report.

1.
All stockyards shall have impervious flooring and shall be equipped with water spray system for dust 
suppression. Stock yards shall also have garland drains and catch pits to trap the run off material and shall be 
implemented as per the action plan submitted in EIA/EMP report.

1.
The proposed project shall be designed as Zero Liquid Discharge Plant. ETP shall be installed and there shall be 
no discharge of effluent from the plant. Domestic effluent shall be treated in Sewage Treatment Plant. Suitable 
measures shall be adopted for sewage water handling to ensure no contamination of any kind of water body.

1.
The project proponent shall make efforts to minimise water consumption in the steel plant complex by 
segregation of used water, practicing cascade use and by recycling treated water.

1.
Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in the event of heavy 
rains and to check the water pollution due to surface run off.

1. Tyre washing facilities shall be provided at the entrance of the plant gates.

Water Quality Monitoring and Preservation in case of Alluminium Shelter

1.
Reduce water consumption in bauxite beneficiation and alumina refinery by concentrating the solids in the 
tailings.

Water Quality Monitoring and Preservation in case of Rolling Mills

1.
The project proponent shall provide the ETP for effluents of rolling mills to meet the standards prescribed in 
G.S.R 277 (E) 31st March 2012 (applicable to IF/EAF) as amended from time to time. (in case of rolling mills)

1.
Cold Rolling Mill (CRM), color coating and galvanizing plants shall have CETP to treat and recycle the treated 
water from CRM complex. Sludge generated at CRM ETP shall be sent to TSDF. (in case of cold rolling mills)

 

3.7. Agenda Item No 7:

3.7.1. Details of the proposal

Greenfield Project For Installation Of Iron Ore Beneficiation Plant- 1.5 MTPA Throughput (1.16 MTPA High 
Grade Ore), Iron Ore Pelletization Plant – 1.2 MTPA And Producer Gas Plant – 27,000 Nm3/hr Located At 
Village - Kapanda, Tehsil – Lahunipara, Dist. - Sundergarh, Odisha By M/s KAI International Private Limited 
by KAI INTERNATIONAL PRIVATE LIMITED located at SUNDARGARH,ODISHA

Proposal For Fresh EC

Proposal No File No Submission Date Activity 
(Schedule Item)

IA/OR/IND1/452282/2023
IA-J-11011/59/2021-IA-
II(IND-I)

14/11/2023
Metallurgical Industries 
(ferrous and non ferrous) 
(3(a))  
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3.7.2. Project Salient Features

[Proposal No. IA/OR/IND1/452282/2023; File No. IA-J-11011/59/2021-IA-II(IND-I)]
[Consultant: Visiontek Consultancy Services Pvt. Ltd.; Valid upto 16.12.2023]
 

 1. 
M/s. KAI International Private Limited has made an online application vide proposal no. 
IA/OR/IND1/452282/2023 dated 14.11.2023 along with copy of EIA/EMP report, Forms (Part A, B and 
C) seeking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for the project 
mentioned above. The proposed project activity is listed at S. No. 3(a) Metallurgical Industries (ferrous & non-
ferrous), and 2(b) Mineral Beneficiation under Category “A” of the schedule of the EIA Notification, 2006 and 
appraised at Central Level.

2. 

 

Name of the EIA consultant: M/s. Visiontek Consultancy Services Pvt Ltd. [List of ACOs with their Certificate / 
Extension Letter no. NABET/EIA/21-24/SA 0215; valid upto 16.12.2024, as on January 3, 2024].

1. 

 
Details submitted by Project proponent
 

The details of the ToR are furnished as below: 1. 

Date of Applicati
on Consideration Details Date of Acco

rd
ToR Validit

y

21.10.2021
48th meeting of REAC held on 11-12th  Novem
ber, 2021

Terms of Refere
nce 

29.11.202
1

28.11.20
25

 

The project of M/s KAI International Private Limited, located at Village - Kapanda, Tehsil – Lahunipara, District 
Sundergarh, Odisha is for setting up of a greenfield project for installation of Iron Ore Beneficiation Plant- 1.5 
MTPA throughput (1.16 MTPA High Grade Ore), Iron Ore Pelletization Plant – 1.2 MTPA and Producer Gas 
Plant – 27,000 Nm3/hr.

1. 

 

Environmental Site Settings:1. 

Sr. 
No. Particulars Details Remarks

1. Total land
Total land required for project– 19.32 
ha. (47.74 Ac) of IDCO Land. 
 

Land for proposed project 19.32 Ha. (4
7.74 Acre) out of total allotted land of 
47.348 Ha (117 Acres).
Land use: Industrial Land allotted by I
DCO

2.
Land acquisition details 
as per MoEF&CC O.M. 
dated 7/10/2014

Acquired Land:  19.32 ha. (47.74 Acr
e)
Total Land is under possession of KAI 
International Pvt. Ltd.

Land Agreement made between IDCO 
& KIPL as per land allotment letter no. 
IDCO:HO:P&A:LAE:7751/2019 dtd. 
06.08.2021.

Project Site:
There is no existence of habitants iden
tified within the Project site.
Study Area:

3.
Existence of habitation 
& involvement of R&R, 
if any.

R&R is not applicable.
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Sr. 
No. Particulars Details Remarks

Hab
itati
on

Dis
tan
ce

Dir
ecti
on

Dal
dali 
Sai

0.5 
Km

SW

Nua
gan

1.3 S

Kap
and
a

1.5 SW

Tika
yatp
ali

2.8
NN
E

Tala
bah
ali

2.9 E

 

Pill
ar 
N
o.(
s)

Lat
itud
e

Lon
gitu
de

1

21°
53'2
8.4
4"N

84°
52'1
5.8
0"E

2

21°
53'2
5.4
9"N

84°
52'1
6.4
5"E

3

21°
53'2
1.0
0"N

84°
52'1
7.4
1"E

4

21°
53'1
7.1
1"N

84°
52'2
2.0
4"E

4.
Latitude and Longitude 
of the project site

-
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Sr. 
No. Particulars Details Remarks

5

21°
53'1
1.3
0"N

84°
52'2
9.1
2"E

6

21°
53'1
1.4
0"N

84°
52'3
5.2
1"E

7

21°
53'1
7.1
5"N

84°
52'3
5.2
3"E

8

21°
53'2
2.7
8"N

84°
52'3
5.2
0"E

9

21°
53'2
3.6
8"N

84°
52'3
0.7
7"E

10

21°
53'2
3.8
6"N

84°
52'2
6.7
6"E

11

21°
53'2
9.0
1"N

84°
52'2
6.2
9"E

12

21°
53'2
8.7
7"N

84°
52'2
0.6
9"E

 

5.
Elevation of the project 
site

193 m to 252m AMSL

HFL of Brahmani River is 147.660 m 
AMSL certified from Central Water C
ommission Mahanadi & Eastern River 
Organization, Bhubaneswar vide letter 
no. TD/905/CE/VI/202/257(H), dated 
03.02.22

As per joint field verification conducte
d on 08.02.2023 by Forest and revenue 
dept. officials, along with DFO letter v
ide Memo No. 8447/4F (Misc.) (PC- 
1), dtd. 12.09.2023, entire land is non-f

6.
Involvement of Forest la
nd if any

There is no forest land involved within 
the plant boundary.
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Sr. 
No. Particulars Details Remarks

orest land of kissam patit. 

7.
Water body exists withi
n the    project site as we
ll as study area

Study Area:
Brahmani River- 1.6 Km (W) 
Amrurhi Nala- 3.1 Km (NNE) 
Katangamunda Nala- 3.4 Km (NW) 
Rukura River- 4.3 Km (S) 

-

8.

Existence of ESZ /ESA 
/national park/ wildlife s
anctuary / biosphere res
erve/ tiger/ elephant rese
rve etc. if any within the 
study area

No ESZ /ESA /national park/ wildlife 
sanctuary within 10 km radius.
Protected Forest (PF):
Samaradari Juniani PF (E)- 0.41 Km
Reserve Forest (RF):

Kukia R.F*- 0.12 Km (NW)•
Dhenkiam R.F- 2.6 Km (W)•
Nalghati Rajabasa R.F- 3.3 Km 
(SW)

•

Dhenkiam Block R.F- 3.7 Km (
NW)

•

Bhagoth R.F- 6.6 Km (SSW)•
Dhanaghar Extension R.F- 6.9 
Km (NNE)

•

Gurunida R.F- 7.9 Km (SW)•

-

 

The unit configuration and capacity of proposed project is given as below:1. 

 
Proposed Units

 Sl.No. Plant Equipment/ Facility

Configuration Capacity  

1 Beneficiation 1 X 1.5 MTPA
1.5 MTPA (throughput)
1.16 MTPA (High grade Ore)

 

2 Pelletization 2 X 0.6 MTPA 1.2 MTPA  

3 Producer Gas Plant 6(5W+1S) x 4,500 Nm3/hr 27,000 Nm3/hr  

 

The details of the raw material requirement for the proposed project along with its source and mode of 
transportation is given as below:

1. 

Sr. N
o Raw material Quantity required  Source Distance f

rom site 

Mode of
Transpor

tation

1.
Iron Ore Fi
nes

15,00,000 TPA
KJS Ahluwalia, Guali/ Seven Hills Minerals, B
arbil/ GM Iron & Sttel Company Ltd, Mayurbh
anj (Iron Ore Trader)

12 to 5
8 km

By Ro
ad

High grade In-hous Conve2. 11,60,000 TPA From In-house Beneficiation Plant

Page 304 of 681

95 617



Sr. N
o Raw material Quantity required  Source Distance f

rom site 

Mode of
Transpor

tation

Iron ore Fi
nes

e yor bel
ts

3.
High grade 
Iron ore Fi
nes

1,40,000 TPA
JSW Steel Ltd., Barbil/ M/s. T. P. Mohanty/ In
drani Patnaik, Rourkela

58 km
By Ro
ad

4. Bentonite 13,063 TPA Rourkela 41 km
By Ro
ad

5.
Lime Ston
e

13,063 TPA
Khatkurbahal limestone mine & other mines b
y E-auction

64 km
By Ro
ad

6. Coke 3,575 TPA Rourkela 41 km
By Ro
ad

7. LDO 2,400 KLA Domestic Market 40 km
By Ro
ad

8. Coal

95,513 TPA
(PGP Coal- 70713 T
PA & PCI Coal- 248
00 TPA)

Open Auction MCL, Odisha & ECL/ Agarwal 
Coal Corporation Pvt. Ltd. (Coal Trader)

106 km
By Ro
ad

 

Proposed Water requirement is 1180 m3/day, to be sourced from Brahmani River and allocation for drawl of 
0.50 Cusec (1223.287 m3/day) surface water is obtained from Department of Water Resources vide Lt. No. WS-
IWS-781/22-2024 dated 21.01.2023. No Ground water will be used for this project. 

1. 

 

Proposed Power requirement of 12.0 MW will be met from Western Electricity Supply Company of Orissa 
(WESCO) GRID at Purunapani Substation. Permission for 12 MW will be taken during CTE period. Further DG 
set of 1 Nos. X 750 KVA will be kept to meet the emergency power requirement.

1. 

 

Baseline Environmental Studies:1. 

Period October to December 2021

AAQ para
meters at 8 
locations (
min. & Ma
x.)

PM10= 32.4 to 81.3 µg/m3•
PM2.5= 17.8 to 44.2 µg/m3•
SO2= BDL (<4) to 14.2 µg/m3•
NOx= 9.0 to 25.2 µg/m3•
CO= 0.12 to 0.51 mg/m3•

PM10= Max. GLC- 2.17 µg/m3 from stack 800 m (N)•
PM2.5= Max. GLC- 1.46 µg/m3 from stack 810 m (N)•
SO2= Max. GLC- 3.72 µg/m3 from stack 750 m (N)•
NOx= Max. GLC- 2.07 µg/m3 from stack 758 m (N)•

Incrementa
l GLC leve
l
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CO= Max. GLC- 0.73 mg/m3 from stack 810 m (N) •

Ground W
ater quality 
at 8 locatio
ns

pH: 6.6 to 7.85; Total Hardness: 73 to 325 mg/l; Chlorides: 11 to 179 mg/l; Fluoride: 0.01 to 0.28 m
g/l; Heavy metals such as Lead, Arsenic etc. are BDL at all the locations.

Surface wa
ter quality 
at 8 locatio
ns

pH: 7.25 to 8.07; DO: 4.6 to 7.8 mg/l and BOD: 2.0 to 2.9 mg/l; COD from 6.1 to 8.4 mg/l

Noise level
s Leq (Day 
& Night) a
t 8 location
s

Ambient noise reaches 41.6 to 56.9 dB(A) during day time and 36.8 to 46.9 dB(A) during night time.

Traffic study has been conducted at 3 locations Kapanda-Fatjharan village road (Near Entry gate of p
roject site), near intersection of Santikayatpali Road to NH-23 and at Gudhiali (Intesection of NH-23 
& NH 215).
Transportation of raw material, fuel & finished product will be done by road & rail.
Existing PCU details is given below-

Sl 
N
o.

Study Location Detail
s

Volu
me (P
CU/h
r)

*Capa
city (P
CU/hr)

Existi
ng V/
C rati
o

**Level 
of Servi
ce (LO
S)

Avera
ge Ho
ur Loa
d

294 1400 0.21 B

1.

Kapanda – Fatjhara
n village road (near 
Entry Gate of Proje
ct Site) Peak 

Hourl
y Loa
d

310 1400 0.22 B

Avera
ge Ho
ur Loa
d

1642 5400 0.30 B

2.
Near intersection of 
Santikayatpali Roa
d to NH-23 Peak 

Hourl
y Loa
d

1820 5400 0.33 B

Avera
ge Ho
ur Loa
d

1794 5400 0.33 B

3 Gudihali (Intersecti
on of NH-23 & N
H-215)

Traffic ass
essment st
udy findin
gs
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Peak 
Hourl
y Loa
d

2187 5400 0.40 C

IRC 106:1990
Additional PCU load after proposed project will be 40 PCU/hr.

Sl 
N
o.

Study Location

#Volume aft
er Proposed 
project (PC
U/hr)

*Capa
city (P
CU/h
r)

V/C ratio 
after Prop
osed proje
ct

**Level 
of Servi
ce (LO
S)

1

Kapanda – Fatjhara
n village road (near 
Entry Gate of Proje
ct Site)

350 1400 0.25 B

2
Near intersection o
f Santikayatpali Ro
ad to NH-23

1860 5400 0.34 B

3
Gudihali (Intersecti
on of NH-23 & N
H-215)

2227 5400 0.41 C

# Considering peak hour traffic at the three locations.
Conclusion: The level of service will remain same even after including additional traffic due to prop
osed project.

Flora & Fa
una

Wildlife Conservation Plan has been prepared for the Schedule-I fauna like Elephant, Leopard, Sloth 
bear & Python etc. with a budgetary allocation of Rs. 55.871 Lakhs for 5 years and submitted to PCC
F wildlife for approval vide memo no. 7846/ 4F (Misc.), dated 20.09.2022.

 

The details of solid waste generation along with its mode of treatment/disposal is furnished as below:1. 

Sl. N
o. Facility Type of W

aste

Quantity ge
nerated (TP

A)

Mode of Tr
eatment Disposal Rem

ark

  Solid Waste

1.
Beneficiati
on Plant

Tailing/ 
Slime

3,40,000
Storage/ 
disposed

Dewatered and stored in slime/tailing storage are
a, then disposed to construction contractors for ro
ad & construction filings. And the collected wate
r will be recycled in process.
MoU has been signed with Brahmani Developers 
Pvt. Ltd.

-

1. PelletPlant

ESP Du
st & Pel
let Fine
s

45,927 Recycled Will be recycled in pellet plant -
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Sl. N
o. Facility Type of W

aste

Quantity ge
nerated (TP

A)

Mode of Tr
eatment Disposal Rem

ark

2. Tar 2828
Reused/
disposed

Will be reused as fuel in the pellet plant/ Sold to 
Authorized Coal tar processing units MoU has be
en signed with UITC (India)Pvt. Ltd.

-

3.

PGP Plant

Ash

28,286
(70713 TP
A Coal X 
40% ash)

-

To road construction contractors / ash blocks ma
nufacturing MoU has been signed with Sudhir K
umar Harichandan, manufacturer of Maa Brand F
ly Ash Bricks.

-

  Hazardous Waste

4. Used oil
Schedul
e- I
Cat. 5.1

1.5 KLPA

Recyclin
g/Re-pro
cesses sin
g

Stored and disposed to Authorized recyclers as p
er MoU has been signed with UITC (India) Pvt. 
Ltd.

-

5.
Oily Sludg
e

Cat. 4.1

Re-proce
sses sing/
Incinerati
on

-

6.

The residu
e of the oil 
Storage ta
nk

Cat. 5.2 
 

0.25 KLP
A

Re-proce
sses sing/
Incinerati
on

Stored and disposed to Authorized recyclers/CH
WTSDF as per norms.

-

7.
Phenolic 
Water fro
m PGP

Cat. 19.
1

6.42 TPA

Recyclin
g/Re-pro
cesses sin
g

Dedicated system will be provided to reuse waste
water in PGP and sprinkling in Pellet plant cooler 
section.

-

 

Public Consultation: 1. 

Details of advertisement gi
ven

Newspapers– The Dharitri (Local Odiya newspaper) and The Times of India on 22.0
4.2022.

Date of public consultation 24.05.2022

Venue
Village Bad-Purnapani, Football Playground Block- Lahunipada, Sundargarh Distric
t,Odisha

Presiding Officer Sub-Collector, Bonai Sub Division, Sundargarh

Major issues raised
Employment, Health & Ambulance, Plantation, Peripheral Development, Road Cons
truction

 
Action plan as per MoEF&CC O.M. dated 30/09/2020
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Physical Target along with CER Budget (
Rs. In Lakhs)S. N

o. Major activities Description of Physical Target

Total 
Physic
al Tar
gets 1st Year 2nd Year 3rd Year

Total 
Amou
nt (R

s. In L
akhs)

A Education

1

High School Tr
ansformational 
Project (smart 
class, science l
ab, etc.) partner
ing with Govt. 
of Odisha flags
hip project und
er Mo School 
Abhiyaan or M
adhyamik Shik
shya Abhiyan

Each School Shall be provided 
with the following-

8 nos. of Computers wi
th Table & Chair @ R
s. 50,000/-

1. 

2 nos. of AC with inver
ters @ Rs. 60,000/-

2. 

The 3 schools are-

Panchayat High Schoo
l, Kapanda 

1. 

Upper Graded Primary 
School, Kapanda

2. 

Upper Primary School, 
Tikayatpali

3. 

3 Sc
hool

Rs. 5.2
(At Pancha
yat High S
chool, Kap
anda)

Rs. 5.2
(At  Upper 
Graded Pr
imary Sch
ool, Kapa
nda)

Rs. 5.2
(Upper Pri
mary Scho
ol, Tikayat
pali)

Rs.
15.
6

2

Retrofitting of 
Classrooms an
d Digital Class
room

Each year, 2 additional classro
oms are proposed for retrofitti
ng in Govt. Primary school wi
th furniture’s (1 nos. of Digital 
Classroom with Projector, digi
tal interactive whiteboard syst
ems, and its teaching software 
building blocks for digitally c
onnected classroom and facilit
ies @ Rs. 1,15,000/-

3 Sc
hool
s

Rs. 2.3
(Panchayat 
High scho
ol, Kapand
a)

Rs. 2.3
(At Govt. 
Primary S
chool, Sa
mardari, v
illage-Tib
upada)

Rs. 2.3
(At  Gudhi
ali High Sc
hool, Villa
ge- Rajam
unda)

Rs.
6.9

3

Improvement i
n basic ameniti
es & teaching l
earning materia
ls in Anganwa
di center (AW
C)

Each AWC shall be provided 
with –

Abacus with Teaching 
Learning Material and 
Furniture @ Rs.40,000/

1. 

Painiting and infrastrut
ure Development with 
Drinking Water facility 
or Toilet facility and Ut
ensils @ Rs. 40,000/- 
The List of AWCs are 
Kapanda-I, Kapanda-I
I, Darjing, Gaudinipos
h-I Gaudiniposh-II & T
hiaberna.

2. 

Teaching materials @ 
45,000 to each AWC in 
3rd year.

3. 

6  A
WC
s

Rs. 1.6 (A
WCs in Ka
panda- I & 
Kapanda- I
I)

Rs. 1.6
(AWCs in 
Darjing & 
Gaudinipo
sh- I)

2.5
(AWCs in 
Gaudinipo
sh- II & Th
iaberna)

Rs.
5.7

Appointment o
f Private Teach

2 Pr
ima

Rs. 3.4
(2 Primary 

Rs. 1.7
( Panchay

Rs. 1.7
(Gudhiali 

4
Teachers in 4 Schools (2 Prim
ary & 2 High school) 

Rs.
6.8

Page 309 of 681

100 622



Physical Target along with CER Budget (
Rs. In Lakhs)S. N

o. Major activities Description of Physical Target

Total 
Physic
al Tar
gets 1st Year 2nd Year 3rd Year

Total 
Amou
nt (R

s. In L
akhs)

ers in Schools ry 
& 2 
Hig
h sc
hool

School in 
Kapanda  
& Tikayat
pali)

at high sch
ool)

High scho
ol

5 School Bus

2 School Bus for Panchayat Hi
gh School & Tikayatpali Prim
ary School. However, District 
Education Officer shall be con
sulted for finalizing the Schoo
l.

3 Sc
hool 
Bus

Rs. 8.1
Gudhiali H
igh School

Rs. 8.1
Panchayat 
High Scho
ol 

Rs. 8.1
Tikayatpal
i Primary 
School 

Rs.
24.
3

 
Sub Total (Ed
ucation)     20.6 18.9 19.8

Rs. 
59.
3

B Health

1 Ambulance

1 Ambulance serving the perip
heral villages to be positioned 
at KAI Plant and 2 Ambulance 
at Kapanda GP & Nuwagan G
P respectively. 

3 N
os.

Rs.20.3 Rs.20.3 Rs. 20.3
Rs.
60.
9

2 Health camp
2 Health Camps per year with 
a focus on Kapanda, Fatajhara
n, Tikayatpali, 

6 he
alth 
Ca
mps

Rs. 2.1
2 Health C
amps Und
er Kapand
a G.P,

Rs. 2.1
2 Health C
amps Und
er Fatajhar
an GP.

Rs. 2.2
2 Health C
amps Unde
r Tikayatp
ali G.P

Rs.
6.4

3
Setting-up a Di
spensary

Setting up a Dispensary servin
g Plant workers and local Com
munity

3 N
os.

Rs. 29.1
Nearby Ka
panda Vill
age area

Rs. 29.1
Nearby N
uwagan V
illage area

Rs. 29.1
Nearby Ti
kayatpali 
Village are
a

Rs.
87.
3

 
Sub Total (He
alth)     51.5 51.5 51.6

Rs.
15
4.6

C Drinking Water

In total 3 nos of Purified Drin
king Water shall be installed a
t strategic public locations.   E
ach Facility shall have a purifi
er machine.
The locations are Kapanda Vil
lage, Fatajharan Village, Tika
yatpali Village, Nuwagan & T
albahali. This location may ch
ange considering the number o

1.

Purified Drinki
ng Water Facili
ty at Public Pla
ces

5 N
os

Rs. 8.9
(Kapanda 
& Fatajhar
an Village)

Rs. 8.9
(Tikayatpa
li & Nuwa
gan Villag
e)

Rs. 4.5 (Ta
lbahali Vil
lage)

Rs.
22.
3
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Physical Target along with CER Budget (
Rs. In Lakhs)S. N

o. Major activities Description of Physical Target

Total 
Physic
al Tar
gets 1st Year 2nd Year 3rd Year

Total 
Amou
nt (R

s. In L
akhs)

f floating population.

2.

Installation of 
new Bore well 
& Hand Pump 
with sintex tan
k

In total 6 nos. of Hand pumps 
shall be installed at 
locations are Kapanda Village, 
Fatajharan Village, Tikayatpal
i Village, Nuwagan & Talbaha
li. This location may change c
onsidering the number of float
ing population.

5 vi
llag
e 

Rs. 2.9
(Kapanda 
& Fatajhar
an Villag
e,)

Rs. 2.9
(Tikayatpa
li & Nuwa
gan Villag
e)

Rs. 1.4
(Talbahali 
Village)

Rs. 
7.2

 
Sub Total (Dri
nking Water)     11.8 11.8 5.9 29.

5

D Environment

1

Rain Water Ha
rvesting in Gov
t. Schools and 
Govt. Institutio
ns

Rain Water Harvesting shall b
e taken-up in 30 schools/Govt 
Offices/Govt Institutions @ R
s. 28,000/-

30 
Sch
ool
s/ In
stitu
tio
n/ O
ffic
es

Rs. 2.8
(10 Nos of 
schools/Go
vt Offices/
Govt Instit
utions)

Rs.2.8
(10 Nos of 
schools/G
ovt Office
s/Govt Ins
titutions)

Rs. 2.8
(10 Nos of 
schools/Go
vt Offices/
Govt Instit
utions)

Rs. 
8.4

2

Plantation/Affo
restation Drive 
(including sam
pling and prote
ction like tree g
uard etc)

30 Schools or Govt. offices or 
Govt. Institution shall be cove
red within 3 years @80 trees i
n each school (Rs. 300/ trees)

30 
Sch
ool
s/ In
stitu
tio
n/ O
ffic
es

Rs. 2.4
(10 Nos of 
schools/Go
vt Offices/
Govt Instit
utions)

2.4
(10 Nos of 
schools/G
ovt Office
s/Govt Ins
titutions)

2.4
(10 Nos of 
schools/Go
vt Offices/
Govt Instit
utions)

Rs. 
7.2

3.

Garbage collec
tion from villa
ges and suitabl
e disposal arra
ngement

Under Bharat Swachata Abhiy
an 3 villages near plant localit
y & 3 schools provided plastic 
Dustbin @ Rs. 5000/- and Ste
el dumpster Garbage Containe
r @ Rs. 55,000/-

3 Vi
llag
es 
& 3 
Sch
ools

Rs. 0.8
(4 plastic d
ustbin & 1 
dumpster 
Garbage c
ontainer i 
n  Kapand
a Village. 
1 Plastic d
ustbin in P
rimary Sch
ool in Kap
anda)

Rs. 0.8
(4 plastic 
dustbin & 
1 dumpste
r Garbage 
container i
n  Nuwaga
n Village. 
1 Plastic d
ustbin in P
anchayat h
igh schoo
l)

Rs. 1.0
(4 plastic d
ustbin & 1 
dumpster 
Garbage c
ontainer i 
n  Tikayat
pali Villag
e. 1 Plastic 
dustbin in 
Tikayatpal
i Primary s
chool)

Rs. 
2.6

 
Sub Total (En
vironment)     Rs. 6.0 Rs. 6.0 Rs. 6.2

Rs. 
18.
2
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Physical Target along with CER Budget (
Rs. In Lakhs)S. N

o. Major activities Description of Physical Target

Total 
Physic
al Tar
gets 1st Year 2nd Year 3rd Year

Total 
Amou
nt (R

s. In L
akhs)

E Livelihood

1

Promotion of I
ncome Generat
ion Activities- 
Tailoring & em
broidery etc. & 
Provision of di
fferent skills of 
women membe
rs of SHG alon
g with market l
inkage

150 interested women benefici
aries within 10 SHG members 
of neighbouring GP shall be tr
ained within 2 years i.e. 5 Gro
up with 10 member in each gr
oup shall be trained every year

150 
Wo
men

Rs. 14.1
(50 Nos. o
f Under N
uwagan G.
P)

Rs. 14.1
(50 Nos. o
f Under K
apanda G.
P)

Rs. 14.1
(50 Nos. U
nder Tikay
atpali G.P)

Rs. 
42.
3

2

Farmers input s
upport for impr
oving the yield 
for better retur
n

200 interested and selective fa
rmers shall be provided with i
nputs for  3 years

200 
Far
mer
s

Rs. 11.7 Rs. 11.7 Rs. 11.8
Rs. 
35.
2

3

Initiatives for p
romotion of Mi
llet through far
mers along wit
h market suppo
rt.

Creating Millet hub for collect
ion & Marketing

3 N
os.

15
(Kapanda 
Village)

15
(Nuwagan 
Village)

15
(Fatajhara
n Village)

Rs. 
45

 
Sub Total (Liv
elihood)     Rs. 17.8 Rs. 17.8 Rs. 17.9

Rs. 
12
2.5

F Infrastructure

1
Community Ce
ntre /youth clu
b house

Amenities in Community Cent
re & Yoga teacher deployment 
in Community Centre

3 N
os.

25
(Kapanda 
Village)

25
(Nuwagan 
Village)

25
(Fatajhara
n Village)

Rs. 
75

2
Village Solar S
treet Lights

Solar Streetlights at nearby vil
lages @ 100 Street lights/ Yea
r

300 
Sola
r Str
eetli
ghts

Rs. 20.3 Rs. 20.3 Rs. 20.3
Rs. 
60.
9

 
Sub Total (Inf
rastructure)     Rs.31.6 Rs.31.6 Rs.31.6

Rs. 
13
5.9

Rs. 
520 
La
kh
(R
s. 

 
GRAND TOT
AL     Rs. 139.4 Rs. 137.7 Rs. 132.8
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Physical Target along with CER Budget (
Rs. In Lakhs)S. N

o. Major activities Description of Physical Target

Total 
Physic
al Tar
gets 1st Year 2nd Year 3rd Year

Total 
Amou
nt (R

s. In L
akhs)

5.2
0 C
ror
e)

 

Proposed capital cost of project is Rs. 341.72 Crores. The capital cost for environmental protection measures for 
Physical components (air, water, noise, occupational health, Greenbelt, Environment monitoring & Risk 
management) is proposed as Rs. 19.46 Crores. The annual recurring cost towards the environmental protection 
measures for Physical components is proposed as Rs. 1.41 Crore/ year. However, total cost for overall 
environment protection measures is proposed as 25.47 Crore [Physical Component 19.46 Crore, PH compliance 
5.20 Crore, Wildlife Conservation measures 0.55871 Crores (say 0.56 Crore) & Forest Patch Conservation 
measures 0.2525184 Crore (0.25 Crore)]. The employment generation from the proposed project is 500 (Direct: 
280 Nos. & contractual: 220 Nos.; Preference will be given to local Public). The details of cost for 
environmental protection measures is as follows:

1. 

S. 
No Unit Detail

Capital Co
st (Rs. In 
Crore)

Opera
ting C
ost
(Rs. I
n Cro
re)

Mainte
nance 
Cost
(Rs. In 
Crore)

Total Re
curring 
Cost
(Rs. In 
Crore)

1.
Waste Water M
anagement

ETP + STP and maintenance 2.9 0.09 0.01 0.1

2.
Air Pollution M
anagement

2  Nos. of ESP, 9 Nos. of Bag filters, 
Dry Fog system & Water sprinklers 
and its maintenance 

10.65 0.25 0.15 0.4

3.
Noise Pollution 
Management

Acoustic Enclosure for DG Set, mai
ntenance for instruments & provisio
n of PPE to Employees etc.

1.2 0.06 0.04 0.1

4. Env. Monitoring AAQ, Stacks, Water, Noise, Soil 0.70 0.36 0.21 0.57

5.
EMS & Disaster 
Management

Fire Extinguishers & Hydrant, DMP, 
Safety Measures

1.3 0.06 0.04 0.10

6.
Green Belt Dev
elopment

Plantation & Its Maintenance 1.21 0.03 0.01 0.04

7.
Occupational H
ealth

Medical Health checkup, PPE, Treat
ment facilities

1.5 0.07 0.03 0.1

 
Total EMP Bu
dget   19.46 0.92 0.49 1.41

8.
Addressal of Pu
bic Consultation 
Concerns

5.20 Crore (For Three Years) 
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9.
Wildlife Conser
vation Measures

0.56 Crore (For Five Years) 

10.
Forest Patch Co
nservation Meas
ures

0.25 Crore (For Five Years) 

  Grand Total 25.47 Crore

 
Details of adopti
on of villages if 
any

Peripheral development as above (Kapanda & Tikayatpali)

 

There are 3972 nos. of total trees available in the project site. 1500 trees have already been felled after taking 
permission from Divisional Forest Officer cum Wildlife Warden Rourkela Forest Division, Odisha vide letter 
number 5838/3F dated 20 Sep. 2021. Remaining trees available in the project site are 2472 nos. Budget 
earmarked for plantation of trees over an area of 8.78 Ha. are Rs.68.17 Lakhs. Against tree felling of 1500 trees, 
Compensatory afforestation will be done in the ratio of 1:10 i.e.  15000 number in consultation with the State 
Forest Department. Budget for Compensatory afforestation is Rs. 52.50 Lakhs. Hence total budget for green belt 
development will be Rs. 120.67 Lakhs (say 121 Lakhs) The greenbelt and plantation area will be 8.78 ha (21.7 
acres) i.e. 45.4% of the total plant area of 19.32 ha. (47.74 acres). Local species like Neem, Kusum, Karanja, 
Mango, Palas etc. will be preferred for plantation. 

1. 

 

A litigation bearing Original Application No. 94/2021/EZ was filed by applicant (Mr. Chittaranjan Mahanta & 
Others) at Honourable NGT, Interim Orders were issued by Hon’ble NGT on 08.10.2021 & on 07.02.2023 for 
stay of EC process. As per orders, a Field Visit was carried by Joint committee comprising of nominee of DG 
Forest, MoEF&CC (not below the rank of ADG), Integrated Regional Officer of MoEF&CC, 
Bhubaneshwar,PCCF (HoFF), Odisha,Chief Wildlife Warden,Odisha and the District Magistrate, Sundergarh on 
18.03.2023 and 28.04.2023. Pursuance of the Joint committee visit report and submissions, final order was 
passed by Hon’ble NGT dated 22.08.2023, the above case was disposed with direction to MoEF&CC, to take a 
decision in the matter of grant of Environmental Clearance to the Project Proponent in accordance with law 
within a period of three months. 

1. 

 

Details of EDS submission by the project proponent:1. 

Sl. N
o. Details of EDS  Reply to PP

1.

On perusal of the kml file, it is observed that some part of the pro
posed project land is falling under the forest land. However, PP ha
s furnished that there is no involvement of forest land. PP shall su
bmit the NOC from the State Forest Department that the proposed 
project site (all the coordinate points of the project site shall be me
ntioned) do not involve any forest land. Hiding the information is 
not a good practice from the PP/Consultant.

We have provided all requisite details al
ong with forests present nearby. There i
s no involvement of forest land in the pr
oject site evidenced in land document a
nd affidavit filed on NGT by Mr Jashab
anta Sethi (DFO, Rourkela Forest Divis
ion) mentioning no involvement of fore
st land (in page no 6 last para & in page 
no 7 first para.
 
We are taking due care providing the fa
cts, without hiding the information.

A litigation bearing Original Applicatio
n No. 94/2021/EZ was filed by applican
t (Mr. Chittaranjan Mahanta & Others) 
at Honourable NGT, Interim Orders wa

2.
PP has reported that there is a litigation pending before Hon’ble N
GT. PP shall submit the summary
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Sl. N
o. Details of EDS  Reply to PP

s issued by NGT on 08.10.2021 & on 0
7.02.2023 for stay of EC process.
 
Then Filed Visit was carried by Joint co
mmittee comprising of nominee of DG 
Forest, MoEF&CC (not below the rank 
of ADG), Integrated Regional Officer o
f MoEF&CC, Bhubaneshwar,PCCF (H
oFF), Odisha,Chief Wildlife Warden,O
disha and the District Magistrate, Sunde
rgarh on 18.03.2023 and 28.04.2023.
 
Pursuance of the Joint committee visit r
eport and as per the final NGT order dat
ed 22.08.2023, the above case was disp
osed and it has been directed to MoEF&
CC, to take a decision in the matter of g
rant of Environmental Clearance to the 
Project Proponent in accordance with la
w within a period of three months.

3.
Uploaded copy of ToR is not in readable condition. Kindly upload 
legible copy of the ToR in the form.

The legible copy of ToR is furnished an
d also the same copy is uploaded in resp
ective section of the Parivesh Portal as 
well.

4.
The maximum value of PM10 and PM2.5 are recorded high in the 
buffer zone. PP shall submit the reason along with the mitigation 
measures.

At few locations the PM2.5& PM10 are 
observed to be high; for which reasons/j
ustifications for the reported values alon
g with the mitigation measures are elab
orated and provided.

5.
Uploaded copy of Wildlife Conservation Plan is not in readable co
ndition. Kindly upload legible copy of the Wildlife Conservation 
Plan in the form.

The legible copy of Wildlife Conservati
on Plan is attached and also the same co
py is uploaded in respective section of t
he Parivesh Portal as well.
Wildlife Conservation Plan has been pr
epared with a budget of Rs. 55.871 lakh
s to be implemented in 5 years and the p
lan submitted to PCCF (Wildlife) vide 
memo no. no. 7846/4 F (Misc.), dated 2
0.09.2022 for approval.

6.

PP shall upload complete legible copy of entire PH proceedings in
ter-alia including advertisements given for PH, SPCB cover letter, 
actual proceedings, attendance sheet, written representations, & th
e response submitted by PP, authenticated English translation of t
he PH proceedings if any. Action plan to address the PH issues as 
per MoEF&CC OM dated 30.09.2020 with timelines and year wis
e targets shall also be submitted.

The legible copy of entire PH proceedin
gs inter-alia including advertisements gi
ven for PH, SPCB cover letter, actual pr
oceedings, attendance sheet, written rep
resentations, & the response submitted 
by PP, authenticated English translation 
of the PH proceedings and also the sam
e copy is uploaded in respective section 
of the Parivesh Portal as well.

7.

PP has not uploaded any of the additional documents pertaining to 
the project such as Toposheet, Project Presentation etc. PP shall re
vise the complete application in conformity to Ministry’s require
ment and resubmit the application.

Additional Documents such as Toposhe
et, Project Presentation etc. are uploade
d in respective section of the Parivesh P
ortal.
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Sl. N
o. Details of EDS  Reply to PP

8.
Details of Land, its possession and land conversion need to be sub
mitted along with documentary proof.

Details of Land, its possession and land 
conversion are attached & also the same 
copy is uploaded in respective section o
f the Parivesh Portal as well.

9.

It is mentioned that the processing of EC proposal, in the ministry, 
is through Parivesh Portal Only, therefore providing the requisite i
nformation/documents shall be in compliance as per Form & acco
rdingly the PP/Consultant are kindly requested to revise the applic
ation in the form along with EIA/EMP report and resubmit the sa
me. The EIA/EMP report shall match with the information as fille
d in form for further appraisal by the EAC. It is also mentioned th
at after acceptance the proposal EIA/EMP report/Form cannot be r
evise. Therefore, PP/Consultant is requested to kindly do needful.

The requisite information has been upda
ted in the concerned sections of the Pari
vesh portal.
Also, the revised EIA/EMP report incor
porating the details of Hon’ble NGT ord
ers and its compliance has been uploade
d on the parivesh portal.

 

The proposal was initially considered in 49th meeting of the EAC for Industry-I sector held on 28th – 29th 
November, 2023. Proposal was deferred for want of additional information. The deliberations and 
recommendation is given as below:

1. 

 
Deliberations by the Committee (EAC during 28th – 29th November, 2023)
 
The Committee noted the following: 

It is reported that there is a litigation bearing Original Application No. 94/2021/EZ was filed at Honourable NGT 
wherein Interim Orders were issued by Hon’ble NGT on 08.10.2021 & on 07.02.2023 for stay of EC process. As 
per orders, a Field Visit was carried by Joint committee comprising of nominee of DG Forest, MoEF&CC (not 
below the rank of ADG), Integrated Regional Officer of MoEF&CC, Bhubaneshwar,PCCF (HoFF), Odisha, 
Chief Wildlife Warden, Odisha and the District Magistrate, Sundergarh on 18.03.2023 and 28.04.2023. 
Pursuance of the Joint committee visit report and submissions, final order was passed by Hon’ble NGT dated 
22.08.2023, the above case was disposed with direction to MoEF&CC, to take a decision in the matter of grant 
of Environmental Clearance to the Project Proponent in accordance with law within a period of three months. In 
this context, the EAC discussed the ruling of Hon’ble NGT and believes that the PP should provide an update on 
the extent of adherence to the Joint Committee's observations and recommendations as outlined in its report. This 
update should include a justification and action plan for any conditions that have not been fulfilled i.e. PP needs 
to submit the detailed compliances of Hon’ble NGT order and Joint Committee report. 

1. 

The EAC took into consideration kml file on the Google Earth presented by the project proponent along with 
DSS of the project site shown on PARIVESH and observed that there is a habitation namely Village Daldali Sai 
at a distance of 0.5 km in SW and also Kukia RF is at a distance of 0.12 km from the project site. PP is required 
to submit a robust action plan aimed at minimizing the impact of project activities on these sensitive areas. 
Additionally, the PP must revisit the engineering layout plan, taking into account the presence of these sensitive 
areas.

2. 

The EAC noted that the Joint Committee in its report mentioned the possible high impact of raw material 
transport to the site, the existing road that connects to the National Highway (NH) needs to be strengthened and 
mitigate measures to be taken up. It is further noted that since the proposed Plant is surrounded by hillocks, 
(Electrostatic Precipitators) ESPs have to be installed and the chimney has to be designed of appropriate height 
and green belt plantation around the site must be taken up to mitigate air pollution. PP need to give special 
emphasis on these points and detailed Air pollution modelling study to understand the impact of surrounding 
hills on pollution dispersion. Further effect of stack height on incremental GLC needs to be established using the 
model. In this context, the PP needs to submit the detailed mitigation measures and plans for this issue. 

3. 

The Committee deliberated on the public hearing issues along with action plan submitted by the proponent to 
address the issues raised during the public hearing and is of the view that the submitted action is not sufficient to 
address all the issues. The EAC advised PP to revise the action plan as per Ministry’s O.M. dated 30.09.2020.

4. 

The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and 
observed that PM2.5 and PM10 values are recorded already too high. PP/Consultant shall submit a stringent plan 
to minimise the levels of PM2.5 and PM10. 

5. 

The PP has reported that proposed water requirement is 1180 m3/day, which is to be sourced from Brahmani 6. 
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River and allocation for drawl of 0.50 Cusec (1223.287 m3/day) surface water is obtained from Department of 
Water Resources. It is observed that the approval granted exceeds the stipulated quantity. The PP is required to 
provide a copy of the Memorandum of Understanding (MOU) or agreement executed with the Department of 
Water Resources.
The PP has reported that there are 3972 nos. of total trees available in the project site. 1500 trees have already 
been felled after taking permission from Divisional Forest Officer cum Wildlife Warden Rourkela Forest 
Division, Odisha vide letter number 5838/3F dated 20 Sep. 2021. Further, remaining trees available in the 
project site are 2472 nos. PP shall submit the permission letter obtained from the State Forest Department in this 
regard. 

7. 

The PP reported that Wildlife Conservation Plan has been prepared with a budget of Rs. 55.871 lakhs to be 
implemented in 5 years and the plan submitted to PCCF (Wildlife) vide memo no. no. 7846/4 F (Misc.), dated 
20.09.2022 for approval. PP shall submit the status of the approval with supporting documents.

8. 

The EAC advised PP/Consultant to represent the case again with revised proposal presentation. In view of the 
same, the EAC opined that PP needs to submit the report for consideration of the proposal. 

9. 

The EAC agreed to the request of PP/Consultant and allowed them to reappear after the revision of the 
application incorporating the desired information. 

10. 

 
Recommendations of the Committee (EAC during 28th – 29th November, 2023)
 
In view of the foregoing and after detailed deliberations, the committee recommended to defer the proposal to address 
the shortcomings enumerated at para above. The proposal may be considered after submission of the requisite 
information.
 

The proponent submitted the ADS reply on dated 18.12.2023 and was uploaded on PARIVESH on 18.12.2023. 
Point- wise reply of ADS is given as below:

1. 

Sl. N
o. ADS points Reply/ Response of PP

Compliance of Hon’ble NGT o
rder (Interim & Final) was sub
mitted. The highlights include:

No further activities at s
ite after the first interim 
order dtd. 08.10.2021.

•

M/s. KAI International 
Pvt. Ltd. has filed the c
ounter affidavit dtd. 01.
12.2021 and also excha
nged with the complain
ant within the specified 
time.

•

Site visit by joint comm
ittee on dtd. 18.03.2023 
and 28.04.2023 and co
mpliance of its observat
ions. 

•

Re-submission of EC ap
plication with Final EIA 
and other relevant docu
ments for consideration 
of grant of EC by MoE
FCC.

•

 
Compliance of observations of 
the Joint Committee visit repor
t was submitted. The highlights 

1.

It is reported that there is a litigation bearing Original Application No. 94/2
021/EZ was filed at Honourable NGT wherein Interim Orders were issued 
by Hon’ble NGT on 08.10.2021 & on 07.02.2023 for stay of EC process. A
s per orders, a Field Visit was carried by Joint committee comprising of no
minee of DG Forest, MoEF&CC (not below the rank of ADG), Integrated 
Regional Officer of MoEF&CC, Bhubaneswar, PCCF (HoFF), Odisha, Chi
ef Wildlife Warden, Odisha and the District Magistrate, Sundergarh on 18.
03.2023 and 28.04.2023. Pursuance of the Joint committee visit report and 
submissions, final order was passed by Hon’ble NGT dated 22.08.2023, th
e above case was disposed with direction to MoEF&CC, to take a decision 
in the matter of grant of Environmental Clearance to the Project Proponent 
in accordance with law within a period of three months. In this context, the 
EAC discussed the ruling of Hon’ble NGT and believes that the PP should 
provide an update on the extent of adherence to the Joint Committee's obse
rvations and recommendations as outlined in its report. This update should 
include a justification and action plan for any conditions that have not been 
fulfilled i.e. PP needs to submit the detailed compliances of Hon’ble NGT 
order and Joint Committee report.
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Sl. N
o. ADS points Reply/ Response of PP

include:

Preparation and submiss
ion for approval of wild
life conservation plan a
nd forest patch conserva
tion.

•

Provision of STP, ETP, 
Garland drain, Water re
servoir etc. to maintain 
ZLD.

•

Storage and reuse of rai
n water to conserve use 
of fresh water.

•

Providing high efficienc
y APCDs such as ESP, 
Bag filters with stack he
ight of 65m and 30 m re
spectively.

•

Development of greenb
elt and plantation about 
45.4% of the total plant 
area.

•

Preparation of Eco-resto
ration Plan in terms of F
orest Patch Conservatio
n Plan & its approval.

•

Providing employment, 
medical/health facilities 
to locals

•

 

The width of Greenbelt propos
ed in Northern, Eastern & Sout
hern part of project site are 30 
m each. Width of existing gree
nery in western part is of 150 
m width.
Action Plan to minimize impac
t of plant on surrounding sensit
ive area by providing further a 
thick green barrier of at least 1
00 m around the project site ha
s been prepared and detailed.
Engineering Plant layout has b
een prepared considering the se
nsitive areas present in the surr
oundings. Three tier greenbelt 
and plantation will be develope
d all along the boundary of the 
proposed plant with 19,478 no
s. of trees/Saplings.
The total greenbelt and plantati
on area will be 8.78 ha (i.e. 45.
4% of the total plant area of 1
9.32 ha.)
Against tree felling of 1500 tre

2.

The EAC took into consideration kml file on the Google Earth presented b
y the project proponent along with DSS of the project site shown on PARI
VESH and observed that there is a habitation namely Village Daldali Sai at 
a distance of 0.5 km in SW and also Kukia RF is at a distance of 0.12 km fr
om the project site. PP is required to submit a robust action plan aimed at 
minimizing the impact of project activities on these sensitive areas. Additio
nally, the PP must revisit the engineering layout plan, taking into account t
he presence of these sensitive areas.
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Sl. N
o. ADS points Reply/ Response of PP

es, additional compensatory aff
orestation will be done in the r
atio of 1:10 i.e.  15000 number 
in consultation with the State F
orest Department. For this addi
tional budget has been propose
d of Rs. 52.50 Lakhs Hence tot
al budget for green belt develo
pment is Rs. 120.67 Lakhs.
Further a green barrier of aroun
d 100 m will also be developed 
between the plant site and surr
ounding forests with tall and hi
gh canopy trees.
Also, for conservation of surro
unding forests, an Eco-restorati
on Plan in terms of Forest Patc
h Conservation Plan is also pre
pared with estimated budget of 
Rs. 25 lakhs and submitted to 
Office of PCCF (Wildlife) vide 
memo no. no. 7843/4 F (Mis
c.), dated 20.09.2022 for appro
val.

Dispersion modelling has been 
carried out considering comple
x terrain features due to surrou
nding hilly areas including line 
and point sources. 
Outcome of modelling and its i
mpact with mitigation measure
s were submitted. The highligh
ts include:
 

Under controlled condit
ion the resultant GLC w
ill be within the NAAQ
S limits.

•

Mitigative measures lik
e ESP, Bag filters, dust 
suppression system, wat
er sprinkling and foggin
g will be implemented.

•

Pucca roads and covere
d transportation with ve
hicles having valid PUC 
will be done. 

•

BS-VI standard vehicles 
shall be used in constru
ction to reduce emission
s.

•

Low sulphur coal & Fue
l oil will be used to redu
ce SO2 content in the fl
ue gas.

•

3.

The EAC noted that the Joint Committee in its report mentioned the possib
le high impact of raw material transport to the site, the existing road that co
nnects to the National Highway (NH) needs to be strengthened and mitigat
e measures to be taken up. It is further noted that since the proposed Plant i
s surrounded by hillocks, (Electrostatic Precipitators) ESPs have to be insta
lled and the chimney has to be designed of appropriate height and green be
lt plantation around the site must be taken up to mitigate air pollution. PP n
eed to give special emphasis on these points and detailed Air pollution mod
elling study to understand the impact of surrounding hills on pollution disp
ersion. Further effect of stack height on incremental GLC needs to be estab
lished using the model. In this context, the PP needs to submit the detailed 
mitigation measures and plans for this issue.
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Efficiency of air polluti
on controls devices will 
be monitored periodical
ly to control the emissio
ns.

•

Tall & high canopy tree
s will be planted inside 
& outside project bound
ary with due permission 
from district administrat
ion & Forest Dept. 

•

4.

The Committee deliberated on the public hearing issues along with action 
plan submitted by the proponent to address the issues raised during the pub
lic hearing and is of the view that the submitted action is not sufficient to a
ddress all the issues. The EAC advised PP to revise the action plan as per 
Ministry’s O.M. dated 30.09.2020.

Revised Budgetary action plan 
as per observations of EAC for 
the Public Hearing issues are p
repared and enclosed.
Additional activities like “Pro
motion of Income Generation 
Activities, Initiatives for prom
otion of Millet through farmers 
along with market support, Am
enities in Community Centre & 
Yoga teacher deployment in C
ommunity Centre etc.” have be
en incorporated and budget inc
reased from Rs 409.9 Lakhs (1.
2 % of project cost) to Rs.   52
0 Lakhs (1.5 % of project cos
t).

The highest value observed nea
r to Rajamunda Village (AAQ-
8) which is close to Rajamunda 
Chowk. Due to heavy transport
ation activities & presence of I
ndustrial cluster in the area PM
2.5 and PM10 was recorded sli
ghtly high in this region. This l
ocation is 4.6 Km (ESE) from 
project site.
Justification and plan to minim
ize the levels of PM2.5 and PM
10 were submitted.

Mitigative measures lik
e ESP, Bag filters, dust 
suppression system, wat
er sprinkling and foggin
g will be implemented.

•

Pucca roads and covere
d transportation with ve
hicles having valid PUC 
will be done. 

•

Washed coal will be use
d to reduce the ash cont

•

5.

The Committee has deliberated on the baseline data and incremental GLC 
due to the proposed project and observed that PM2.5 and PM10 values are 
recorded already too high. PP/Consultant shall submit a stringent plan to m
inimize the levels of PM2.5 and PM10.
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ent in the Coal, so that t
he emitted flue gas will 
contain less particulate 
matters.
Water sprinkling will be 
carried out very frequen
tly at all the internal roa
ds & adjoining roads of 
the plant site. 

•

Wind breaking wall will 
be provided near crushi
ng & grinding sections t
o control spreading of d
ust to outside. 

•

6.

The PP has reported that proposed water requirement is 1180 m3/day, whic
h is to be sourced from Brahmani River and allocation for drawl of 0.50 Cu
sec (1223.287 m3/day) Surface water is obtained from Department of Wate
r Resources. It is observed that the approval granted exceeds the stipulated 
quantity. The PP is required to provide a copy of the Memorandum of Und
erstanding (MOU) or agreement executed with the Department of Water R
esources.

Proposed water requirement is 
1180 m3/day. For which, alloc
ation for drawl of 0.50 Cusec (
1223.287 m3/day) surface wate
r from Department of Water Re
sources has been obtained vide 
letter No. WS-IWS-781/22- 20
24 dated 21.01.2023.
As per the State Govt. procedu
re, agreement with the Water R
esource Dept. will be undertak
en during processing of Conse
nt to Establish & Consent to O
perate from State Pollution Co
ntrol Board prior to commissio
ning of project. In no case the 
water withdrawal will exceed t
he quantity of 1180 m3/day.

7.

The PP has reported that there are 3972 nos. of total trees available in the p
roject site. 1500 trees have already been felled after taking permission from 
Divisional Forest Officer cum Wildlife Warden Rourkela Forest Division, 
Odisha vide letter number 5838/3F dated 20 Sep. 2021. Further, remaining 
trees available in the project site are 2472 nos. PP shall submit the permissi
on letter obtained from the State Forest Department in this regard.

1500 trees have been felled aft
er obtaining necessary permissi
on from DFO cum Wildlife Wa
rden, Rourkela Forest Division, 
Sundargarh, Odisha vide letter 
no. 5838/3F(Lease), dated 20.0
9.2021. Copy of the letter is en
closed. Compensatory plantatio
n of 15000 tree/ saplings will b
e done against the tree felling d
one by the company. A budget 
of Rs. 0.25 Crore has been plan
ned for the same.

Wildlife Conservation Plan wa
s submitted to PCCF (Wildlife) 
vide memo no. no. 7846/4 F (
Misc.), dated 20.09.2022 for ap
proval. Copy of letter was sub
mitted.
As per the present status, appro
val of the same is under consid

8.

The PP reported that Wildlife Conservation Plan has been prepared with a 
budget of Rs. 55.871 lakhs to be implemented in 5 years and the plan subm
itted to PCCF (Wildlife) vide memo no. no. 7846/4 F (Misc.), dated 20.09.
2022 for approval. PP shall submit the status of the approval with supporti
ng documents.

Page 321 of 681

112 634



Sl. N
o. ADS points Reply/ Response of PP

eration at the office of PCCF a
nd an undertaking has been sub
mitted by KIPL to submit the c
opy of approval letter of Conse
rvation Plan to MoEF&CC.

9.
The EAC advised PP/Consultant to represent the case again with revised pr
oposal presentation. In view of the same, the EAC opined that PP needs to 
submit the report for consideration of the proposal.

Agreed and it is resubmitted fo
r presentation of the same.

1
0.

The EAC agreed to the request of PP/Consultant and allowed them to reap
pear after the revision of the application incorporating the desired informati
on.

Application is resubmitted inco
rporating the desired informati
on for presentation of the sam
e.

 

Based on the above submission of PP, the proposal is re-considered during 51st meeting of the EAC for 
Industry-I sector held on 2nd – 4th January, 2024. The deliberations and recommendations of EAC are as 
follows:

1. 

 
Written submission by the PP:
 

During the meeting, based on the deliberations made by the EAC, the project proponent vide letter dated 
04.01.2024 through email dated 04.01.2024 submitted the reply to the complaint received by the Ministry related 
to the project as follows:

1. 

Sl. N
o. Raised Points Compliance

P
ar
a- 
1 

We, the local residents of Pattajharan and Badbaha
l, recently noticed that, the project proponent has d
eliberately omitted our village in various submissio
ns such as PFR, Form 1, TOR application, and all d
ocumentation in the PARIBESH website submitted 
under CAF, Part A, and Part B, all aimed at obtaini
ng environmental clearance (EC). Due to their false 
submission, The EAC took into consideration kml f
ile on the Google Earth presented by the project pr
oponent along with DSS of the project site shown o
n PARIVESH and observed that there is a habitatio
n namely Village Daldali Sai at a distance of 0.5 k
m in SW. These communities have been residing in 
the area since ancient times.

The three tribal villages, namely Fatajharan, and th
e two hamlets (Badbahal and Daldali) within the K
apanda Revenue village, are situated in close proxi
mity to the project site, with aerial distances rangin
g from 200 meters to less than 1 km. This distance 
data has been extracted from Google Earth images, 
a widely recognized software, and can be readily v
erified by any relevant authorities. These three villa
ges, primarily inhabited by tribal communities, part
icularly Schedule Tribes, collectively house an esti
mated population of 398. We have compiled evide

Village Daldali Sai is mentioned in EIA report Chapte
r- 1, Table No. 1.1, Page No. 3 and same was uploade
d on the Parivesh Portal for EC application.
 
3 tribal villages as mentioned in para no. 2 Fatajharan 
and two hamlets Badbahal and Daldali Sai are located 
within the Kapanda revenue village.
 
Kapanda village is also mentioned in Chapter- 1, Tab
le No. 1.1, Page No. 3, and these villages are also men
tioned in brief summary at Page No. 3 under Para- 5, 
which was circulated to EAC and also presented befor
e the committee on 29.11.2023 and 04.01.2024. Copy 
of Brief writeup is submitted.
 
In the budgetary action plan against the public hearing 
issues various developmental activities (viz. Educatio
n, Health, Drinking Water facilities, Environment, Liv
elihood, and Infrastructure) are planned to be undertak
en by KIPL in village Fatajharan and Kapanda mentio
ned at Chapter- 7, Section No. 7.1.1, Table No. 7.1, 
Page No. 6- 10.
 
PH action plan is submitted.
 
The land for the proposed plant has been allotted by I
DCO Govt. of Odisha and no private land is involved i

P
ar
a- 
2
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nce confirming the legitimate residency status of in
dividuals located at the intended site, areas designa
ted for displacement, and those likely to be affecte
d within distances of 1 km from the project site. Ge
otagged pictures of each individual house have bee
n meticulously documented.

n this total land of 47.348 Ha. The deed copy is submit
ted which confirms that there is neither any residency s
tatus of the aforesaid villagers in the project site nor an
y displacement has been necessitated during acquisitio
n of land. 
 
The total land is a Govt. land as per letter issued by Co
llector/ District Magistrate vide Order No.45/XVI-137/
2020 dtd.07.01.2021 and the copy is submitted.

P
ar
a- 
3

The supportive data regarding the number of house
s and population is derived from official governme
nt records, specifically the Population Census of 20
11. For the two hamlets, Badbahal and Daldali, of 
Kapanda Revenue village, and for the village of Pa
tajharan, additional information has been gathered 
from the Integrated Child Development Services (I
CDS) database, with collaboration from local Anga
nwadi workers. A comprehensive report containing 
this information is presented in Annexure 1.

The land for proposed project is allotted by IDCO and 
there is no project affected people in respect of land ou
stee and house oustee in the allotted land of 47.348 H
a. granted by IDCO. No Rehabilitation and Resettleme
nt was required during land acquisition process.
 
People from villages like Fatajharan, Badbahal, Kapan
da etc. were present in the PH meeting dtd. 24.05.2022 
and given their opinion which was mentioned in the P
ublic Hearing proceedings granted by SPCB, Odisha a
nd submitted to MoEF&CC. Some of the data are men
tioned in the following table;

Page 
No of 
PH P
rocee
dings

S
l. 
N
o.

Name of Pe
rson presen
t in the PH 
meeting an
d given thei
r opinion

Fro
m 
Vill
age
rs

22 28
Anita Mund
a

26 55
Beronika M
unda

26 58 Kuanri JoJo

Fat
ajha
ran

27 68
Rushi Ku M
unda

Bad
bah
al

27 73 Anita Jojo
Fat
ajha
ran

20, 2
1 

3, 
8

Bishnu Cha
ndra Kisan, 
Raju Kishan 
and many m
ore.

Kap
and
a

 

P In accordance with Section 11 of the Ministry of E The proposed site meets the siting criteria of MoEF&C
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ar
a- 
4

nvironment and Forests Notification issued on May 
30, 2008, it is apparent that the designated location 
for the proposed industry is in immediate proximit
y to three villages, all situated within a distance of l
ess than 1 km. This contravenes the stipulated sitin
g guidelines and criteria for the establishment of a 
new highly polluting industry in a tribal area. It is e
xplicitly prohibited to set up a highly polluting ind
ustry in close proximity to residential dwellings ba
sed on this regulation.

P
ar
a- 
5

Refer the Annexure- 18_Socioeconomic Report: O
n Page 47, Annexure 2, Sl No. Fatajharan village (s
ensus code 384839), the total population is declare
d as 149. Fatajharan village is situated within 200 
meters to 1 km from the project site. Additionally, i
n the Final EIA Annexure 17_Baseline Report, on 
Page No. 9, 12, 19, 24, and many other pages, sam
ples were collected and studies were conducted for 
a village named "Barhabahar Village,". Actual villa
ge name is “Badbahal” which is situated around 40
0 meters from the project site. As two villages are c
losely adjacent to the project site, which goes again
st the siting criteria, these details have deliberately 
not been declared anywhere in the PFR report, For
m 1, TOR application, EC application, and in the af
fidavit submitted to the NGT. In other words, all th
e applications submitted by the PP shall be declare
d as null and void.

C which was duly examined with three alternatives of 
the site analysis, after examination by EAC  and MoE
F&CC had approved Terms of Reference vide File No. 
IA-J-11011/59/2021-IA.II(I) dtd. 29.11.2021.
 
All information regarding above villages are mentione
d in the EIA report uploaded in the Parivesh Portal.
 
The affidavit submitted to NGT was subjected on tree 
filling activities and involvement of forest land at KIP
L project site which did not require to mention the surr
ounding villages.

P
ar
a- 
6

It is crucial to note that a Pallisabha, a vital prerequ
isite for the scheduled district, has not been conduc
ted, in direct contravention of the notice issued by t
he Sundargarh district collector, which underscores 
stringent requirements for the scheduled district of 
Odisha state. This represents a blatant violation of t
he regulation. Moreover, the local tribals have been 
enduring continuous threats from local mobs, result
ing in an ongoing state of mental trauma among the 
affected communities.

Since no forest land is involved in the project site, hol
ding the pallisabha by KIPL is not a prerequisite for se
tting up the proposed project.
The public hearing has been conducted as per EIA noti
fication.
However, amount of Rs. 5.2 Crore has been earmarked 
for undertaking various activities in the surrounding vi
llages as detailed in the PH action plan and Budget pro
vided in the EIA report at Chapter- 7, Section No. 7.
1.1, Table No. 7.1, Page No. 6- 10.

P
ar
a- 
7

We remain hopeful that your esteemed authority an
d the EAC committee will thoroughly investigate t
he substantial violations resulting from false declar
ations submitted to obtain Environmental Clearanc
e (EC). We are confident that the concerned author
ities will take necessary disciplinary actions against 
Visiontek Consultancy and KAI Industry to put an 
end to the distress inflicted upon tribal communitie
s.

Project Proponent and as well as consultant had factual
ly presented information in the EIA report as per guide
lines of MoEF&CC. The data were not hidden for any 
specific area nor misled the information in said EIA re
port which was submitted for Environment clearance. 
We are taking due care while preparing EIA report and 
we will keep in future as well.

Note: The EAC was informed about a representation received by the Ministry, raising concerns about the pro
ject. The EAC recommended that the issues raised be shared with the project proponent, who provided a det
ailed pointwise reply on 04.01.2021 through written submission, which was further deliberated by the EAC a
nd subsequently found to be satisfactory by the EAC.
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Deliberations of EAC 1 :
Deliberations by the Committee
 

The Committee noted the following: 1. 

 

It is reported that there is a litigation bearing Original Application No. 94/2021/EZ was filed at Honourable NGT 
wherein Interim Orders were issued by Hon’ble NGT on 08.10.2021 & on 07.02.2023 for stay of EC process. As 
per orders, a Field Visit was carried by Joint committee comprising of nominee of DG Forest, MoEF&CC (not 
below the rank of ADG), Integrated Regional Officer of MoEF&CC, Bhubaneshwar, PCCF (HoFF), Odisha, 
Chief Wildlife Warden, Odisha and the District Magistrate, Sundergarh on 18.03.2023 and 28.04.2023. 
Pursuance of the Joint committee visit report and submissions, final order was passed by Hon’ble NGT dated 
22.08.2023, the above case was disposed with direction to MoEF&CC, to take a decision in the matter of grant 
of Environmental Clearance to the Project Proponent in accordance with law within a period of three months. In 
this context, the EAC discussed the ruling of Hon’ble NGT and believes that the PP should provide an update on 
the extent of adherence to the Joint Committee's observations and recommendations as outlined in its report. This 
update should include a justification and action plan for any conditions that have not been fulfilled i.e. PP needs 
to submit the detailed compliances of Hon’ble NGT order and Joint Committee report. 

1. 

The EAC took into consideration kml file on the Google Earth presented by the project proponent along with 
DSS of the project site shown on PARIVESH and observed that there is a habitation namely Village Daldali Sai 
at a distance of 0.5 km in SW and also Kukia RF is at a distance of 0.12 km from the project site. PP is required 
to submit a robust action plan aimed at minimizing the impact of project activities on these sensitive areas. 
Additionally, the PP must revisit the engineering layout plan, taking into account the presence of these sensitive 
areas.

2. 

The EAC noted that the Joint Committee in its report mentioned the possible high impact of raw material 
transport to the site, the existing road that connects to the National Highway (NH) needs to be strengthened and 
mitigate measures to be taken up. It is further noted that since the proposed Plant is surrounded by hillocks, 
(Electrostatic Precipitators) ESPs have to be installed and the chimney has to be designed of appropriate height 
and green belt plantation around the site must be taken up to mitigate air pollution. PP need to give special 
emphasis on these points and detailed Air pollution modelling study to understand the impact of surrounding 
hills on pollution dispersion. Further effect of stack height on incremental GLC needs to be established using the 
model. In this context, the PP needs to submit the detailed mitigation measures and plans for this issue. 

3. 

The Committee deliberated on the public hearing issues along with action plan submitted by the proponent to 
address the issues raised during the public hearing and is of the view that the submitted action is not sufficient to 
address all the issues. The EAC advised PP to revise the action plan as per Ministry’s O.M. dated 30.09.2020.

4. 

The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and 
observed that PM2.5 and PM10 values are recorded already too high. PP/Consultant shall submit a stringent plan 
to minimise the levels of PM2.5 and PM10.

5. 

The PP has reported that proposed water requirement is 1180 m3/day, which is to be sourced from Brahmani 
River and allocation for drawl of 0.50 Cusec (1223.287 m3/day) surface water is obtained from Department of 
Water Resources. It is observed that the approval granted exceeds the stipulated quantity. The PP is required to 
provide a copy of the Memorandum of Understanding (MOU) or agreement executed with the Department of 
Water Resources.

6. 

The PP has reported that there are 3972 nos. of total trees available in the project site. 1500 trees have already 
been felled after taking permission from Divisional Forest Officer cum Wildlife Warden Rourkela Forest 
Division, Odisha vide letter number 5838/3F dated 20 Sep. 2021. Further, remaining trees available in the 
project site are 2472 nos. PP shall submit the permission letter obtained from the State Forest Department in this 
regard. 

7. 

The PP reported that Wildlife Conservation Plan has been prepared with a budget of Rs. 55.871 lakhs to be 
implemented in 5 years and the plan submitted to PCCF (Wildlife) vide memo no. no. 7846/4 F (Misc.), dated 
20.09.2022 for approval. PP shall submit the status of the approval with supporting documents.

8. 

The EAC advised PP/Consultant to represent the case again with revised proposal presentation. In view of the 
same, the EAC opined that PP needs to submit the report for consideration of the proposal. 

9. 

The EAC agreed to the request of PP/Consultant and allowed them to reappear after the revision of the 
application incorporating the desired information. 

10. 

 
Recommendations of the Committee:
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In view of the foregoing and after detailed deliberations, the committee recommended to defer the proposal to 
address the shortcomings enumerated at para no. 49.10.6 above. The proposal may be considered after 
submission of the requisite information.

1. 

 

3.7.4. Deliberations by the EAC in current meetings

Deliberations by the Committee
 

The Committee noted the following: 1. 
The instant proposal is for setting up of a greenfield project for installation of Iron Ore Beneficiation Plant- 1.5 
MTPA throughput (1.16 MTPA High Grade Ore), Iron Ore Pelletization Plant – 1.2 MTPA and Producer Gas 
Plant – 27,000 Nm3/hr.

2. 

The EAC, constituted under the provision of the EIA Notification, 2006 comprising Expert Members/domain 
experts in various fields, examined the proposal submitted by the Project Proponent in desired format along with 
EIA/EMP reports prepared and submitted by the Consultant accredited by the QCI/ NABET on behalf of the 
Project Proponent.

3. 

The EAC noted that the Project Proponent has given an undertaking that the data and information given in the 
application and enclosures are true to the best of his knowledge and belief and no information has been 
suppressed in the EIA/EMP reports. If any part of data/information submitted is found to be false/ misleading at 
any stage, the project will be rejected and Environmental Clearance given, if any, will be revoked at the risk and 
cost of the project proponent. 

4. 

The Committee noted that the EIA reports are in compliance of the ToR issued for the project, reflecting the 
present environmental status and the projected scenario for all the environmental components. The Committee 
deliberated on the proposed mitigation measure towards Air, Water, Noise and Soil pollutions. The Committee 
suggested that the storage of toxic/explosive raw materials/products shall be undertaken with utmost precautions 
and following the safety norms and best practices.

5. 

The EAC also took into consideration the drone survey of the project site and kml file on the Google Earth 
presented by the project proponent along with DSS of the project site on PARIVESH and made following 
deliberations accordingly.

6. 

Total land required for project is 19.32 ha. (47.74 Ac) which is a IDCO Land (Industrial land) and is under the 
possession of the company. Land Agreement made between IDCO & KIPL as per land allotment letter no. 
IDCO:HO:P&A:LAE:7751/2019 dated 06.08.2021. 

7. 

Village Daldali Sai is at a distance of 0.5 km in the SW of the project site along with other sensitive areas such 
as Samaradari Juniani PF (0.41 Km, E), Kukia R.F (0.12 Km (NW) etc.within the study area of the project site. 
The EAC is of the opinion that PP shall prepare and strictly implement the environmental safeguard measures to 
minimise the impact on the project activities on these sensitive areas.

8. 

Brahmani River is at a distance of 1.6 km in West of the project site along with other water bodies within the 
study area of the project site. The EAC is of the opinion that the water bodies shall not be disturbed. Mitigation 
measures w.r.t. safeguarding the water bodies shall be prepared and submitted.

9. 

Water requirement is proposed as 1180 m3/day which is to be sourced from Brahmani River.The EAC 
deliberated on the water requirement is of the opinion that PP shall obtain necessary permission from the 
Competent Authority in this regard. No Ground water abstraction is permitted. 

10. 

The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and is of 
the opinion that stringent mitigation measures to minimise the pollution shall be strictly implemented. 

11. 

There are Schedule-I species like Elephant, Leopard, Sloth bear & Python etc. falling within the study area of the 
proposed site. Wildlife Conservation Plan has been prepared with a budgetary allocation of Rs. 55.871 Lakhs for 
5 years and submitted to PCCF wildlife for approval vide memo no. 7846/ 4F (Misc.), dated 20.09.2022.

12. 

The PP has submitted that there are 3972 nos. of total trees available in the project site. 1500 trees have already 
been felled after taking permission from Divisional Forest Officer cum Wildlife Warden Rourkela Forest 
Division, Odisha vide letter number 5838/3F dated 20 Sep. 2021. Remaining trees available in the project site 
are 2472 nos. Budget earmarked for plantation of trees over an area of 8.78 Ha. are Rs.68.17 Lakhs. Against tree 
felling of 1500 trees, Compensatory afforestation will be done in the ratio of 1:10 i.e.  15000 number in 
consultation with the State Forest Department. Budget for Compensatory afforestation is Rs. 52.50 Lakhs. Hence 
total budget for green belt development will be Rs. 120.67 Lakhs (say 121 Lakhs) The greenbelt and plantation 
area will be 8.78 ha (21.7 acres) i.e. 45.4% of the total plant area of 19.32 ha. (47.74 acres). The EAC deliberated 
on the greenbelt layout plan along with action plan and the budget earmarked and is of the opinion that greenbelt 

13. 
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shall be completed within a span of one year.
The committee deliberated details of carbon foot prints and carbon sequestration study w.r.t. proposed project 
and found them to be satisfactory. 

14. 

The Committee also deliberated on the public hearing issues along with action plan submitted by the proponent 
to address the issues raised during the public hearing and found it satisfactory. 

15. 

The EAC noted that a litigation bearing Original Application No. 94/2021/EZ was filed by applicant (Mr. 
Chittaranjan Mahanta & Others) at Honourable NGT, Interim Orders were issued by Hon’ble NGT on 
08.10.2021 & on 07.02.2023 for stay of EC process. As per orders, a Field Visit was carried by Joint committee 
comprising of nominee of DG Forest, MoEF&CC (not below the rank of ADG), Integrated Regional Officer of 
MoEF&CC, Bhubaneshwar,PCCF (HoFF), Odisha,Chief Wildlife Warden,Odisha and the District Magistrate, 
Sundergarh on 18.03.2023 and 28.04.2023. Pursuance of the Joint committee visit report and submissions, final 
order was passed by Hon’ble NGT dated 22.08.2023, the above case was disposed with direction to MoEF&CC, 
to take a decision in the matter of grant of Environmental Clearance to the Project Proponent in accordance with 
law within a period of three months. In this regard, the EAC deliberated all the issues pertaining to the case and 
accordingly suggested various mitigation measures in this regard while deliberating the EC proposal. 

16. 

The EAC deliberated on the other ADS reply submitted by the project proponent and found it satisfactory.17. 
The EACwas informed about a representation received by the Ministry, raising concerns about the project. The 
EAC recommended that the issues raised be shared with the project proponent, who provided a detailed 
pointwise reply on 04.01.2021 through written submission, which was deliberated by the EAC and subsequently 
found to be satisfactory by the EAC.

18. 

The EAC deliberated on the proposal with due diligence in the process as notified under the provisions of the 
EIA Notification, 2006, as amended from time to time and accordingly made the recommendations to the 
proposal. The Experts Members of the EAC found the proposal in order and recommended for grant of 
environmental clearance.

19. 

The environmental clearance recommended to the project/activity is strictly under the provisions of the EIA 
Notification 2006 and its subsequent amendments. It does not tantamount/construe to 
approvals/consent/permissions etc. required to be obtained or standards/conditions to be followed under any 
other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to the project. The project proponent shall 
obtain necessary permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974 and 
the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time to time, from the State Pollution 
Control Board, prior to construction & operation of the project.

20. 

The EAC also reviewed the EC conditions (specific and general) pertaining to Industry-I projects and observed 
that some of the specific conditions stipulated so far in the previously recommended EC projects are common 
and applicable to most of the projects in general. In view of the same, the General Conditions (in case of EC 
projects) have been revised through reallocation of these common conditions from specific to General 
Conditions (in case of EC projects). Accordingly, the instant project is also being stipulated with the modified 
General conditions. 

21. 

 
Recommendations of the Committee:
 

In view of the foregoing and after detailed deliberations, the committee recommended the instant proposal for 
grant of Environment Clearance subject to uploading the written submission on portal under the provisions of 
EIA Notification, 2006 subject to the stipulation of following specific conditions and general conditions as per 
the Ministry’s Office Memorandum No. 22-34/2018-III dated 9/8/2018 based on project specific requirements:

1. 

3.7.5. Recommendation of EAC

Recommended (Subject to submission of requisite information/ documents)

3.7.6. Details of Environment Conditions

3.7.6.1. Specific

specific
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1.

This Environmental clearance is granted subject to final outcome of Hon’ble Supreme Court of India, 
Hon’ble High Court, Hon’ble NGT and any other Court of Law, if any, as may be applicable to this 
project.

1. 

The project proponent shall comply with all the environmental protection measures and safeguards 
proposed in the documents submitted to the Ministry. All the recommendations made in the EIA/EMP in 
respect of environmental management, and risk mitigation measures relating to the project shall be 
implemented.

2. 

The project proponent shall utilize modern technologies for capturing of carbon emitted and shall also 
develop carbon sink/carbon sequestration resources capable of capturing more than emitted. The 
implementation report shall be submitted to the IRO, MoEF&CC in this regard.

3. 

PP shall strictly adhere to the Joint Committee's observations and recommendations as outlined in its report 
in the matter of litigation bearing Original Application No. 94/2021/EZ filed at Honourable NGT. 

4. 

Village Daldali Sai is at a distance of 0.5 km in the SW of the project site along with other sensitive areas 
such as Samaradari Juniani PF (0.41 Km, E), Kukia R.F (0.12 Km (NW) etc. within the study area of the 
project site. Proponent shall take appropriate environmental safeguard measures to minimise the impact on 
the habitation of the locals. PP needs to strengthen green belt all around the plant area to reduce the dust 
pollution. The PP shall also include some of these locations in its environmental monitoring programme.

5. 

Brahmani River is at a distance of 1.6 km in West of the project site along with other water bodies within 
the study area of the project site. A robust and full proof Drainage Conservation scheme to protect the 
natural drainage and its flow parameters; along with Soil conservation scheme and multiple Erosion control 
measures shall be implemented.

6. 

The water requirement of 1180 m3/day which shall be sourced from Brahmani River. PP shall obtain 
necessary permission from the Competent Authority in this regard. No Ground water abstraction is 
permitted. 

7. 

Three tier Green Belt shall be developed in at least 33% of the project area in a period of one yearall along 
the project site of adequate width and tree density shall not be less than 2500 per ha. Survival rate of green 
belt developed shall be monitored on periodic basis to ensure that damaged plants are replaced with new 
plants in the subsequent years. PP shall also develop greenbelt in the form of shelter belt comprising of 
total of 6 rows of 2x2 m plantation with tall trees & broad leaves with thick canopy along with windshield 
inside the plant premises to act as green barrier for air pollution & noise levels towardssensitive areas 
nearby project site. Compliance status in this regard, shall be submitted to concerned Regional Office of 
the MoEF&CC. 

8. 

All the commitments made towards socio-economic development of the nearby villages shall be 
satisfactorily implemented. The action plan based on the social impact assessment study of the project as 
per the EMP in accordance to the Ministry’s OM dated 30.09.2020 amounting to Rs. 5.20 Crores shall be 
strictly implemented and progress shall be submitted to the Regional Office of MoEF&CC. 

9. 

PP shall undertake village adoption programme and prepare and implement the action plan to develop them 
into a model village. 

10. 

The recommendations of the approved Site-Specific Wildlife Management Plan shall be implemented in 
consultation with the State Forest Department. The implementation report shall be furnished along with the 
six-monthly compliance report to the concerned Regional Office of the MoEF&CC.

11. 

PP shall obtain permission from the State Forest Department for any tree felling involved in the project.12. 

3.7.6.2. Standard

2(b) Mineral beneficiation

Air quality monitoring and preservation

1.
Design the ventilation system for adequate air changes as per ACGIH document for all tunnels, motor houses, 
Oil Cellars.

1.

The project proponent shall install 24x7 continuous emission monitoring system at process stacks to monitor 
stack emission with respect to standards prescribed in Environment (Protection) Rules 1986 as amended from 
time to time and connected to SPCB and CPCB online servers and calibrate these system from time to time 
according to equipment supplier specification through labs recognised under Environment (Protection) Act, 
1986 or NABL accredited laboratories. Monitor fugitive emissions in the plant premises.
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1.

The project proponent shall monitor fugitive emissions in the plant premises at least once in every quarter 
through labs recognised under Environment (Protection) Act, 1986. 9) The project proponent shall install 
system to carryout Continuous Ambient Air Quality monitoring for common/criterion parameters relevant to the 
main pollutants released (e.g., PM10 and PM2.5 in reference to PM emission, and SO2 and NOx in reference to 
S02 and NOx emissions) within and outside the plant area at least at four locations (one within and three outside 
the plant area at an angle of 120'each). covering upwind and downwind directions.

1.

The project proponent shall install system to carryout Continuous Ambient Air Quality monitoring for 
common/criterion parameters relevant to the main pollutants released (e.g., PM10 and PM2.5 in reference to 
PM emission, and SO2 and NOx in reference to S02 and NOx emissions) within and outside the plant area at 
least at four locations (one within and three outside the plant area at an angle of 120'each). covering upwind and 
downwind directions.

1.

The project proponent shall submit monthly summary report of continuous stack emission and air quality 
monitoring and results of manual stack monitoring and manual monitoring of air quality /fugitive emissions to 
Regional Office of MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along with six-monthly 
monitoring report.

1.
Appropriate Air Pollution Control (APC) system shall be provided for all the dust generating points including 
fugitive dust from all vulnerable sources, so as to comply prescribed stack emission and fugitive emission 
standards.

1.
The project proponent use leak proof trucks/dumpers carrying ore and other raw materials and cover them with 
tarpaulin.

Air Quality Monitoring and Preservation

1.
The project proponent shall monitor fugitive emissions in the plant premises at least once in every quarter 
through laboratories recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories.

1.

Following additional arrangements to control fugitive dust shall be provided: a. Fog / Mist Sprinklers at all on 
bulk raw material storage area (at the transfer points) like Iron Ore, Coal and for Fly Ash and similar solid waste 
storage areas. b. Proper covered vehicle shall be used while transport of materials. c. Wheel washing mechanism 
shall be provided in entry and exit gates with complete recirculation system.

1.
Sampling facility at process stacks and at quenching towers shall be provided as per CPCB guidelines for 
manual monitoring of emissions.

1.
The particulate matter emissions from the process stacks shall be less than 30 mg/Nm3 and measures shall be 
undertaken as per the submitted action plan. Efficient Air monitoring equipment shall be installed.

1.

The project proponent shall install 24x7 continuous emission monitoring system at process stacks to monitor 
stack emission as well as 04/06 Nos. Continuous Ambient Air Quality Station (CAAQMS) for monitoring AAQ 
parameters with respect to standards prescribed in Environment (Protection) Rules 1986 as amended from time 
to time. The CEMS and CAAQMS shall be connected to SPCB and CPCB online servers and calibrate these 
systems from time to time according to equipment supplier specification through labs recognized under 
Environment (Protection) Act, 1986 or NABL accredited laboratories. (case to case basis small plants: Manual; 
Large plants: Continuous and their no’s.)

1.
Appropriate Air Pollution Control (APC) system shall be provided for all the dust generating points including 
fugitive dust from all vulnerable sources, so as to comply prescribed stack emission and fugitive emission 
standards.

1. Wind shelter fence and chemical spraying shall be provided on the raw material stock piles.

1.
The project proponent shall provide leakage detection and mechanized bag cleaning facilities for better 
maintenance of bags.
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1.
Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant roads, shop floors, 
roofs, regularly.

1.
The project proponent shall provide primary and secondary fume extraction system at all heat treatment 
furnaces.

1.
The project proponent use leak proof trucks/dumpers carrying coal and other raw materials and cover them with 
tarpaulin.

1.
Ensure covered transportation and conveying of raw material to prevent spillage and dust generation; Use 
closed bulkers for carrying fly ash.

1.
Recycle and reuse iron ore fines, coal and coke fines, lime fines and such other fines collected in the pollution 
control devices and vacuum cleaning devices in the process after briquetting/ agglomeration.

1.
Design the ventilation system for adequate air changes as per prevailing norms for all tunnels, motor houses, Oil 
Cellars.

1. Pollution control system in the plant shall be provided as per the CREP Guidelines of CPCB.

1.
Water Sprinklers/Water mist system shall be installed near raw material yards, operational units and other 
strategic locations to control fugitive emissions from the plant.

1. Bag filters shall be cleaned regularly and efficiency of bag filter system shall be monitored at regular intervals.

1.

The project proponent shall adopt the Clean Air practices like mechanical collectors, wet scrubbers, fabric 
filters (bag houses), electrostatic precipitators, combustion systems (thermal oxidizers), condensers, absorbers, 
adsorbers, and biological degradation. Controlling emissions related to transportation shall include emission 
controls on vehicles as well as use of cleaner fuels. Sufficient numbers of additional truck mounted Fog/Mist 
water cannons shall be procured and operated regularly inside the project premises and also in the surrounding 
villages to arrest suspended dust in the atmosphere.

1.

The project proponent shall carryout Continuous Ambient Air Quality monitoring for common/criterion 
parameters relevant to the main pollutants released (e.g. PM10 and PM2.5 in reference to PM emission, and 
SO2 and NOx in reference to SO2 and NOx emissions) within and outside the plant area (at least at four 
locations one within and three outside the plant area at an angle of 120° each), covering upwind and downwind 
directions.

Corporate Environment Responsibility

1.
All the recommendations made in the Charter on Corporate Responsibility for Environment Protection (CREP) 
for the Mineral Beneficiation plants shall be implemented.

1.
Self-environmental audit shall be conducted annually. Every three years third party environmental audit shall be 
carried out.

1.

Action plan for implementing EMP and environmental conditions along with responsibility matrix of the 
company shall be prepared and shall be duly approved by competent authority. The year wise funds earmarked 
for environmental protection measures shall be kept in separate account and not to be diverted for any other 
purpose. Year wise progress of implementation of action plan shall be reported to the Ministry/Regional Office 
along with the Six Monthly Compliance Report.

1.
A separate Environmental Cell both at the project and company head quarter level, with qualified personnel 
shall be set up under the control of senior Executive, who will directly to the head of the organization.

The company shall have a well laid down environmental policy duly approve by the Board of Directors. The 
environmental policy should prescribe for standard operating procedures to have proper checks and balances 

1.
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and to bring into focus any infringements/deviation/violation of the environmental / forest /wildlife norms/ 
conditions. The company shall have defined system of reporting infringements / deviation / violation of the 
environmental / forest I wildlife norms / conditions and / or shareholders / stake holders. The copy of the board 
resolution in this regard shall be submitted to the MoEF&CC as a part of six-monthly report.

1.

The Project Proponent shall submit the time- bound action plan to the concerned regional office of the Ministry 
within 6 months from the date of issuance of environmental clearance for undertaking the activities committed 
during public consultation by the project proponent and as discussed by the EAC, in terms of the provisions of 
the MoEF&CC Office Memorandum No.22-65/2017-IA.III dated 30 September, 2020. The action plan shall be 
implemented within three years of commencement of the project.

Energy Conservation measures

1.
Provide solar power generation on roof tops of buildings, for solar light system for all common areas, street 
lights, parking around project area and maintain the same regularly;

1. Provide LED lights in their offices and residential areas.

Energy Conservation Measures

1. Use torpedo ladle for hot metal transfer as far as possible. If ladles not used, provide covers for open top ladles.

1. Restrict Gas flaring to < 1%.

1.
Provide solar power generation on roof tops of buildings, for solar light system for all common areas, street 
lights, parking around project area and maintain the same regularly;

1. Provide LED lights in their offices and residential areas.

Environment Management

1.

The project proponent shall comply with the provisions contained in this Ministry’s OM vide F.No. 22-65/2017-
IA.III dated 30/09/2020. As part of Corporate Environment Responsibility (CER) activity, company shall adopt 
nearby villages based on the socio-economic survey and undertake community developmental activities in 
consultation with the village Panchayat and the District Administration as committed.

1.
A separate Environmental Cell both at the project and company head quarter level, with qualified personnel 
shall be set up under the control of senior Executive, who will directly to the head of the organization.

1.

The company shall have a well laid down environmental policy duly approve by the Board of Directors. The 
environmental policy should prescribe for standard operating procedures to have proper checks and balances 
and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife norms / 
conditions. The company shall have defined system of reporting infringements / deviation / violation of the 
environmental / forest / wildlife norms / conditions and / or shareholders / stake holders. The copy of the board 
resolution in this regard shall be submitted to the MoEF&CC as a part of six-monthly report.

1.
Performance test shall be conducted on all pollution control systems every year and report shall be submitted to 
Integrated Regional Office of the MoEF&CC.

Green Belt

1.
The project proponent shall prepare GHG emissions inventory for the plant and shall submit the programme for 
reduction of the same including carbon sequestration by trees.

Project proponent shall submit a study report on Decarbonisation program, which would essentially consist of 
company’s carbon emissions, carbon budgeting/ balancing, carbon sequestration activities and carbon capture, 
use and storage and offsetting strategies. Further, the report shall also contain time bound action plan to reduce 

1.
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its carbon intensity of its operations and supply chains, energy transition pathway from fossil fuels to 
Renewable energy etc. All these activities/ assessments should be measurable and monitor able with defined 
time frames.

1.
Greening and Paving shall be implemented in the plant area to arrest soil erosion and dust pollution from 
exposed soil surface.

Green Belt and EMP

1.
The project proponent shall prepare GHG emissions inventory for the plant and shall submit the programme for 
reduction of the same including carbon sequestration including plantation.

1.
Green belt shall be developed in an area equal to 33% of the plant area with a native tree species in accordance 
with CPCB guidelines. The greenbelt shall inter alia cover the entire periphery of the plant

Miscellaneous

1.
Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as 
prescribed under Section 16 of the National Green Tribunal Act, 2010.

1.

The project proponent shall make public the environmental clearance granted for their project along with the 
environmental conditions and safeguards at their cost by prominently advertising it at least in two local 
newspapers of the District or State, of which one shall be in the vernacular language within seven days and in 
addition this shall also be displayed in the project proponent’s website permanently.

1.
The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local 
bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has 
to display the same for 30 days from the date of receipt.

1.
The project proponent shall upload the status of compliance of the stipulated environment clearance conditions, 
including results of monitored data on their website and update the same on half-yearly basis.

1.
The project proponent shall monitor the criteria pollutants level namely; PM10, SO2, NOx (ambient levels as 
well as stack emissions) or critical sectoral parameters, indicated for the projects and display the same at a 
convenient location for disclosure to the public and put on the website of the company.

1.
Action plan for developing connecting and internal road in terms of MSA as per IRC guidelines shall be 
implemented

1.
The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated 
environmental conditions on the website of the ministry of Environment, Forest and Climate Change at 
environment clearance portal.

1.
The project proponent shall submit the environmental statement for each financial year in Form-V to the 
concerned State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as 
amended subsequently and put on the website of the company.

1.
The project proponent shall inform the Regional Office as well as the Ministry, the date of financial closure and 
final approval of the project by the concerned authorities, commencing the land development work and start of 
production operation by the project.

1.
The project proponent shall abide by all the commitments and recommendations made in the EIA/EMP report, 
commitment made during Public Hearing and also that during their presentation to the Expert Appraisal 
Committee.

The recommendations of the approved Site-Specific Wildlife Management Plan (in case of involvement of 
Schedule-I species) shall be implemented in consultation with the State Forest Department. The implementation 

1.
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report shall be furnished along with the six-monthly compliance report to the concerned Regional Office of the 
MoEF&CC.

1.

The PP shall put all the environment related expenditure, expenditure related to Action Plan on the PH issues, 
and other commitments made in the EIA/EMP Report etc. in the company web site for the information to 
public/public domain. The PP shall also put the information on the left over funds allocated to EMP and PH as 
committed in the earlier ECs and shall be carried out and spent in next three years, in the company web site for 
the information to public/public domain.

1.
No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of 
Environment, Forests and Climate Change (MoEF&CC).

1.
Concealing factual data or submission of false/fabricated data may result in revocation of this environmental 
clearance and attract action under the provisions of Environment (Protection) Act, 1986.

1.
The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not 
satisfactory.

1.
The Ministry reserves the right to stipulate additional conditions if found necessary. The Company in a time 
bound manner shall implement these conditions.

1.
The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project 
authorities should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite 
data / information/monitoring reports.

Miscellaneous

1.
Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, within 
a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

1.

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 
1986 and the Public Liability Insurance Act, 1991 along with their amendments and rules made there under and 
also any other orders passed by the Hon’ble Supreme Court of India/High Court and any other Court of Law 
relating to the subject matter.

1.
No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of 
Environment, Forests and Climate Change (MoEF&CC).

1.
The project proponent shall abide by all the commitments and recommendations made in the EIA/EMP report, 
commitment made during Public Hearing and also that during their presentation to the Expert Appraisal 
Committee.

1.

The project proponent shall make public the environmental clearance granted for their project along with the 
environmental conditions and safeguards at their cost by prominently advertising it at least in two local 
newspapers of the District or State, of which one shall be in the vernacular language within seven days and in 
addition this shall also be displayed in the project proponent's website permanently.

1.
The project authorities must strictly adhere to the stipulations made by the State Pollution Control Board and the 
State Government.

1.
The project proponent shall inform the Regional Office as well as the Ministry, the date of financial closure and 
final approval of the project by the concerned authorities, commencing the land development work and start of 
production operation by the project.

1.
44) The project proponent shall upload the status of compliance of the stipulated environment clearance 
conditions, including results of monitored data on their website and update the same on half-yearly basis.
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1.
The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local 
bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has 
to display the same for 30 days from the date of receipt.

1.
The project proponent shall monitor the criteria pollutants level namely; PM10, S02, NOx (ambient levels as 
well as stack emissions) or critical sectoral parameters, indicated for the projects and display the same at a 
convenient location for disclosure to the public and put on the website of the company.

1.
The project proponent shall submit the environmental statement for each financial year in Form-V to the 
concerned State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as 
amended subsequently and put on the website of the company.

1.
The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated 
environmental conditions on the website of the ministry of Environment, Forest and Climate Change at 
environment clearance portal.

Noise monitoring and prevention

1.
Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall be submitted 
to Regional Officer of the Ministry as a part of six-monthly compliance report.

1.
The ambient noise levels should conform to the standards prescribed under E(P)A Rules, 1986 viz. 75 dB(A) 
during day time and 70 dB(A) during night time.

Noise Monitoring and Prevention

1.
Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation and Control) Rules, 2000 
and amendments thereof, and report in this regard shall be submitted to Regional Officer of the Ministry as a 
part of six-monthly compliance report.

Public hearing and Human health issues

1.
The project proponent shall carry out heat stress analysis for the workmen who work in high temperature work 
zone and provide Personal Protection Equipment (PPE) as per the norms of Factory Act.

1.
Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and Disaster 
Management Plan shall be implemented.

1.
Occupational health surveillance of the workers shall be done on a regular basis and records maintained as per 
the Factories Act.

1.

Provision shall be made for the housing of construction labour within the site with all necessary infrastructure 
and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical health care, 
creche etc. The housing may be in the form of temporary structures to be removed after the completion of the 
project.

Public Hearing and Human Health Issues

1.
The project proponent shall carry out heat stress analysis for the workmen who work in high temperature work 
zone and provide Personal Protection Equipment (PPE) as per the norms.

1.
Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and Disaster 
Management Plan shall be implemented.

All the commitments made towards socio-econmic development of the nearby villages shall be satisfactorily 
implemented. The action plan based on the social impact assessment study of the project as per the EMP in 
accordance to the Ministry’s OM dated 30.09.2020 shall be strictly implemented and progress shall be 

1.
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submitted to the Regional Office of MoEF&CC. PP shall adopt nearby villages and prepare and implement a 
robust plan to develop them into model villages in next 10 years.

1. Occupational health surveillance of the workers shall be done on a regular basis and records maintained.

1.

Provision shall be made for the housing of construction labour within the site with all necessary infrastructure 
and facilities such as fuel for cooking, mobile toilets, mobile STP. Safe drinking water, medical health care, 
creche etc. The housing may be in the form of temporary structures to be removed after the completion of the 
project.

Statutory compliance

1.
The project proponent shall obtain forest clearance under the provisions of Forest (Conservation) Act, 1986, in 
case of the diversion of forest land for non-forest purpose involved in the project.

1.
The project proponent shall obtain authorization under the Hazardous and other Waste Management Rules, 
2016 as amended from time to time.

1.
The project proponent shall obtain the necessary permission from the Central Ground Water Authority, in case 
of drawl of ground water / from the competent authority concerned in case of drawl of surface water required 
for the project.

1.
The project proponent shall obtain Consent to Establish / Operate under the provisions of Air (Prevention & 
Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) Act, 1974 from the 
concerned State Pollution Control Board/ Committee.

1.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan and 
approved by the Chief Wildlife Warden. The recommendations of the approved Site-Specific Conservation Plan 
/ Wildlife Management Plan shall be implemented in consultation with the State Forest Department. The 
implementation report shall be furnished along with the six-monthly compliance report. (in case of the presence 
of Schedule-I species in the study area).

1. The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

Statutory compliance

1.
This Environmental clearance is granted subject to final outcome of Hon’ble Supreme Court of India, Hon’ble 
High Court, Hon’ble NGT and any other Court of Law, if any, as may be applicable to this project.

1.

The Environment Clearance (EC) granted to the project/ activity is strictly under the provisions of the EIA 
Notification, 2006 and its amendments issued from time to time. It does not tantamount/ construe to approvals/ 
consent/ permissions etc., required to be obtained or standards/conditions to be followed under any other 
Acts/Rules/Subordinate legislations, etc., as may be applicable to the project.

Waste management

1.
Kitchen waste shall be composted or converted to biogas for further use.(to be decided on case to case basis 
depending on type and size of plant)

1.
The waste oil, grease and other hazardous waste shall be disposed of as per the Hazardous & Other waste 
(Management & Transboundary Movement) Rules, 2016.

Waste Management

1.
100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement and brick manufacturers 
for further utilization and Memorandum of Understanding in this regard shall be submitted to the Ministry’s 
Regional Office.
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1. Used refractories shall be recycled as far as possible.

1.

Solid waste utilization: a. PP shall install a slag crusher to convert steel slag into aggregate for use in 
construction industry, fine sand for use as flux in steel plant, sand in brick making and as lime in cement 
making. b. PP shall recycle/reuse solid waste generated in the plant as far as possible. c. Used refractories shall 
be recycled as far as possible.

1.
Oil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled oil. Oil collection trays 
shall be provided under coils on saddles in cold rolled coil storage area.

1. A proper action plan must be implemented to dispose of the electronic waste generated in the industry.

1. Kitchen waste shall be composted or converted to biogas for further use.

1.

The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified Single Use Plastic (SUP) 
items with effect from 01/07/2022. In this regard, CPCB has issued a direction to all the State Pollution Control 
Boards (SPCBs)/Pollution Control Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification 
published by Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard is available at 
https://cpcb.nic.in/technical-guidelines-3/. All the project proponents are hereby requested to sensitize and 
create awareness among people working within the Project area as well as its surrounding area on the ban of 
SUP in order to ensure the compliance of Notification published by this Ministry on 12/08/2021. A report, along 
with photographs, on the measures taken shall also be included in the six monthly compliance report being 
submitted by the project proponents.

Water quality monitoring and preservation

1.
The project proponent shall provide the slime disposal facility with impervious lining and collection wells for 
seepage. The water collected from the slime pond shall be treated and recycled.

1.
The project proponent shall monitor regularly ground water quality at least twice a year (pre and post monsoon) 
at sufficient numbers of piezometers/sampling wells in the plant and adjacent areas through labs recognised 
under Environment (Protection) Act, 1986 and NABL accredited laboratories.

1.

The project proponent shall install 24x7 continuous effluent monitoring system with respect to standards 
prescribed in Environment (Protection) Rules 1986 as amended from time to time and connected to SPCB and 
CPCB online servers and calibrate these system from time to time according to equipment supplier specification 
through labs recognised under Environment (Protection) Act, 1986 or NABL accredited laboratories.

1.
The project proponent shall make efforts to minimise water consumption in the steel plant complex by 
segregation of used water, practicing cascade use and by recycling treated water.

1. The project proponent shall practice rainwater harvesting to maximum possible extent.

1.
Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in the event of heavy 
rains and to check the water pollution due to surface run off.

1.
Sewage Treatment Plant shall be provided for treatment of domestic wastewater to meet the prescribed 
standards.

1. Adhere to 'Zero Liquid Discharge'

1.
The project proponent shall submit monthly summary report of continuous effluent monitoring and results of 
manual effluent testing and manual monitoring of ground water quality to Regional Office of MoEF&CC, Zonal 
office of CPCB and Regional Office of SPCB along with six-monthly monitoring report.

Water Quality Monitoring and Preservation
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1.
Rain water harvesting shall be implemented to recharge/harvest water as per the action plan submitted in the 
EIA/EMP report.

1.
All stockyards shall have impervious flooring and shall be equipped with water spray system for dust 
suppression. Stock yards shall also have garland drains and catch pits to trap the run off material and shall be 
implemented as per the action plan submitted in EIA/EMP report.

1.
The proposed project shall be designed as Zero Liquid Discharge Plant. ETP shall be installed and there shall be 
no discharge of effluent from the plant. Domestic effluent shall be treated in Sewage Treatment Plant. Suitable 
measures shall be adopted for sewage water handling to ensure no contamination of any kind of water body.

1. Water meters shall be provided at the inlet to all unit processes in the steel plants.

1. Tyre washing facilities shall be provided at the entrance of the plant gates.

1.
Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in the event of heavy 
rains and to check the water pollution due to surface run off.

1.
The project proponent shall monitor regularly ground water quality at least twice a year (pre- and post-
monsoon) at sufficient numbers of piezometers/sampling wells in the plant and adjacent areas through labs 
recognized under Environment (Protection) Act, 1986 and NABL accredited laboratories.

1.

The project proponent shall install 24x7 continuous effluent monitoring system with respect to standards 
prescribed in Environment (Protection) Rules 1986 as amended from time to time and connected to SPCB and 
CPCB online servers and calibrate these system from time to time according to equipment supplier specification 
through labs recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories.

Water Quality Monitoring and Preservation in case of Beneficiation Plant

1. Tailing management plan shall be implemented as included in EIA report.

1.
Tailings from Iron Ore beneficiation plant shall be dewatered in filter press and no slime /tailing pond shall be 
permitted.

 

3.8. Agenda Item No 8:

3.8.1. Details of the proposal

Establishment of Greenfield steel plant comprising of DRI Kilns (2,31,000 TPA), Induction Furnaces with 
matching LRF & CCM (Hot Billets / Billets / Ingots – 1,98,000 TPA), Rolling Mills (TMT bars / Structural Steel) 
(85% Hot charging with Hot Billets and remaining 15% through RHF with Gasifer as fuel – 1,98,000 TPA), Coal 
Gasifier – 1700 NM3/Hr., Ferro Alloy Unit 1 x 9 MVA (FeSi – 7,000 TPA/ FeMn – 20,000 TPA/ SiMn – 14,000 
TPA/FeCr – 15,000 TPA/ Pig Iron - 24,000 TPA), Briquetting Plant (100 K by KRITIKA STEELS PRIVATE 
LIMITED located at RAJNANDGAON,CHHATTISGARH

Proposal For Fresh ToR

Proposal No File No Submission Date Activity 
(Schedule Item)

IA/CG/IND1/452998/2023
IA-J-11011/427/2023-IA-
II(IND-I)

15/12/2023
Metallurgical Industries 
(ferrous and non ferrous) 
(3(a))  

3.8.2. Project Salient Features

Page 338 of 681

129 651



 

 

   Minutes of 51st meeting of the EAC for Industry-I sector held on 2nd – 4th January, 2024           Page 241 of 316 

  

 

 

 

 

xi. The PP shall put all the environment related expenditure, expenditure related to Action 

Plan on the PH issues, and other commitments made in the EIA/EMP Report etc. in the 

company web site for the information to public/public domain. The PP shall also put the 

information on the left over funds allocated to EMP and PH as committed in the earlier 

ECs and shall be carried out and spent in next three years, in the company web site for the 

information to public/public domain. 

xii. No further expansion or modifications in the plant shall be carried out without prior 

approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC). 

xiii. Concealing factual data or submission of false/fabricated data may result in revocation of 

this environmental clearance and attract action under the provisions of Environment 

(Protection) Act, 1986. 

xiv. The Ministry may revoke or suspend the clearance, if implementation of any of the above 

conditions is not satisfactory. 

xv. The Ministry reserves the right to stipulate additional conditions if found necessary. The 

Company in a time bound manner shall implement these conditions. 

xvi. The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. 

The project authorities should extend full cooperation to the officer (s) of the Regional 

Office by furnishing the requisite data / information/monitoring reports. 

xvii. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within 

a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 

2010. 

 

*** 

 

 

Re-Consideration of Environmental Clearance 

Agenda No. 51.19 

 

51.19 Greenfield Project For Installation Of Iron Ore Beneficiation Plant- 1.5 MTPA 

Throughput (1.16 MTPA High Grade Ore), Iron Ore Pelletization Plant – 1.2 MTPA And 

Producer Gas Plant – 27,000 Nm3/hr by M/s KAI International Private Limited, located at 

Village - Kapanda, Tehsil – Lahunipara, District - Sundergarh, Odisha – Re-Consideration 

of Environmental Clearance.  

 

[Proposal No. IA/OR/IND1/452282/2023; File No. IA-J-11011/59/2021-IA-II(IND-I)] 

[Consultant: Visiontek Consultancy Services Pvt. Ltd.; Valid upto 16.12.2023] 

 

51.19.1 M/s. KAI International Private Limited has made an online application vide proposal no. 

IA/OR/IND1/452282/2023 dated 14.11.2023 along with copy of EIA/EMP report, Forms (Part 

A, B and C) seeking Environment Clearance (EC) under the provisions of the EIA Notification, 

2006 for the project mentioned above. The proposed project activity is listed at S. No. 3(a) 

Metallurgical Industries (ferrous & non-ferrous), and 2(b) Mineral Beneficiation under Category 

“A” of the schedule of the EIA Notification, 2006 and appraised at Central Level. 
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51.19.2 Name of the EIA consultant: M/s. Visiontek Consultancy Services Pvt Ltd. [List of ACOs with 

their Certificate / Extension Letter no. NABET/EIA/21-24/SA 0215; valid upto 16.12.2024, as 

on January 3, 2024]. 

 

Details submitted by Project proponent 

 

51.19.3 The details of the ToR are furnished as below:  

Date of 

Application 
Consideration Details 

Date of 

Accord 

ToR 

Validity 

21.10.2021 

48th meeting of REAC 

held on 11-12th  

November, 2021 

Terms of Reference  29.11.2021 28.11.2025 

 

51.19.4 The project of M/s KAI International Private Limited, located at Village - Kapanda, Tehsil – 

Lahunipara, District Sundergarh, Odisha is for setting up of a greenfield project for installation 

of Iron Ore Beneficiation Plant- 1.5 MTPA throughput (1.16 MTPA High Grade Ore), Iron Ore 

Pelletization Plant – 1.2 MTPA and Producer Gas Plant – 27,000 Nm3/hr.  

 

51.19.5 Environmental Site Settings: 

Sr. 

No. 
Particulars Details Remarks 

1. Total land 

Total land required for project– 19.32 

ha. (47.74 Ac) of IDCO Land.  

 

Land for proposed project 19.32 

Ha. (47.74 Acre) out of total 

allotted land of 47.348 Ha (117 

Acres). 

Land use: Industrial Land allotted 

by IDCO 

2. 

Land acquisition 

details as per 

MoEF&CC O.M. 

dated 7/10/2014 

Acquired Land:  19.32 ha. (47.74 

Acre) 

Total Land is under possession of 

KAI International Pvt. Ltd. 

Land Agreement made between 

IDCO & KIPL as per land 

allotment letter no. 

IDCO:HO:P&A:LAE:7751/2019 

dtd. 06.08.2021. 

3. 

Existence of 

habitation & 

involvement of 

R&R, if any. 

Project Site: 

There is no existence of habitants 

identified within the Project site. 

Study Area: 

Habitation Distance Direction 

Daldali Sai 0.5 Km SW 

Nuagan 1.3 S 

Kapanda 1.5 SW 

Tikayatpali 2.8 NNE 

Talabahali 2.9 E 
 

R&R is not applicable. 

4. 

Latitude and 

Longitude of the 

project site 

Pillar 

No.(s) 
Latitude Longitude 

1 21°53'28.44"N 84°52'15.80"E 

2 21°53'25.49"N 84°52'16.45"E 

- 
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Sr. 

No. 
Particulars Details Remarks 

3 21°53'21.00"N 84°52'17.41"E 

4 21°53'17.11"N 84°52'22.04"E 

5 21°53'11.30"N 84°52'29.12"E 

6 21°53'11.40"N 84°52'35.21"E 

7 21°53'17.15"N 84°52'35.23"E 

8 21°53'22.78"N 84°52'35.20"E 

9 21°53'23.68"N 84°52'30.77"E 

10 21°53'23.86"N 84°52'26.76"E 

11 21°53'29.01"N 84°52'26.29"E 

12 21°53'28.77"N 84°52'20.69"E 
 

5. 
Elevation of the 

project site 
193 m to 252m AMSL 

HFL of Brahmani River is 147.660 

m AMSL certified from Central 

Water Commission Mahanadi & 

Eastern River Organization, 

Bhubaneswar vide letter no. 

TD/905/CE/VI/202/257(H), dated 

03.02.22 

6. 
Involvement of 

Forest land if any 

There is no forest land involved within 

the plant boundary. 

As per joint field verification 

conducted on 08.02.2023 by 

Forest and revenue dept. officials, 

along with DFO letter vide Memo 

No. 8447/4F (Misc.) (PC- 1), dtd. 

12.09.2023, entire land is non-

forest land of kissam patit.  

7. 

Water body exists 

within the   project 

site as well as study 

area 

Study Area: 

Brahmani River- 1.6 Km (W)  

Amrurhi Nala- 3.1 Km (NNE)  

Katangamunda Nala- 3.4 Km (NW)  

Rukura River- 4.3 Km (S)  

- 

8. 

Existence of ESZ 

/ESA /national park/ 

wildlife sanctuary / 

biosphere reserve/ 

tiger/ elephant 

reserve etc. if any 

within the study area 

No ESZ /ESA /national park/ wildlife 

sanctuary within 10 km radius. 

Protected Forest (PF): 

Samaradari Juniani PF (E)- 0.41 Km 

Reserve Forest (RF): 

• Kukia R.F*- 0.12 Km (NW) 

• Dhenkiam R.F- 2.6 Km (W) 

• Nalghati Rajabasa R.F- 3.3 Km 

(SW) 

• Dhenkiam Block R.F- 3.7 Km 

(NW) 

• Bhagoth R.F- 6.6 Km (SSW) 

• Dhanaghar Extension R.F- 6.9 Km 

(NNE) 

• Gurunida R.F- 7.9 Km (SW) 

- 
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51.19.6 The unit configuration and capacity of proposed project is given as below: 

Sl. 

No. 

Plant Equipment/ 

Facility 

Proposed Units 

Configuration Capacity 

1 Beneficiation 1 X 1.5 MTPA 1.5 MTPA (throughput) 

1.16 MTPA (High grade 

Ore) 

2 Pelletization 2 X 0.6 MTPA 1.2 MTPA 

3 Producer Gas Plant 6(5W+1S) x 4,500 Nm3/hr 27,000 Nm3/hr 

 

51.19.7 The details of the raw material requirement for the proposed project along with its source and 

mode of transportation is given as below: 

Sr. 

No 
Raw material 

Quantity 

required  
Source 

Distance from 

site  

Mode of 

Transportation 

1. Iron Ore Fines 15,00,000 TPA 

KJS Ahluwalia, Guali/ 

Seven Hills Minerals, 

Barbil/ GM Iron & 

Sttel Company Ltd, 

Mayurbhanj (Iron Ore 

Trader) 

12 to 58 km By Road 

2. 
High grade Iron 

ore Fines 
11,60,000 TPA 

From In-house 

Beneficiation Plant 
In-house Conveyor belts 

3. 
High grade Iron 

ore Fines 
1,40,000 TPA 

JSW Steel Ltd., Barbil/ 

M/s. T. P. Mohanty/ 

Indrani Patnaik, 

Rourkela 

58 km By Road 

4. Bentonite 13,063 TPA Rourkela 41 km By Road 

5. Lime Stone 13,063 TPA 

Khatkurbahal limestone 

mine & other mines by 

E-auction 

64 km By Road 

6. Coke 3,575 TPA Rourkela 41 km By Road 

7. LDO 2,400 KLA Domestic Market 40 km By Road 

8. Coal 

95,513 TPA 

(PGP Coal- 70713 

TPA & PCI Coal- 

24800 TPA) 

Open Auction MCL, 

Odisha & ECL/ 

Agarwal Coal 

Corporation Pvt. Ltd. 

(Coal Trader) 

106 km By Road 

 

51.19.8 Proposed Water requirement is 1180 m3/day, to be sourced from Brahmani River and allocation 

for drawl of 0.50 Cusec (1223.287 m3/day) surface water is obtained from Department of Water 

Resources vide Lt. No. WS-IWS-781/22-2024 dated 21.01.2023. No Ground water will be used 

for this project.  

 

51.19.9 Proposed Power requirement of 12.0 MW will be met from Western Electricity Supply Company 

of Orissa (WESCO) GRID at Purunapani Substation. Permission for 12 MW will be taken during 

CTE period. Further DG set of 1 Nos. X 750 KVA will be kept to meet the emergency power 

requirement. 
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51.19.10 Baseline Environmental Studies: 

Period October to December 2021 

AAQ parameters 

at 8 locations (min. 

& Max.) 

• PM10= 32.4 to 81.3 µg/m3 

• PM2.5= 17.8 to 44.2 µg/m3 

• SO2= BDL (<4) to 14.2 µg/m3 

• NOx= 9.0 to 25.2 µg/m3 

• CO= 0.12 to 0.51 mg/m3 

Incremental GLC 

level 

 

• PM10= Max. GLC- 2.17 µg/m3 from stack 800 m (N) 

• PM2.5= Max. GLC- 1.46 µg/m3 from stack 810 m (N) 

• SO2= Max. GLC- 3.72 µg/m3 from stack 750 m (N) 

• NOx= Max. GLC- 2.07 µg/m3 from stack 758 m (N) 

• CO= Max. GLC- 0.73 mg/m3 from stack 810 m (N)  

Ground Water 

quality at 8 

locations 

pH: 6.6 to 7.85; Total Hardness: 73 to 325 mg/l; Chlorides: 11 to 179 mg/l; 

Fluoride: 0.01 to 0.28 mg/l; Heavy metals such as Lead, Arsenic etc. are BDL at 

all the locations. 

Surface water 

quality at 8 

locations 

pH: 7.25 to 8.07; DO: 4.6 to 7.8 mg/l and BOD: 2.0 to 2.9 mg/l; COD from 6.1 

to 8.4 mg/l 

Noise levels Leq 

(Day & Night) at 8 

locations 

Ambient noise reaches 41.6 to 56.9 dB(A) during day time and 36.8 to 46.9 dB(A) 

during night time. 

Traffic assessment 

study findings 

Traffic study has been conducted at 3 locations Kapanda-Fatjharan village road 

(Near Entry gate of project site), near intersection of Santikayatpali Road to NH-

23 and at Gudhiali (Intesection of NH-23 & NH 215). 

Transportation of raw material, fuel & finished product will be done by road & 

rail. 

Existing PCU details is given below- 

Sl 

No. 

Study 

Location 
Details 

Volume 

(PCU/hr) 

*Capacity 

(PCU/hr) 

Existing 

V/C 

ratio 

**Level 

of 

Service 

(LOS) 

1. 

Kapanda – 

Fatjharan 

village road 

(near Entry 

Gate of 

Project Site) 

Average 

Hour 

Load 

294 1400 0.21 B 

Peak 

Hourly 

Load 

310 1400 0.22 B 

2. 

Near 

intersection 

of 

Santikayatpali 

Road to NH-

23 

Average 

Hour 

Load 

1642 5400 0.30 B 

Peak 

Hourly 

Load 

1820 5400 0.33 B 

3 
Gudihali 

(Intersection 

Average 

Hour 

Load 

1794 5400 0.33 B 
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of NH-23 & 

NH-215) 

Peak 

Hourly 

Load 

2187 5400 0.40 C 

IRC 106:1990 

Additional PCU load after proposed project will be 40 PCU/hr. 

Sl 

No. 
Study Location 

#Volume 

after 

Proposed 

project 

(PCU/hr) 

*Capacity 

(PCU/hr) 

V/C ratio 

after 

Proposed 

project 

**Level 

of 

Service 

(LOS) 

1 

Kapanda – 

Fatjharan village 

road (near Entry 

Gate of Project 

Site) 

350 1400 0.25 B 

2 

Near intersection 

of Santikayatpali 

Road to NH-23 

1860 5400 0.34 B 

3 

Gudihali 

(Intersection of 

NH-23 & NH-

215) 

2227 5400 0.41 C 

# Considering peak hour traffic at the three locations. 

Conclusion: The level of service will remain same even after including additional 

traffic due to proposed project. 

Flora & Fauna 

Wildlife Conservation Plan has been prepared for the Schedule-I fauna like 

Elephant, Leopard, Sloth bear & Python etc. with a budgetary allocation of Rs. 

55.871 Lakhs for 5 years and submitted to PCCF wildlife for approval vide memo 

no. 7846/ 4F (Misc.), dated 20.09.2022. 

 

51.19.11 The details of solid waste generation along with its mode of treatment/disposal is furnished as 

below: 

Sl. 

No. 
Facility 

Type of 

Waste 

Quantity 

generated 

(TPA) 

Mode of 

Treatment 
Disposal Remark 

 Solid Waste 

1. 
Beneficiation 

Plant 

Tailing/ 

Slime 
3,40,000 

Storage/ 

disposed 

Dewatered and stored in 

slime/tailing storage area, 

then disposed to 

construction contractors 

for road & construction 

filings. And the collected 

water will be recycled in 

process. 

MoU has been signed with 

Brahmani Developers Pvt. 

Ltd. 

- 
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Sl. 

No. 
Facility 

Type of 

Waste 

Quantity 

generated 

(TPA) 

Mode of 

Treatment 
Disposal Remark 

1. Pellet Plant 

ESP Dust 

& Pellet 

Fines 

45,927 Recycled 
Will be recycled in pellet 

plant 
- 

2. 

PGP Plant 

Tar 2828 
Reused/ 

disposed 

Will be reused as fuel in 

the pellet plant/ Sold to 

Authorized Coal tar 

processing units MoU has 

been signed with UITC 

(India)Pvt. Ltd. 

- 

3. Ash 

28,286 

(70713 

TPA Coal 

X 40% 

ash) 

- 

To road construction 

contractors / ash blocks 

manufacturing MoU has 

been signed with Sudhir 

Kumar Harichandan, 

manufacturer of Maa 

Brand Fly Ash Bricks. 

- 

 Hazardous Waste 

4. Used oil 

Schedule- 

I 

Cat. 5.1 

1.5 KLPA 
Recycling/Re-

processes sing 

Stored and disposed to 

Authorized recyclers as per 

MoU has been signed with 

UITC (India) Pvt. Ltd. 

- 

5. Oily Sludge Cat. 4.1 

0.25 

KLPA 

Re-processes 

sing/Incineration 
Stored and disposed to 

Authorized 

recyclers/CHWTSDF as 

per norms. 

- 

6. 

The residue 

of the oil 

Storage tank 

Cat. 5.2  
Re-processes 

sing/Incineration 
- 

7. 

Phenolic 

Water from 

PGP 

Cat. 19.1 6.42 TPA 
Recycling/Re-

processes sing 

Dedicated system will be 

provided to reuse 

wastewater in PGP and 

sprinkling in Pellet plant 

cooler section. 

- 

 

51.19.12 Public Consultation:  

Details of advertisement given 
Newspapers– The Dharitri (Local Odiya newspaper) and The Times 

of India on 22.04.2022. 

Date of public consultation 24.05.2022 

Venue 
Village Bad-Purnapani, Football Playground Block- Lahunipada, 

Sundargarh District,Odisha 

Presiding Officer Sub-Collector, Bonai Sub Division, Sundargarh 

Major issues raised 
Employment, Health & Ambulance, Plantation, Peripheral 

Development, Road Construction 

 

Action plan as per MoEF&CC O.M. dated 30/09/2020 
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S. 

No. 
Major activities 

Description of 

Physical Target 

Total 

Physic

al 

Target

s 

Physical Target along with CER Budget 

(Rs. In Lakhs) 
Total 

Amount 

(Rs. In 

Lakhs) 
1st Year 2nd Year 3rd Year 

A Education 

1 

High School 

Transformational 

Project (smart class, 

science lab, etc.) 

partnering with 

Govt. of Odisha 

flagship project 

under Mo School 

Abhiyaan or 

Madhyamik 

Shikshya Abhiyan 

Each School Shall be 

provided with the 

following- 

a) 8 nos. of 

Computers with 

Table & Chair @ 

Rs. 50,000/- 

b) 2 nos. of AC with 

inverters @ Rs. 

60,000/- 

The 3 schools are- 

1. Panchayat High 

School, Kapanda  

2. Upper Graded 

Primary School, 

Kapanda 

3. Upper Primary 

School, 

Tikayatpali 

3 

School 

Rs. 5.2 

(At 

Panchayat 

High 

School, 

Kapanda) 

Rs. 5.2 

(At  Upper 

Graded Primary 

School, 

Kapanda) 

Rs. 5.2 

(Upper 

Primary 

School, 

Tikayatpali) 

Rs.15.6 

2 

Retrofitting of 

Classrooms and 

Digital Classroom 

Each year, 2 

additional classrooms 

are proposed for 

retrofitting in Govt. 

Primary school with 

furniture’s (1 nos. of 

Digital Classroom 

with Projector, digital 

interactive 

whiteboard systems, 

and its teaching 

software building 

blocks for digitally 

connected classroom 

and facilities @ Rs. 

1,15,000/- 

3 

Schools 

Rs. 2.3 

(Panchayat 

High 

school, 

Kapanda) 

Rs. 2.3 

(At Govt. 

Primary 

School, 

Samardari, 

village-

Tibupada) 

Rs. 2.3 

(At  

Gudhiali 

High School, 

Village- 

Rajamunda) 

Rs.6.9 

3 

Improvement in 

basic amenities & 

teaching learning 

materials in 

Anganwadi center 

(AWC) 

Each AWC shall be 

provided with – 

a. Abacus with 

Teaching Learning 

Material and 

Furniture @ 

Rs.40,000/ 

b. Painiting and 

infrastruture 

Development with 

Drinking Water 

facility or Toilet 

facility and 

Utensils @ Rs. 

40,000/- 

The List of AWCs 

are Kapanda-I, 

Kapanda-II, 

Darjing, 

6  

AWCs 

Rs. 1.6 

(AWCs in 

Kapanda- I 

& 

Kapanda- 

II) 

Rs. 1.6 

(AWCs in 

Darjing & 

Gaudiniposh- 

I) 

2.5 

(AWCs in 

Gaudiniposh

- II & 

Thiaberna) 

Rs.5.7 
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S. 

No. 
Major activities 

Description of 

Physical Target 

Total 

Physic

al 

Target

s 

Physical Target along with CER Budget 

(Rs. In Lakhs) 
Total 

Amount 

(Rs. In 

Lakhs) 
1st Year 2nd Year 3rd Year 

Gaudiniposh-I 

Gaudiniposh-II & 

Thiaberna. 

c. Teaching materials 

@ 45,000 to each 

AWC in 3rd year. 

4 

Appointment of 

Private Teachers in 

Schools 

Teachers in 4 Schools 

(2 Primary & 2 High 

school)  

2 

Primar

y & 2 

High 

school 

Rs. 3.4 

(2 Primary 

School in 

Kapanda  

& 

Tikayatpali

) 

Rs. 1.7 

( Panchayat 

high school) 

Rs. 1.7 

(Gudhiali 

High school 

Rs.6.8 

5 School Bus 

2 School Bus for 

Panchayat High 

School & Tikayatpali 

Primary School. 

However, District 

Education Officer 

shall be consulted for 

finalizing the School. 

3 

School 

Bus 

Rs. 8.1 

Gudhiali 

High 

School 

Rs. 8.1 

Panchayat 

High School  

Rs. 8.1 

Tikayatpali 

Primary 

School  

Rs.24.3 

 Sub Total 

(Education) 
  20.6 18.9 19.8 Rs. 59.3 

B Health 

1 Ambulance 

1 Ambulance serving 

the peripheral villages 

to be positioned at 

KAI Plant and 2 

Ambulance at 

Kapanda GP & 

Nuwagan GP 

respectively.  

3 Nos. Rs.20.3 Rs.20.3 Rs. 20.3 Rs.60.9 

2 Health camp 

2 Health Camps per 

year with a focus on 

Kapanda, Fatajharan, 

Tikayatpali,  

6 

health 

Camps 

Rs. 2.1 

2 Health 

Camps 

Under 

Kapanda 

G.P, 

Rs. 2.1 

2 Health 

Camps Under 

Fatajharan GP. 

Rs. 2.2 

2 Health 

Camps 

Under 

Tikayatpali 

G.P 

Rs.6.4 

3 
Setting-up a 

Dispensary 

Setting up a 

Dispensary serving 

Plant workers and 

local Community 

3 Nos. 

Rs. 29.1 

Nearby 

Kapanda 

Village 

area 

Rs. 29.1 

Nearby 

Nuwagan 

Village area 

Rs. 29.1 

Nearby 

Tikayatpali 

Village area 

Rs.87.3 

 Sub Total (Health)   51.5 51.5 51.6 Rs.154.6 

C Drinking Water 

1. 

Purified Drinking 

Water Facility at 

Public Places 

In total 3 nos of 

Purified Drinking 

Water shall be 

installed at strategic 

public locations.  

Each Facility shall 

have a purifier 

machine. 

The locations are 

Kapanda Village, 

5 Nos 

Rs. 8.9 

(Kapanda 

& 

Fatajharan 

Village) 

Rs. 8.9 

(Tikayatpali & 

Nuwagan 

Village) 

Rs. 4.5 

(Talbahali 

Village) 

Rs.22.3 
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S. 

No. 
Major activities 

Description of 

Physical Target 

Total 

Physic

al 

Target

s 

Physical Target along with CER Budget 

(Rs. In Lakhs) 
Total 

Amount 

(Rs. In 

Lakhs) 
1st Year 2nd Year 3rd Year 

Fatajharan Village, 

Tikayatpali Village, 

Nuwagan & 

Talbahali. This 

location may change 

considering the 

number of floating 

population. 

2. 

Installation of new 

Bore well & Hand 

Pump with sintex 

tank 

In total 6 nos. of Hand 

pumps shall be 

installed at  

locations are Kapanda 

Village, Fatajharan 

Village, Tikayatpali 

Village, Nuwagan & 

Talbahali. This 

location may change 

considering the 

number of floating 

population. 

5 

village  

Rs. 2.9 

(Kapanda 

& 

Fatajharan 

Village,) 

Rs. 2.9 

(Tikayatpali & 

Nuwagan 

Village) 

Rs. 1.4 

(Talbahali 

Village) 

Rs. 7.2 

 Sub Total 

(Drinking Water) 
  11.8 11.8 5.9 29.5 

D Environment 

1 

Rain Water 

Harvesting in Govt. 

Schools and Govt. 

Institutions 

Rain Water 

Harvesting shall be 

taken-up in 30 

schools/Govt 

Offices/Govt 

Institutions @ Rs. 

28,000/- 

30 

Schools

/ 

Instituti

on/ 

Offices 

Rs. 2.8 

(10 Nos of 

schools/Go

vt 

Offices/Go

vt 

Institutions

) 

Rs.2.8 

(10 Nos of 

schools/Govt 

Offices/Govt 

Institutions) 

Rs. 2.8 

(10 Nos of 

schools/ 

Govt 

Offices/ 

Govt 

Institutions) 

Rs. 8.4 

2 

Plantation/Afforest

ation Drive 

(including sampling 

and protection like 

tree guard etc) 

30 Schools or Govt. 

offices or Govt. 

Institution shall be 

covered within 3 

years @80 trees in 

each school (Rs. 300/ 

trees) 

30 

Schools

/ 

Instituti

on/ 

Offices 

Rs. 2.4 

(10 Nos of 

schools/Go

vt 

Offices/Go

vt 

Institutions

) 

2.4 

(10 Nos of 

schools/Govt 

Offices/Govt 

Institutions) 

2.4 

(10 Nos of 

schools/ 

Govt 

Offices/ 

Govt 

Institutions) 

Rs. 7.2 

3. 

Garbage collection 

from villages and 

suitable disposal 

arrangement 

Under Bharat 

Swachata Abhiyan 3 

villages near plant 

locality & 3 schools 

provided plastic 

Dustbin @ Rs. 5000/- 

and Steel dumpster 

Garbage Container @ 

Rs. 55,000/- 

3 

Village

s & 3 

Schools 

Rs. 0.8 

(4 plastic 

dustbin & 

1 dumpster 

Garbage 

container 

in  

Kapanda 

Village. 1 

Plastic 

dustbin in 

Primary 

School in 

Kapanda) 

Rs. 0.8 

(4 plastic 

dustbin & 1 

dumpster 

Garbage 

container in  

Nuwagan 

Village. 1 

Plastic dustbin 

in Panchayat 

high school) 

Rs. 1.0 

(4 plastic 

dustbin & 1 

dumpster 

Garbage 

container in  

Tikayatpali 

Village. 1 

Plastic 

dustbin in 

Tikayatpali 

Primary 

school) 

Rs. 2.6 

 Sub Total 

(Environment) 
  Rs. 6.0 Rs. 6.0 Rs. 6.2 Rs. 18.2 
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S. 

No. 
Major activities 

Description of 

Physical Target 

Total 

Physic

al 

Target

s 

Physical Target along with CER Budget 

(Rs. In Lakhs) 
Total 

Amount 

(Rs. In 

Lakhs) 
1st Year 2nd Year 3rd Year 

E Livelihood 

1 

Promotion of 

Income Generation 

Activities- 

Tailoring & 

embroidery etc. & 

Provision of 

different skills of 

women members of 

SHG along with 

market linkage  

150 interested women 

beneficiaries within 

10 SHG members of 

neighbouring GP 

shall be trained within 

2 years i.e. 5 Group 

with 10 member in 

each group shall be 

trained every year 

150 

Women 

Rs. 14.1 

(50 Nos. of 

Under 

Nuwagan 

G.P) 

Rs. 14.1 

(50 Nos. of 

Under 

Kapanda G.P) 

Rs. 14.1 

(50 Nos. 

Under 

Tikayatpali 

G.P) 

Rs. 42.3 

2 

Farmers input 

support for 

improving the yield 

for better return 

200 interested and 

selective farmers shall 

be provided with 

inputs for  3 years 

200 

Farmer

s 

Rs. 11.7 Rs. 11.7 Rs. 11.8 Rs. 35.2 

3 

Initiatives for 

promotion of Millet 

through farmers 

along with market 

support. 

Creating Millet hub 

for collection & 

Marketing 

3 Nos. 

15 

(Kapanda 

Village) 

15 

(Nuwagan 

Village) 

15 

(Fatajharan 

Village) 

Rs. 45 

 Sub Total 

(Livelihood) 
  Rs. 17.8 Rs. 17.8 Rs. 17.9 Rs. 122.5 

F Infrastructure 

1 
Community Centre 

/youth club house 

Amenities in 

Community Centre & 

Yoga teacher 

deployment in 

Community Centre 

3 Nos. 

25 

(Kapanda 

Village) 

25 

(Nuwagan 

Village) 

25 

(Fatajharan 

Village) 

Rs. 75 

2 
Village Solar Street 

Lights 

Solar Streetlights at 

nearby villages @ 100 

Street lights/ Year 

300 

Solar 

Streetli

ghts 

Rs. 20.3 Rs. 20.3 Rs. 20.3 Rs. 60.9 

 Sub Total 

(Infrastructure) 
  Rs.31.6 Rs.31.6 Rs.31.6 Rs. 135.9 

 GRAND TOTAL   Rs. 139.4 Rs. 137.7 Rs. 132.8 

Rs. 520 

Lakh 

(Rs. 5.20 

Crore) 

 

51.19.13 Proposed capital cost of project is Rs. 341.72 Crores. The capital cost for environmental 

protection measures for Physical components (air, water, noise, occupational health, Greenbelt, 

Environment monitoring & Risk management) is proposed as Rs. 19.46 Crores. The annual 

recurring cost towards the environmental protection measures for Physical components is 

proposed as Rs. 1.41 Crore/ year. However, total cost for overall environment protection 

measures is proposed as 25.47 Crore [Physical Component 19.46 Crore, PH compliance 5.20 

Crore, Wildlife Conservation measures 0.55871 Crores (say 0.56 Crore) & Forest Patch 

Conservation measures 0.2525184 Crore (0.25 Crore)]. The employment generation from the 

proposed project is 500 (Direct: 280 Nos. & contractual: 220 Nos.; Preference will be given to 

local Public). The details of cost for environmental protection measures is as follows: 
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S. No Unit Detail 

Capital 

Cost (Rs. In 

Crore) 

Operating 

Cost 

(Rs. In 

Crore) 

Maintenance 

Cost 

(Rs. In 

Crore) 

Total 

Recurring 

Cost 

(Rs. In 

Crore) 

1. 
Waste Water 

Management 

ETP + STP and 

maintenance 
2.9 0.09 0.01 0.1 

2. 
Air Pollution 

Management 

2  Nos. of ESP, 9 

Nos. of Bag 

filters, Dry Fog 

system & Water 

sprinklers and its 

maintenance  

10.65 0.25 0.15 0.4 

3. 
Noise Pollution 

Management 

Acoustic 

Enclosure for DG 

Set, maintenance 

for instruments & 

provision of PPE 

to Employees etc. 

1.2 0.06 0.04 0.1 

4. 
Env. 

Monitoring 

AAQ, Stacks, 

Water, Noise, Soil 
0.70 0.36 0.21 0.57 

5. 
EMS & Disaster 

Management 

Fire Extinguishers 

& Hydrant, DMP, 

Safety Measures 

1.3 0.06 0.04 0.10 

6. 
Green Belt 

Development 

Plantation & Its 

Maintenance 
1.21 0.03 0.01 0.04 

7. 
Occupational 

Health 

Medical Health 

checkup, PPE, 

Treatment 

facilities 

1.5 0.07 0.03 0.1 

 
Total EMP 

Budget 
 19.46 0.92 0.49 1.41 

8. 

Addressal of 

Pubic 

Consultation 

Concerns 

5.20 Crore (For Three Years)  

9. 

Wildlife 

Conservation 

Measures 

0.56 Crore (For Five Years)  

10. 

Forest Patch 

Conservation 

Measures 

0.25 Crore (For Five Years)  

 Grand Total 25.47 Crore 

 

Details of 

adoption of 

villages if any 

Peripheral development as above (Kapanda & Tikayatpali) 

 

51.19.14 There are 3972 nos. of total trees available in the project site. 1500 trees have already been felled 

after taking permission from Divisional Forest Officer cum Wildlife Warden Rourkela Forest 
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Division, Odisha vide letter number 5838/3F dated 20 Sep. 2021. Remaining trees available in 

the project site are 2472 nos. Budget earmarked for plantation of trees over an area of 8.78 Ha. 

are Rs.68.17 Lakhs. Against tree felling of 1500 trees, Compensatory afforestation will be done 

in the ratio of 1:10 i.e.  15000 number in consultation with the State Forest Department. Budget 

for Compensatory afforestation is Rs. 52.50 Lakhs. Hence total budget for green belt 

development will be Rs. 120.67 Lakhs (say 121 Lakhs) The greenbelt and plantation area will 

be 8.78 ha (21.7 acres) i.e. 45.4% of the total plant area of 19.32 ha. (47.74 acres). Local species 

like Neem, Kusum, Karanja, Mango, Palas etc. will be preferred for plantation.  

 

51.19.15 A litigation bearing Original Application No. 94/2021/EZ was filed by applicant (Mr. 

Chittaranjan Mahanta & Others) at Honourable NGT, Interim Orders were issued by Hon’ble 

NGT on 08.10.2021 & on 07.02.2023 for stay of EC process. As per orders, a Field Visit was 

carried by Joint committee comprising of nominee of DG Forest, MoEF&CC (not below the 

rank of ADG), Integrated Regional Officer of MoEF&CC, Bhubaneshwar, PCCF (HoFF), 

Odisha, Chief Wildlife Warden, Odisha and the District Magistrate, Sundergarh on 18.03.2023 

and 28.04.2023. Pursuance of the Joint committee visit report and submissions, final order was 

passed by Hon’ble NGT dated 22.08.2023, the above case was disposed with direction to 

MoEF&CC, to take a decision in the matter of grant of Environmental Clearance to the Project 

Proponent in accordance with law within a period of three months.  

 

51.19.16 Details of EDS submission by the project proponent: 

Sl. No. Details of EDS  Reply to PP 

1. 

On perusal of the kml file, it is observed 

that some part of the proposed project land 

is falling under the forest land. However, 

PP has furnished that there is no 

involvement of forest land. PP shall submit 

the NOC from the State Forest Department 

that the proposed project site (all the 

coordinate points of the project site shall be 

mentioned) do not involve any forest land. 

Hiding the information is not a good 

practice from the PP/Consultant. 

We have provided all requisite details along 

with forests present nearby. There is no 

involvement of forest land in the project site 

evidenced in land document and affidavit 

filed on NGT by Mr Jashabanta Sethi (DFO, 

Rourkela Forest Division) mentioning no 

involvement of forest land (in page no 6 last 

para & in page no 7 first para. 

 

We are taking due care providing the facts, 

without hiding the information. 

2. 

PP has reported that there is a litigation 

pending before Hon’ble NGT. PP shall 

submit the summary 

A litigation bearing Original Application No. 

94/2021/EZ was filed by applicant (Mr. 

Chittaranjan Mahanta & Others) at 

Honourable NGT, Interim Orders was issued 

by NGT on 08.10.2021 & on 07.02.2023 for 

stay of EC process. 

 

Then Filed Visit was carried by Joint 

committee comprising of nominee of DG 

Forest, MoEF&CC (not below the rank of 

ADG), Integrated Regional Officer of 

MoEF&CC, Bhubaneshwar,PCCF (HoFF), 

Odisha,Chief Wildlife Warden,Odisha and the 
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Sl. No. Details of EDS  Reply to PP 

District Magistrate, Sundergarh on 18.03.2023 

and 28.04.2023. 

 

Pursuance of the Joint committee visit report 

and as per the final NGT order dated 

22.08.2023, the above case was disposed and 

it has been directed to MoEF&CC, to take a 

decision in the matter of grant of 

Environmental Clearance to the Project 

Proponent in accordance with law within a 

period of three months. 

3. 

Uploaded copy of ToR is not in readable 

condition. Kindly upload legible copy of 

the ToR in the form. 

The legible copy of ToR is furnished and also 

the same copy is uploaded in respective 

section of the Parivesh Portal as well. 

4. 

The maximum value of PM10 and PM2.5 

are recorded high in the buffer zone. PP 

shall submit the reason along with the 

mitigation measures. 

At few locations the PM2.5 & PM10 are 

observed to be high; for which 

reasons/justifications for the reported values 

along with the mitigation measures are 

elaborated and provided. 

5. 

Uploaded copy of Wildlife Conservation 

Plan is not in readable condition. Kindly 

upload legible copy of the Wildlife 

Conservation Plan in the form. 

The legible copy of Wildlife Conservation 

Plan is attached and also the same copy is 

uploaded in respective section of the Parivesh 

Portal as well. 

Wildlife Conservation Plan has been prepared 

with a budget of Rs. 55.871 lakhs to be 

implemented in 5 years and the plan submitted 

to PCCF (Wildlife) vide memo no. no. 7846/4 

F (Misc.), dated 20.09.2022 for approval. 

6. 

PP shall upload complete legible copy of 

entire PH proceedings inter-alia including 

advertisements given for PH, SPCB cover 

letter, actual proceedings, attendance sheet, 

written representations, & the response 

submitted by PP, authenticated English 

translation of the PH proceedings if any. 

Action plan to address the PH issues as per 

MoEF&CC OM dated 30.09.2020 with 

timelines and year wise targets shall also be 

submitted. 

The legible copy of entire PH proceedings 

inter-alia including advertisements given for 

PH, SPCB cover letter, actual proceedings, 

attendance sheet, written representations, & 

the response submitted by PP, authenticated 

English translation of the PH proceedings and 

also the same copy is uploaded in respective 

section of the Parivesh Portal as well. 

7. 

PP has not uploaded any of the additional 

documents pertaining to the project such as 

Toposheet, Project Presentation etc. PP 

shall revise the complete application in 

conformity to Ministry’s requirement and 

resubmit the application. 

Additional Documents such as Toposheet, 

Project Presentation etc. are uploaded in 

respective section of the Parivesh Portal. 

8. 

Details of Land, its possession and land 

conversion need to be submitted along with 

documentary proof. 

Details of Land, its possession and land 

conversion are attached & also the same copy 
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Sl. No. Details of EDS  Reply to PP 

is uploaded in respective section of the 

Parivesh Portal as well. 

9. 

It is mentioned that the processing of EC 

proposal, in the ministry, is through 

Parivesh Portal Only, therefore providing 

the requisite information/documents shall 

be in compliance as per Form & 

accordingly the PP/Consultant are kindly 

requested to revise the application in the 

form along with EIA/EMP report and 

resubmit the same. The EIA/EMP report 

shall match with the information as filled 

in form for further appraisal by the EAC. It 

is also mentioned that after acceptance the 

proposal EIA/EMP report/Form cannot be 

revise. Therefore, PP/Consultant is 

requested to kindly do needful. 

The requisite information has been updated in 

the concerned sections of the Parivesh portal. 

Also, the revised EIA/EMP report 

incorporating the details of Hon’ble NGT 

orders and its compliance has been uploaded 

on the parivesh portal. 

 

51.19.17 The proposal was initially considered in 49th meeting of the EAC for Industry-I sector held on 

28th – 29th November, 2023. Proposal was deferred for want of additional information. The 

deliberations and recommendation is given as below: 

 

Deliberations by the Committee (EAC during 28th – 29th November, 2023) 

 

The Committee noted the following:  

1. It is reported that there is a litigation bearing Original Application No. 94/2021/EZ was 

filed at Honourable NGT wherein Interim Orders were issued by Hon’ble NGT on 

08.10.2021 & on 07.02.2023 for stay of EC process. As per orders, a Field Visit was 

carried by Joint committee comprising of nominee of DG Forest, MoEF&CC (not below 

the rank of ADG), Integrated Regional Officer of MoEF&CC, Bhubaneshwar, PCCF 

(HoFF), Odisha, Chief Wildlife Warden, Odisha and the District Magistrate, Sundergarh 

on 18.03.2023 and 28.04.2023. Pursuance of the Joint committee visit report and 

submissions, final order was passed by Hon’ble NGT dated 22.08.2023, the above case 

was disposed with direction to MoEF&CC, to take a decision in the matter of grant of 

Environmental Clearance to the Project Proponent in accordance with law within a period 

of three months. In this context, the EAC discussed the ruling of Hon’ble NGT and 

believes that the PP should provide an update on the extent of adherence to the Joint 

Committee's observations and recommendations as outlined in its report. This update 

should include a justification and action plan for any conditions that have not been fulfilled 

i.e. PP needs to submit the detailed compliances of Hon’ble NGT order and Joint 

Committee report.   

2. The EAC took into consideration kml file on the Google Earth presented by the project 

proponent along with DSS of the project site shown on PARIVESH and observed that 

there is a habitation namely Village Daldali Sai at a distance of 0.5 km in SW and also 
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Kukia RF is at a distance of 0.12 km from the project site. PP is required to submit a robust 

action plan aimed at minimizing the impact of project activities on these sensitive areas. 

Additionally, the PP must revisit the engineering layout plan, taking into account the 

presence of these sensitive areas. 

3. The EAC noted that the Joint Committee in its report mentioned the possible high impact 

of raw material transport to the site, the existing road that connects to the National 

Highway (NH) needs to be strengthened and mitigate measures to be taken up. It is further 

noted that since the proposed Plant is surrounded by hillocks, (Electrostatic Precipitators) 

ESPs have to be installed and the chimney has to be designed of appropriate height and 

green belt plantation around the site must be taken up to mitigate air pollution. PP need to 

give special emphasis on these points and detailed Air pollution modelling study to 

understand the impact of surrounding hills on pollution dispersion. Further effect of stack 

height on incremental GLC needs to be established using the model. In this context, the 

PP needs to submit the detailed mitigation measures and plans for this issue.  

4. The Committee deliberated on the public hearing issues along with action plan submitted 

by the proponent to address the issues raised during the public hearing and is of the view 

that the submitted action is not sufficient to address all the issues. The EAC advised PP to 

revise the action plan as per Ministry’s O.M. dated 30.09.2020. 

5. The Committee has deliberated on the baseline data and incremental GLC due to the 

proposed project and observed that PM2.5 and PM10 values are recorded already too high. 

PP/Consultant shall submit a stringent plan to minimise the levels of PM2.5 and PM10.  

6. The PP has reported that proposed water requirement is 1180 m3/day, which is to be 

sourced from Brahmani River and allocation for drawl of 0.50 Cusec (1223.287 m3/day) 

surface water is obtained from Department of Water Resources. It is observed that the 

approval granted exceeds the stipulated quantity. The PP is required to provide a copy of 

the Memorandum of Understanding (MOU) or agreement executed with the Department 

of Water Resources. 

7. The PP has reported that there are 3972 nos. of total trees available in the project site. 1500 

trees have already been felled after taking permission from Divisional Forest Officer cum 

Wildlife Warden Rourkela Forest Division, Odisha vide letter number 5838/3F dated 20 

Sep. 2021. Further, remaining trees available in the project site are 2472 nos. PP shall 

submit the permission letter obtained from the State Forest Department in this regard.  

8. The PP reported that Wildlife Conservation Plan has been prepared with a budget of Rs. 

55.871 lakhs to be implemented in 5 years and the plan submitted to PCCF (Wildlife) vide 

memo no. no. 7846/4 F (Misc.), dated 20.09.2022 for approval. PP shall submit the status 

of the approval with supporting documents. 

9. The EAC advised PP/Consultant to represent the case again with revised proposal 

presentation. In view of the same, the EAC opined that PP needs to submit the report for 

consideration of the proposal.  

10. The EAC agreed to the request of PP/Consultant and allowed them to reappear after the 

revision of the application incorporating the desired information.  
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Recommendations of the Committee (EAC during 28th – 29th November, 2023) 

 

In view of the foregoing and after detailed deliberations, the committee recommended to defer 

the proposal to address the shortcomings enumerated at para above. The proposal may be 

considered after submission of the requisite information. 

 

51.19.18 The proponent submitted the ADS reply on dated 18.12.2023 and was uploaded on PARIVESH 

on 18.12.2023. Point- wise reply of ADS is given as below: 

Sl. 

No. 
ADS points Reply/ Response of PP 

1. 

It is reported that there is a litigation bearing 

Original Application No. 94/2021/EZ was filed 

at Honourable NGT wherein Interim Orders 

were issued by Hon’ble NGT on 08.10.2021 & 

on 07.02.2023 for stay of EC process. As per 

orders, a Field Visit was carried by Joint 

committee comprising of nominee of DG Forest, 

MoEF&CC (not below the rank of ADG), 

Integrated Regional Officer of MoEF&CC, 

Bhubaneswar, PCCF (HoFF), Odisha, Chief 

Wildlife Warden, Odisha and the District 

Magistrate, Sundergarh on 18.03.2023 and 

28.04.2023. Pursuance of the Joint committee 

visit report and submissions, final order was 

passed by Hon’ble NGT dated 22.08.2023, the 

above case was disposed with direction to 

MoEF&CC, to take a decision in the matter of 

grant of Environmental Clearance to the Project 

Proponent in accordance with law within a 

period of three months. In this context, the EAC 

discussed the ruling of Hon’ble NGT and 

believes that the PP should provide an update on 

the extent of adherence to the Joint Committee's 

observations and recommendations as outlined 

in its report. This update should include a 

justification and action plan for any conditions 

that have not been fulfilled i.e. PP needs to 

submit the detailed compliances of Hon’ble 

NGT order and Joint Committee report. 

Compliance of Hon’ble NGT order (Interim 

& Final) was submitted. The highlights 

include: 

• No further activities at site after the first 

interim order dtd. 08.10.2021. 

• M/s. KAI International Pvt. Ltd. has filed 

the counter affidavit dtd. 01.12.2021 and 

also exchanged with the complainant 

within the specified time. 

• Site visit by joint committee on dtd. 

18.03.2023 and 28.04.2023 and 

compliance of its observations.  

• Re-submission of EC application with 

Final EIA and other relevant documents 

for consideration of grant of EC by 

MoEFCC. 

 

Compliance of observations of the Joint 

Committee visit report was submitted. The 

highlights include: 

• Preparation and submission for approval 

of wildlife conservation plan and forest 

patch conservation. 

• Provision of STP, ETP, Garland drain, 

Water reservoir etc. to maintain ZLD. 

• Storage and reuse of rain water to 

conserve use of fresh water. 

• Providing high efficiency APCDs such as 

ESP, Bag filters with stack height of 65m 

and 30 m respectively. 

• Development of greenbelt and plantation 

about 45.4% of the total plant area. 

• Preparation of Eco-restoration Plan in 

terms of Forest Patch Conservation Plan 

& its approval. 

• Providing employment, medical/health 

facilities to locals 
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Sl. 

No. 
ADS points Reply/ Response of PP 

 

2. 

The EAC took into consideration kml file on the 

Google Earth presented by the project proponent 

along with DSS of the project site shown on 

PARIVESH and observed that there is a 

habitation namely Village Daldali Sai at a 

distance of 0.5 km in SW and also Kukia RF is 

at a distance of 0.12 km from the project site. PP 

is required to submit a robust action plan aimed 

at minimizing the impact of project activities on 

these sensitive areas. Additionally, the PP must 

revisit the engineering layout plan, taking into 

account the presence of these sensitive areas. 

The width of Greenbelt proposed in 

Northern, Eastern & Southern part of project 

site are 30 m each. Width of existing 

greenery in western part is of 150 m width. 

Action Plan to minimize impact of plant on 

surrounding sensitive area by providing 

further a thick green barrier of at least 100 

m around the project site has been prepared 

and detailed. 

Engineering Plant layout has been prepared 

considering the sensitive areas present in the 

surroundings. Three tier greenbelt and 

plantation will be developed all along the 

boundary of the proposed plant with 19,478 

nos. of trees/Saplings. 

The total greenbelt and plantation area will 

be 8.78 ha (i.e. 45.4% of the total plant area 

of 19.32 ha.) 

Against tree felling of 1500 trees, additional 

compensatory afforestation will be done in 

the ratio of 1:10 i.e.  15000 number in 

consultation with the State Forest 

Department. For this additional budget has 

been proposed of Rs. 52.50 Lakhs Hence 

total budget for green belt development is 

Rs. 120.67 Lakhs. 

Further a green barrier of around 100 m will 

also be developed between the plant site and 

surrounding forests with tall and high 

canopy trees. 

Also, for conservation of surrounding 

forests, an Eco-restoration Plan in terms of 

Forest Patch Conservation Plan is also 

prepared with estimated budget of Rs. 25 

lakhs and submitted to Office of PCCF 

(Wildlife) vide memo no. no. 7843/4 F 

(Misc.), dated 20.09.2022 for approval. 

3. 

The EAC noted that the Joint Committee in its 

report mentioned the possible high impact of raw 

material transport to the site, the existing road 

that connects to the National Highway (NH) 

needs to be strengthened and mitigate measures 

to be taken up. It is further noted that since the 

proposed Plant is surrounded by hillocks, 

(Electrostatic Precipitators) ESPs have to be 

installed and the chimney has to be designed of 

appropriate height and green belt plantation 

Dispersion modelling has been carried out 

considering complex terrain features due to 

surrounding hilly areas including line and 

point sources.  

Outcome of modelling and its impact with 

mitigation measures were submitted. The 

highlights include: 

 

• Under controlled condition the resultant 

GLC will be within the NAAQS limits. 
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around the site must be taken up to mitigate air 

pollution. PP need to give special emphasis on 

these points and detailed Air pollution modelling 

study to understand the impact of surrounding 

hills on pollution dispersion. Further effect of 

stack height on incremental GLC needs to be 

established using the model. In this context, the 

PP needs to submit the detailed mitigation 

measures and plans for this issue. 

• Mitigative measures like ESP, Bag filters, 

dust suppression system, water sprinkling 

and fogging will be implemented. 

• Pucca roads and covered transportation 

with vehicles having valid PUC will be 

done.  

• BS-VI standard vehicles shall be used in 

construction to reduce emissions. 

• Low sulphur coal & Fuel oil will be used 

to reduce SO2 content in the flue gas. 

• Efficiency of air pollution controls 

devices will be monitored periodically to 

control the emissions. 

• Tall & high canopy trees will be planted 

inside & outside project boundary with 

due permission from district 

administration & Forest Dept.  

4. 

The Committee deliberated on the public hearing 

issues along with action plan submitted by the 

proponent to address the issues raised during the 

public hearing and is of the view that the 

submitted action is not sufficient to address all 

the issues. The EAC advised PP to revise the 

action plan as per Ministry’s O.M. dated 

30.09.2020. 

Revised Budgetary action plan as per 

observations of EAC for the Public Hearing 

issues are prepared and enclosed. 

Additional activities like “Promotion of 

Income Generation Activities, Initiatives for 

promotion of Millet through farmers along 

with market support, Amenities in 

Community Centre & Yoga teacher 

deployment in Community Centre etc.” 

have been incorporated and budget 

increased from Rs 409.9 Lakhs (1.2 % of 

project cost) to Rs.  520 Lakhs (1.5 % of 

project cost). 

5. 

The Committee has deliberated on the baseline 

data and incremental GLC due to the proposed 

project and observed that PM2.5 and PM10 values 

are recorded already too high. PP/Consultant 

shall submit a stringent plan to minimize the 

levels of PM2.5 and PM10. 

The highest value observed near to 

Rajamunda Village (AAQ-8) which is close 

to Rajamunda Chowk. Due to heavy 

transportation activities & presence of 

Industrial cluster in the area PM2.5 and PM10 

was recorded slightly high in this region. 

This location is 4.6 Km (ESE) from project 

site. 

Justification and plan to minimize the levels 

of PM2.5 and PM10 were submitted. 

• Mitigative measures like ESP, Bag filters, 

dust suppression system, water sprinkling 

and fogging will be implemented. 

• Pucca roads and covered transportation 

with vehicles having valid PUC will be 

done.  
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• Washed coal will be used to reduce the ash 

content in the Coal, so that the emitted 

flue gas will contain less particulate 

matters. 

• Water sprinkling will be carried out very 

frequently at all the internal roads & 

adjoining roads of the plant site.  

• Wind breaking wall will be provided near 

crushing & grinding sections to control 

spreading of dust to outside.  

6. 

The PP has reported that proposed water 

requirement is 1180 m3/day, which is to be 

sourced from Brahmani River and allocation for 

drawl of 0.50 Cusec (1223.287 m3/day) Surface 

water is obtained from Department of Water 

Resources. It is observed that the approval 

granted exceeds the stipulated quantity. The PP 

is required to provide a copy of the 

Memorandum of Understanding (MOU) or 

agreement executed with the Department of 

Water Resources. 

Proposed water requirement is 1180 m3/day. 

For which, allocation for drawl of 0.50 

Cusec (1223.287 m3/day) surface water 

from Department of Water Resources has 

been obtained vide letter No. WS-IWS-

781/22- 2024 dated 21.01.2023. 

As per the State Govt. procedure, agreement 

with the Water Resource Dept. will be 

undertaken during processing of Consent to 

Establish & Consent to Operate from State 

Pollution Control Board prior to 

commissioning of project. In no case the 

water withdrawal will exceed the quantity of 

1180 m3/day. 

7. 

The PP has reported that there are 3972 nos. of 

total trees available in the project site. 1500 trees 

have already been felled after taking permission 

from Divisional Forest Officer cum Wildlife 

Warden Rourkela Forest Division, Odisha vide 

letter number 5838/3F dated 20 Sep. 2021. 

Further, remaining trees available in the project 

site are 2472 nos. PP shall submit the permission 

letter obtained from the State Forest Department 

in this regard. 

1500 trees have been felled after obtaining 

necessary permission from DFO cum 

Wildlife Warden, Rourkela Forest Division, 

Sundargarh, Odisha vide letter no. 

5838/3F(Lease), dated 20.09.2021. Copy of 

the letter is enclosed. Compensatory 

plantation of 15000 tree/ saplings will be 

done against the tree felling done by the 

company. A budget of Rs. 0.25 Crore has 

been planned for the same. 

8. 

The PP reported that Wildlife Conservation Plan 

has been prepared with a budget of Rs. 55.871 

lakhs to be implemented in 5 years and the plan 

submitted to PCCF (Wildlife) vide memo no. no. 

7846/4 F (Misc.), dated 20.09.2022 for approval. 

PP shall submit the status of the approval with 

supporting documents. 

Wildlife Conservation Plan was submitted 

to PCCF (Wildlife) vide memo no. no. 

7846/4 F (Misc.), dated 20.09.2022 for 

approval. Copy of letter was submitted. 

As per the present status, approval of the 

same is under consideration at the office of 

PCCF and an undertaking has been 

submitted by KIPL to submit the copy of 

approval letter of Conservation Plan to 

MoEF&CC. 

9. 

The EAC advised PP/Consultant to represent the 

case again with revised proposal presentation. In 

view of the same, the EAC opined that PP needs 

Agreed and it is resubmitted for presentation 

of the same. 
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to submit the report for consideration of the 

proposal. 

10. 

The EAC agreed to the request of PP/Consultant 

and allowed them to reappear after the revision 

of the application incorporating the desired 

information. 

Application is resubmitted incorporating the 

desired information for presentation of the 

same. 

 

51.19.19 Based on the above submission of PP, the proposal is re-considered during 51st meeting of the 

EAC for Industry-I sector held on 2nd – 4th January, 2024.  The deliberations and 

recommendations of EAC are as follows: 

 

Written submission by the PP: 

 

51.19.20 During the meeting, based on the deliberations made by the EAC, the project proponent vide 

letter dated 04.01.2024 through email dated 04.01.2024 submitted the reply to the complaint 

received by the Ministry related to the project as follows: 

Sl. No. Raised Points Compliance 

Para- 1  

We, the local residents of Pattajharan and 

Badbahal, recently noticed that, the 

project proponent has deliberately omitted 

our village in various submissions such as 

PFR, Form 1, TOR application, and all 

documentation in the PARIBESH website 

submitted under CAF, Part A, and Part B, 

all aimed at obtaining environmental 

clearance (EC). Due to their false 

submission, The EAC took into 

consideration kml file on the Google Earth 

presented by the project proponent along 

with DSS of the project site shown on 

PARIVESH and observed that there is a 

habitation namely Village Daldali Sai at a 

distance of 0.5 km in SW. These 

communities have been residing in the 

area since ancient times. 

Village Daldali Sai is mentioned in EIA report 

Chapter- 1, Table No. 1.1, Page No. 3 and same 

was uploaded on the Parivesh Portal for EC 

application. 

 

3 tribal villages as mentioned in para no. 2 

Fatajharan and two hamlets Badbahal and Daldali 

Sai are located within the Kapanda revenue 

village. 

 

Kapanda village is also mentioned in Chapter- 1, 

Table No. 1.1, Page No. 3, and these villages are 

also mentioned in brief summary at Page No. 3 

under Para- 5, which was circulated to EAC and 

also presented before the committee on 

29.11.2023 and 04.01.2024. Copy of Brief 

writeup is submitted. 

 

In the budgetary action plan against the public 

hearing issues various developmental activities 

(viz. Education, Health, Drinking Water facilities, 

Environment, Livelihood, and Infrastructure) are 

planned to be undertaken by KIPL in village 

Fatajharan and Kapanda mentioned at Chapter- 

7, Section No. 7.1.1, Table No. 7.1, Page No. 6- 

10. 

 

PH action plan is submitted. 

 

Para- 2 

The three tribal villages, namely 

Fatajharan, and the two hamlets (Badbahal 

and Daldali) within the Kapanda Revenue 

village, are situated in close proximity to 

the project site, with aerial distances 

ranging from 200 meters to less than 1 km. 

This distance data has been extracted from 

Google Earth images, a widely recognized 

software, and can be readily verified by 

any relevant authorities. These three 

villages, primarily inhabited by tribal 
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communities, particularly Schedule 

Tribes, collectively house an estimated 

population of 398. We have compiled 

evidence confirming the legitimate 

residency status of individuals located at 

the intended site, areas designated for 

displacement, and those likely to be 

affected within distances of 1 km from the 

project site. Geotagged pictures of each 

individual house have been meticulously 

documented. 

The land for the proposed plant has been allotted 

by IDCO Govt. of Odisha and no private land is 

involved in this total land of 47.348 Ha. The deed 

copy is submitted which confirms that there is 

neither any residency status of the aforesaid 

villagers in the project site nor any displacement 

has been necessitated during acquisition of land.  

 

The total land is a Govt. land as per letter issued 

by Collector/ District Magistrate vide Order 

No.45/XVI-137/2020 dtd.07.01.2021 and the 

copy is submitted. 

Para- 3 

The supportive data regarding the number 

of houses and population is derived from 

official government records, specifically 

the Population Census of 2011. For the 

two hamlets, Badbahal and Daldali, of 

Kapanda Revenue village, and for the 

village of Patajharan, additional 

information has been gathered from the 

Integrated Child Development Services 

(ICDS) database, with collaboration from 

local Anganwadi workers. A 

comprehensive report containing this 

information is presented in Annexure 1. 

The land for proposed project is allotted by IDCO 

and there is no project affected people in respect 

of land oustee and house oustee in the allotted 

land of 47.348 Ha. granted by IDCO. No 

Rehabilitation and Resettlement was required 

during land acquisition process. 

 

People from villages like Fatajharan, Badbahal, 

Kapanda etc. were present in the PH meeting dtd. 

24.05.2022 and given their opinion which was 

mentioned in the Public Hearing proceedings 

granted by SPCB, Odisha and submitted to 

MoEF&CC. Some of the data are mentioned in 

the following table; 

Page No of 

PH 

Proceedings 

Sl. 

No. 

Name of 

Person 

present 

in the 

PH 

meeting 

and 

given 

their 

opinion 

From 

Villagers 

22 28 
Anita 

Munda 

Fatajharan 26 55 
Beronika 

Munda 

26 58 
Kuanri 

JoJo 

27 68 
Rushi Ku 

Munda 
Badbahal 

27 73 
Anita 

Jojo 
Fatajharan 

20, 21  3, 8 

Bishnu 

Chandra 

Kisan, 

Kapanda 
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Raju 

Kishan 

and 

many 

more. 
 

Para- 4 

In accordance with Section 11 of the 

Ministry of Environment and Forests 

Notification issued on May 30, 2008, it is 

apparent that the designated location for 

the proposed industry is in immediate 

proximity to three villages, all situated 

within a distance of less than 1 km. This 

contravenes the stipulated siting 

guidelines and criteria for the 

establishment of a new highly polluting 

industry in a tribal area. It is explicitly 

prohibited to set up a highly polluting 

industry in close proximity to residential 

dwellings based on this regulation. 

The proposed site meets the siting criteria of 

MoEF&CC which was duly examined with three 

alternatives of the site analysis, after examination 

by EAC  and MoEF&CC had approved Terms of 

Reference vide File No. IA-J-11011/59/2021-

IA.II(I) dtd. 29.11.2021. 

 

All information regarding above villages are 

mentioned in the EIA report uploaded in the 

Parivesh Portal. 

 

The affidavit submitted to NGT was subjected on 

tree filling activities and involvement of forest 

land at KIPL project site which did not require to 

mention the surrounding villages. Para- 5 

Refer the Annexure- 18_Socioeconomic 

Report: On Page 47, Annexure 2, Sl No. 

Fatajharan village (sensus code 384839), 

the total population is declared as 149. 

Fatajharan village is situated within 200 

meters to 1 km from the project site. 

Additionally, in the Final EIA Annexure 

17_Baseline Report, on Page No. 9, 12, 

19, 24, and many other pages, samples 

were collected and studies were conducted 

for a village named "Barhabahar Village,". 

Actual village name is “Badbahal” which 

is situated around 400 meters from the 

project site. As two villages are closely 

adjacent to the project site, which goes 

against the siting criteria, these details 

have deliberately not been declared 

anywhere in the PFR report, Form 1, TOR 

application, EC application, and in the 

affidavit submitted to the NGT. In other 

words, all the applications submitted by 

the PP shall be declared as null and void. 

Para- 6 

It is crucial to note that a Pallisabha, a vital 

prerequisite for the scheduled district, has 

not been conducted, in direct 

contravention of the notice issued by the 

Sundargarh district collector, which 

underscores stringent requirements for the 

scheduled district of Odisha state. This 

represents a blatant violation of the 

Since no forest land is involved in the project site, 

holding the pallisabha by KIPL is not a 

prerequisite for setting up the proposed project. 

The public hearing has been conducted as per EIA 

notification. 

However, amount of Rs. 5.2 Crore has been 

earmarked for undertaking various activities in 

the surrounding villages as detailed in the PH 
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regulation. Moreover, the local tribals 

have been enduring continuous threats 

from local mobs, resulting in an ongoing 

state of mental trauma among the affected 

communities. 

action plan and Budget provided in the EIA report 

at Chapter- 7, Section No. 7.1.1, Table No. 7.1, 

Page No. 6- 10. 

Para- 7 

We remain hopeful that your esteemed 

authority and the EAC committee will 

thoroughly investigate the substantial 

violations resulting from false 

declarations submitted to obtain 

Environmental Clearance (EC). We are 

confident that the concerned authorities 

will take necessary disciplinary actions 

against Visiontek Consultancy and KAI 

Industry to put an end to the distress 

inflicted upon tribal communities. 

Project Proponent and as well as consultant had 

factually presented information in the EIA report 

as per guidelines of MoEF&CC. The data were 

not hidden for any specific area nor misled the 

information in said EIA report which was 

submitted for Environment clearance. We are 

taking due care while preparing EIA report and 

we will keep in future as well. 

Note: The EAC was informed about a representation received by the Ministry, raising concerns 

about the project. The EAC recommended that the issues raised be shared with the project 

proponent, who provided a detailed pointwise reply on 04.01.2021 through written submission, 

which was further deliberated by the EAC and subsequently found to be satisfactory by the EAC. 

 

Deliberations by the Committee 

 

51.19.21 The Committee noted the following:  

1. The instant proposal is for setting up of a greenfield project for installation of Iron Ore 

Beneficiation Plant- 1.5 MTPA throughput (1.16 MTPA High Grade Ore), Iron Ore 

Pelletization Plant – 1.2 MTPA and Producer Gas Plant – 27,000 Nm3/hr. 

2. The EAC, constituted under the provision of the EIA Notification, 2006 comprising Expert 

Members/domain experts in various fields, examined the proposal submitted by the Project 

Proponent in desired format along with EIA/EMP reports prepared and submitted by the 

Consultant accredited by the QCI/ NABET on behalf of the Project Proponent. 

3. The EAC noted that the Project Proponent has given an undertaking that the data and 

information given in the application and enclosures are true to the best of his knowledge 

and belief and no information has been suppressed in the EIA/EMP reports. If any part of 

data/information submitted is found to be false/ misleading at any stage, the project will be 

rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of 

the project proponent.  

4. The Committee noted that the EIA reports are in compliance of the ToR issued for the 

project, reflecting the present environmental status and the projected scenario for all the 

environmental components. The Committee deliberated on the proposed mitigation measure 

towards Air, Water, Noise and Soil pollutions. The Committee suggested that the storage of 

toxic/explosive raw materials/products shall be undertaken with utmost precautions and 

following the safety norms and best practices. 
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5. The EAC also took into consideration the drone survey of the project site and kml file on 

the Google Earth presented by the project proponent along with DSS of the project site on 

PARIVESH and made following deliberations accordingly. 

6. Total land required for project is 19.32 ha. (47.74 Ac) which is a IDCO Land (Industrial 

land) and is under the possession of the company. Land Agreement made between IDCO 

& KIPL as per land allotment letter no. IDCO:HO:P&A:LAE:7751/2019 dated 

06.08.2021.  

7. Village Daldali Sai is at a distance of 0.5 km in the SW of the project site along with other 

sensitive areas such as Samaradari Juniani PF (0.41 Km, E), Kukia R.F (0.12 Km (NW) etc. 

within the study area of the project site. The EAC is of the opinion that PP shall prepare and 

strictly implement the environmental safeguard measures to minimise the impact on the 

project activities on these sensitive areas. 

8. Brahmani River is at a distance of 1.6 km in West of the project site along with other water 

bodies within the study area of the project site. The EAC is of the opinion that the water 

bodies shall not be disturbed. Mitigation measures w.r.t. safeguarding the water bodies shall 

be prepared and submitted. 

9. Water requirement is proposed as 1180 m3/day which is to be sourced from Brahmani River. 

The EAC deliberated on the water requirement is of the opinion that PP shall obtain 

necessary permission from the Competent Authority in this regard. No Ground water 

abstraction is permitted.  

10. The Committee has deliberated on the baseline data and incremental GLC due to the 

proposed project and is of the opinion that stringent mitigation measures to minimise the 

pollution shall be strictly implemented.  

11. There are Schedule-I species like Elephant, Leopard, Sloth bear & Python etc. falling within 

the study area of the proposed site. Wildlife Conservation Plan has been prepared with a 

budgetary allocation of Rs. 55.871 Lakhs for 5 years and submitted to PCCF wildlife for 

approval vide memo no. 7846/ 4F (Misc.), dated 20.09.2022. 

12. The PP has submitted that there are 3972 nos. of total trees available in the project site. 1500 

trees have already been felled after taking permission from Divisional Forest Officer cum 

Wildlife Warden Rourkela Forest Division, Odisha vide letter number 5838/3F dated 20 

Sep. 2021. Remaining trees available in the project site are 2472 nos. Budget earmarked for 

plantation of trees over an area of 8.78 Ha. are Rs.68.17 Lakhs. Against tree felling of 1500 

trees, Compensatory afforestation will be done in the ratio of 1:10 i.e.  15000 number in 

consultation with the State Forest Department. Budget for Compensatory afforestation is Rs. 

52.50 Lakhs. Hence total budget for green belt development will be Rs. 120.67 Lakhs (say 

121 Lakhs) The greenbelt and plantation area will be 8.78 ha (21.7 acres) i.e. 45.4% of the 

total plant area of 19.32 ha. (47.74 acres). The EAC deliberated on the greenbelt layout plan 

along with action plan and the budget earmarked and is of the opinion that greenbelt shall 

be completed within a span of one year. 

13. The committee deliberated details of carbon foot prints and carbon sequestration study w.r.t. 

proposed project and found them to be satisfactory.  
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14. The Committee also deliberated on the public hearing issues along with action plan 

submitted by the proponent to address the issues raised during the public hearing and found 

it satisfactory.  

15. The EAC noted that a litigation bearing Original Application No. 94/2021/EZ was filed by 

applicant (Mr. Chittaranjan Mahanta & Others) at Honourable NGT, Interim Orders were 

issued by Hon’ble NGT on 08.10.2021 & on 07.02.2023 for stay of EC process. As per 

orders, a Field Visit was carried by Joint committee comprising of nominee of DG Forest, 

MoEF&CC (not below the rank of ADG), Integrated Regional Officer of MoEF&CC, 

Bhubaneshwar, PCCF (HoFF), Odisha, Chief Wildlife Warden, Odisha and the District 

Magistrate, Sundergarh on 18.03.2023 and 28.04.2023. Pursuance of the Joint committee 

visit report and submissions, final order was passed by Hon’ble NGT dated 22.08.2023, the 

above case was disposed with direction to MoEF&CC, to take a decision in the matter of 

grant of Environmental Clearance to the Project Proponent in accordance with law within a 

period of three months. In this regard, the EAC deliberated all the issues pertaining to the 

case and accordingly suggested various mitigation measures in this regard while 

deliberating the EC proposal.  

16. The EAC deliberated on the other ADS reply submitted by the project proponent and found 

it satisfactory. 

17. The EAC was informed about a representation received by the Ministry, raising concerns 

about the project. The EAC recommended that the issues raised be shared with the project 

proponent, who provided a detailed pointwise reply on 04.01.2021 through written 

submission, which was deliberated by the EAC and subsequently found to be satisfactory 

by the EAC. 

18. The EAC deliberated on the proposal with due diligence in the process as notified under the 

provisions of the EIA Notification, 2006, as amended from time to time and accordingly 

made the recommendations to the proposal. The Experts Members of the EAC found the 

proposal in order and recommended for grant of environmental clearance. 

19. The environmental clearance recommended to the project/activity is strictly under the 

provisions of the EIA Notification 2006 and its subsequent amendments. It does not 

tantamount/construe to approvals/consent/permissions etc. required to be obtained or 

standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations, 

etc., as may be applicable to the project. The project proponent shall obtain necessary 

permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974 

and the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time to time, 

from the State Pollution Control Board, prior to construction & operation of the project. 

20. The EAC also reviewed the EC conditions (specific and general) pertaining to Industry-I 

projects and observed that some of the specific conditions stipulated so far in the previously 

recommended EC projects are common and applicable to most of the projects in general. In 

view of the same, the General Conditions (in case of EC projects) have been revised through 

reallocation of these common conditions from specific to General Conditions (in case of EC 
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projects). Accordingly, the instant project is also being stipulated with the modified General 

conditions.  

 

Recommendations of the Committee: 

 

51.19.22 In view of the foregoing and after detailed deliberations, the committee recommended the 

instant proposal for grant of Environment Clearance subject to uploading the written 

submission on portal under the provisions of EIA Notification, 2006 subject to the stipulation 

of following specific conditions and general conditions as per the Ministry’s Office 

Memorandum No. 22-34/2018-III dated 9/8/2018 based on project specific requirements: 

 

A. Specific Condition: 

i. This Environmental clearance is granted subject to final outcome of Hon’ble Supreme 

Court of India, Hon’ble High Court, Hon’ble NGT and any other Court of Law, if any, as 

may be applicable to this project. 

ii. The project proponent shall comply with all the environmental protection measures and 

safeguards proposed in the documents submitted to the Ministry. All the recommendations 

made in the EIA/EMP in respect of environmental management, and risk mitigation 

measures relating to the project shall be implemented. 

iii. The project proponent shall utilize modern technologies for capturing of carbon emitted 

and shall also develop carbon sink/carbon sequestration resources capable of capturing 

more than emitted. The implementation report shall be submitted to the IRO, MoEF&CC 

in this regard. 

iv. PP shall strictly adhere to the Joint Committee's observations and recommendations as 

outlined in its report in the matter of litigation bearing Original Application No. 

94/2021/EZ filed at Honourable NGT.  

v. Village Daldali Sai is at a distance of 0.5 km in the SW of the project site along with other 

sensitive areas such as Samaradari Juniani PF (0.41 Km, E), Kukia R.F (0.12 Km (NW) 

etc. within the study area of the project site. Proponent shall take appropriate 

environmental safeguard measures to minimise the impact on the habitation of the locals. 

PP needs to strengthen green belt all around the plant area to reduce the dust pollution. 

The PP shall also include some of these locations in its environmental monitoring 

programme. 

vi. Brahmani River is at a distance of 1.6 km in West of the project site along with other water 

bodies within the study area of the project site. A robust and full proof Drainage 

Conservation scheme to protect the natural drainage and its flow parameters; along with 

Soil conservation scheme and multiple Erosion control measures shall be implemented. 

vii. The water requirement of 1180 m3/day which shall be sourced from Brahmani River. PP 

shall obtain necessary permission from the Competent Authority in this regard. No Ground 

water abstraction is permitted.  

viii. Three tier Green Belt shall be developed in at least 33% of the project area in a period of 

one year all along the project site of adequate width and tree density shall not be less than 

2500 per ha. Survival rate of green belt developed shall be monitored on periodic basis to 
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ensure that damaged plants are replaced with new plants in the subsequent years. PP shall 

also develop greenbelt in the form of shelter belt comprising of total of 6 rows of 2x2 m 

plantation with tall trees & broad leaves with thick canopy along with windshield inside 

the plant premises to act as green barrier for air pollution & noise levels towards sensitive 

areas nearby project site. Compliance status in this regard, shall be submitted to concerned 

Regional Office of the MoEF&CC.  

ix. All the commitments made towards socio-economic development of the nearby villages 

shall be satisfactorily implemented. The action plan based on the social impact assessment 

study of the project as per the EMP in accordance to the Ministry’s OM dated 30.09.2020 

amounting to Rs. 5.20 Crores shall be strictly implemented and progress shall be submitted 

to the Regional Office of MoEF&CC.  

x. PP shall undertake village adoption programme and prepare and implement the action plan 

to develop them into a model village.  

xi. The recommendations of the approved Site-Specific Wildlife Management Plan shall be 

implemented in consultation with the State Forest Department. The implementation report 

shall be furnished along with the six-monthly compliance report to the concerned Regional 

Office of the MoEF&CC. 

xii. PP shall obtain permission from the State Forest Department for any tree felling involved 

in the project. 

 

B. General Conditions  

I. Statutory compliance: 

i. The Environment Clearance (EC) granted to the project/ activity is strictly under the 

provisions of the EIA Notification, 2006 and its amendments issued from time to time. It 

does not tantamount/ construe to approvals/ consent/ permissions etc., required to be 

obtained or standards/conditions to be followed under any other Acts/Rules/Subordinate 

legislations, etc., as may be applicable to the project. 

 

II. Air quality monitoring and preservation  

i. The project proponent shall install 24x7 continuous emission monitoring system at process 

stacks to monitor stack emission as well as 04Nos. Continuous Ambient Air Quality 

Station (CAAQMS) for monitoring AAQ parameters with respect to standards prescribed 

in Environment (Protection) Rules 1986 as amended from time to time. The CEMS and 

CAAQMS shall be connected to SPCB and CPCB online servers and calibrate these 

systems from time to time according to equipment supplier specification through labs 

recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories.  

ii. The project proponent shall carryout Continuous Ambient Air Quality monitoring for 

common/criterion parameters relevant to the main pollutants released (e.g. PM10 and PM2.5 

in reference to PM emission, and SO2 and NOx in reference to SO2 and NOx emissions) 

within and outside the plant area (at least at four locations one within and three outside the 

plant area at an angle of 120° each), covering upwind and downwind directions. 

iii. The project proponent shall monitor fugitive emissions in the plant premises at least once 

in every quarter through laboratories recognized under Environment (Protection) Act, 

1986 or NABL accredited laboratories. 
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iv. Sampling facility at process stacks shall be provided as per CPCB guidelines for manual 

monitoring of emissions. 

v. Appropriate Air Pollution Control (APC) system shall be provided for all the dust 

generating points including fugitive dust from all vulnerable sources, so as to comply 

prescribed stack emission and fugitive emission standards. 

vi. The project proponent shall provide leakage detection and mechanized bag cleaning 

facilities for better maintenance of bags. 

vii. Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant 

roads, shop floors, roofs, regularly. 

viii. Ensure covered transportation and conveying of raw material to prevent spillage and dust 

generation. The project proponent use leak proof trucks/dumpers carrying coal and other 

raw materials and cover them with tarpaulin. 

ix. The project proponent shall provide primary and secondary fume extraction system at all 

heat treatment furnaces. 

x. Wind shelter fence and chemical spraying shall be provided on the raw material stock 

piles.  

xi. Design the ventilation system for adequate air changes as per prevailing norms for all 

tunnels, motor houses, Oil Cellars. 

xii. Pollution control system in the plant shall be provided as per the CREP Guidelines of 

CPCB. 

xiii. The project proponent shall adopt the Clean Air practices like mechanical collectors, wet 

scrubbers, fabric filters (bag houses), electrostatic precipitators, combustion systems 

(thermal oxidizers), condensers, absorbers, adsorbers, and biological degradation. 

Controlling emissions related to transportation shall include emission controls on vehicles 

as well as use of cleaner fuels. Sufficient numbers of additional truck mounted Fog/Mist 

water cannons shall be procured and operated regularly inside the project premises and 

also in the surrounding villages to arrest suspended dust in the atmosphere. 

xiv. Bag filters shall be cleaned regularly and efficiency of bag filter system shall be monitored 

at regular intervals. 

xv. Water Sprinklers/Water mist system shall be installed near raw material yards, operational 

units and other strategic locations to control fugitive emissions from the plant. 

xvi. The particulate matter emissions from the process stacks shall be less than 30 mg/Nm3 and 

measures shall be undertaken as per the submitted action plan. Efficient Air monitoring 

equipment shall be installed. 

xvii. Following additional arrangements to control fugitive dust shall be provided: 

a. Fog / Mist Sprinklers at all on bulk raw material storage area (at the transfer points) 

like Iron Ore, Coal and for Fly Ash and similar solid waste storage areas. 

b. Proper covered vehicle shall be used while transport of materials.  

c. Wheel washing mechanism shall be provided in entry and exit gates with complete 

recirculation system. 

 

III. Water quality monitoring and preservation 

i. The project proponent shall install 24x7 continuous effluent monitoring system with 

respect to standards prescribed in Environment (Protection) Rules 1986 as amended from 
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time to time and connected to SPCB and CPCB online servers and calibrate these system 

from time to time according to equipment supplier specification through labs recognized 

under Environment (Protection) Act, 1986 or NABL accredited laboratories.  

ii. The project proponent shall monitor regularly ground water quality at least twice a year 

(pre- and post-monsoon) at sufficient numbers of piezometers/sampling wells in the plant 

and adjacent areas through labs recognized under Environment (Protection) Act, 1986 and 

NABL accredited laboratories. 

iii. Garland drains and collection pits shall be provided for each stock pile to arrest the run-

off in the event of heavy rains and to check the water pollution due to surface run off. 

iv. Water meters shall be provided at the inlet to all unit processes in the plants. 

v. The project proponent shall make efforts to minimise water consumption in the plant 

complex by segregation of used water, practicing cascade use and by recycling treated 

water. 

vi. The proposed project shall be designed as "Zero Liquid Discharge" Plant. ETP shall be 

installed and there shall be no discharge of effluent from the plant. Domestic effluent shall 

be treated in Sewage Treatment Plant. Suitable measures shall be adopted for sewage water 

handling to ensure no contamination of any kind of water body. 

vii. All stockyards shall have impervious flooring and shall be equipped with water spray 

system for dust suppression. Stock yards shall also have garland drains and catch pits to 

trap the run off material and shall be implemented as per the action plan submitted in 

EIA/EMP report. 

viii. Rain water harvesting shall be implemented to recharge/harvest water as per the action 

plan submitted in the EIA/EMP report. 

ix. Tailing management plan shall be implemented as included in EIA report. 

xviii. Tailings from Iron Ore beneficiation plant shall be dewatered in filter press and no slime 

/tailing pond shall be permitted. 

 

IV. Noise monitoring and prevention  

i. Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation and 

Control) Rules, 2000 and amendments thereof, and report in this regard shall be submitted 

to Regional Officer of the Ministry as a part of six-monthly compliance report. 

ii. The ambient noise levels should conform to the standards prescribed under E(P)A Rules, 

1986 viz. 75 dB(A) during day time and 70 dB(A) during night time. 

 

V. Energy Conservation measures 

i. Provide solar power generation on roof tops of buildings, for solar light system for all 

common areas, street lights, parking around project area and maintain the same regularly; 

ii. Provide LED lights in their offices and residential areas. 

 

VI. Waste management  

i. Oil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled oil.   

ii. Kitchen waste shall be composted or converted to biogas for further use.  
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iii. 100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement 

and brick manufacturers for further utilization and Memorandum of Understanding in this 

regard shall be submitted to the Ministry’s Regional Office. 

iv. The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified 

Single Use Plastic (SUP) items with effect from 01/07/2022. In this regard, CPCB has 

issued a direction to all the State Pollution Control Boards (SPCBs)/Pollution Control 

Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification published by 

Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard is 

available at https://cpcb.nic.in/technical-guidelines-3/. All the project proponents are 

hereby requested to sensitize and create awareness among people working within the 

Project area as well as its surrounding area on the ban of SUP in order to ensure the 

compliance of Notification published by this Ministry on 12/08/2021. A report, along with 

photographs, on the measures taken shall also be included in the six monthly compliance 

report being submitted by the project proponents. 

v. A proper action plan must be implemented to dispose of the electronic waste generated in 

the industry. 

 

VII. Green Belt 

i. The project proponent shall prepare GHG emissions inventory for the plant and shall 

submit the programme for reduction of the same including carbon sequestration by trees. 

ii. Project proponent shall submit a study report on Decarbonisation program, which would 

essentially consist of company’s carbon emissions, carbon budgeting/ balancing, carbon 

sequestration activities and carbon capture, use and storage and offsetting strategies. 

Further, the report shall also contain time bound action plan to reduce its carbon intensity 

of its operations and supply chains, energy transition pathway from fossil fuels to 

Renewable energy etc. All these activities/ assessments should be measurable and monitor 

able with defined time frames.  

iii. Greening and Paving shall be implemented in the plant area to arrest soil erosion and dust 

pollution from exposed soil surface. 

 

VIII. Public hearing and Human health issues  

i. Emergency preparedness plan based on the Hazard identification and Risk Assessment 

(HIRA) and Disaster Management Plan shall be implemented. 

ii. The project proponent shall carry out heat stress analysis for the workmen who work in 

high temperature work zone and provide Personal Protection Equipment (PPE) as per the 

norms. 

iii. Provision shall be made for the housing of construction labour within the site with all 

necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP. 

Safe drinking water, medical health care, creche etc. The housing may be in the form of 

temporary structures to be removed after the completion of the project. 

iv. Occupational health surveillance of the workers shall be done on a regular basis and 

records maintained.  

 

IX. Environment Management  
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i. The project proponent shall comply with the provisions contained in this Ministry’s OM 

vide F.No. 22-65/2017-IA.III dated 30/09/2020. As part of Corporate Environment 

Responsibility (CER) activity, company shall adopt nearby villages based on the socio-

economic survey and undertake community developmental activities in consultation with 

the village Panchayat and the District Administration as committed.  

ii. The company shall have a well laid down environmental policy duly approve by the Board 

of Directors. The environmental policy should prescribe for standard operating procedures 

to have proper checks and balances and to bring into focus any 

infringements/deviation/violation of the environmental / forest / wildlife norms / 

conditions.  The company shall have defined system of reporting infringements / deviation 

/ violation of the environmental / forest / wildlife norms / conditions and / or shareholders 

/ stake holders. The copy of the board resolution in this regard shall be submitted to the 

MoEF&CC as a part of six-monthly report. 

iii. A separate Environmental Cell both at the project and company head quarter level, with 

qualified personnel shall be set up under the control of senior Executive, who will directly 

to the head of the organization. 

iv. Performance test shall be conducted on all pollution control systems every year and report 

shall be submitted to Integrated Regional Office of the MoEF&CC. 

 

X. Miscellaneous 

i. The project proponent shall make public the environmental clearance granted for their 

project along with the environmental conditions and safeguards at their cost by 

prominently advertising it at least in two local newspapers of the District or State, of which 

one shall be in the vernacular language within seven days and in addition this shall also be 

displayed in the project proponent’s website permanently. 

ii. The copies of the environmental clearance shall be submitted by the project proponents to 

the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant 

offices of the Government who in turn has to display the same for 30 days from the date 

of receipt. 

iii. The project proponent shall upload the status of compliance of the stipulated environment 

clearance conditions, including results of monitored data on their website and update the 

same on half-yearly basis.  

iv. The project proponent shall monitor the criteria pollutants level namely; PM10, SO2, NOx 

(ambient levels as well as stack emissions) or critical sectoral parameters, indicated for the 

projects and display the same at a convenient location for disclosure to the public and put 

on the website of the company.  

v. Action plan for developing connecting and internal road in terms of MSA as per IRC 

guidelines shall be implemented 

vi. The project proponent shall submit six-monthly reports on the status of the compliance of 

the stipulated environmental conditions on the website of the ministry of Environment, 

Forest and Climate Change at environment clearance portal. 

vii. The project proponent shall submit the environmental statement for each financial year in 

Form-V to the concerned State Pollution Control Board as prescribed under the 
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Environment (Protection) Rules, 1986, as amended subsequently and put on the website 

of the company. 

viii. The project proponent shall inform the Regional Office as well as the Ministry, the date of 

financial closure and final approval of the project by the concerned authorities, 

commencing the land development work and start of production operation by the project. 

ix. The project proponent shall abide by all the commitments and recommendations made in 

the EIA/EMP report, commitment made during Public Hearing and also that during their 

presentation to the Expert Appraisal Committee. 

x. The recommendations of the approved Site-Specific Wildlife Management Plan (in case 

of involvement of Schedule-I species) shall be implemented in consultation with the State 

Forest Department. The implementation report shall be furnished along with the six-

monthly compliance report to the concerned Regional Office of the MoEF&CC. 

xi. The PP shall put all the environment related expenditure, expenditure related to Action 

Plan on the PH issues, and other commitments made in the EIA/EMP Report etc. in the 

company web site for the information to public/public domain. The PP shall also put the 

information on the left over funds allocated to EMP and PH as committed in the earlier 

ECs and shall be carried out and spent in next three years, in the company web site for the 

information to public/public domain. 

xii. No further expansion or modifications in the plant shall be carried out without prior 

approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC). 

xiii. Concealing factual data or submission of false/fabricated data may result in revocation of 

this environmental clearance and attract action under the provisions of Environment 

(Protection) Act, 1986. 

xiv. The Ministry may revoke or suspend the clearance, if implementation of any of the above 

conditions is not satisfactory. 

xv. The Ministry reserves the right to stipulate additional conditions if found necessary. The 

Company in a time bound manner shall implement these conditions. 

xvi. The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. 

The project authorities should extend full cooperation to the officer (s) of the Regional 

Office by furnishing the requisite data / information/monitoring reports. 

xvii. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within 

a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 

2010. 

 

*** 

 

Consideration of Terms of Reference Proposals 

 

Agenda No. 51.20 

 

51.20 Establishment of Greenfield steel plant comprising of DRI Kilns (2,31,000 TPA), Induction 

Furnaces with matching LRF & CCM (Hot Billets / Billets / Ingots – 1,98,000 TPA), Rolling 

Mills (TMT bars / Structural Steel) (85% Hot charging with Hot Billets and remaining 

15% through RHF with Gasifer as fuel – 1,98,000 TPA), Coal Gasifier – 1700 NM3/Hr., 
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\ Tel : 2564033/2563924 
EPABX : 2561909/2562847 

Email :.paribesh1@ospcboard.org 

0018
HA STAT_E, POLLUTION CONTROL BOARD, o~i;HAw.ospcboa

rd
.org 

[D:p~rtment of Forest, Environment & Climate Change Govt. of Odisha] 
...,,,..,;; aribesh Bhawan, A/118, Nilakanthanagar, Unit-VIII, Bhubaneswar - 751012 

No. i / 6 7- O / IND-11-PH-1017 

To 
The Secretary 
Ministry of Environment, Forest &Climate Change 
Govt. of India, Indira Paryavaran Bhawan 
Jorbagh Road, New Delhi-110003. ' 

Dated '-:;~- 0 7-2_o 22 
By Speed Post 

Sub: ;ro~eedings of Public Hearing for M/s KAI International Pvt. Ltd. for Greenfield 
roJect _for installation of Iron Ore Beneficiation Plant -1.5 MTPA throughput (1.16 

MTPA High Grade Ore), Iron Ore Pelletization Plant - 1.2 MTPA and Producer Gas 
P~an~ 27,000 Nm3 /hr at village Kapanda under Lahunipara Tehsil of Sundargarh 
District-reg. 

Sir, 
Inviting a reference to the above, this is to inform that Public Hearing of the above 

mentioned project proposed by M/s KAI International Pvt. Ltd. was conducted on 24-05-2022 
at 10.00 A.M Football Play Ground, Bad-Purunapani Village of Sundargarh District in 
accordance with the Ministry of Environment, Forest & Climate Change, Govt. of India, EIA 
Notification No. SO-1533(E) dt.14.09.2006. 

As per the above Notification, notice inviting comments, views, objection, and suggestions 
from the public in respect of the above project was published in newspapers namely "The Times 
oflndia" and "The Samaja" on 22.04.2022. 

Further 47 nos. of representations was received during Public Hearing and 4 Nos. 
representations received directly by the Board which is enclosed herewith for kind reference and 
further action during the consideration of Environmental Clearance 

· A copy of the proceedings of the Public Hearing along with the following documents is 
enclosed for kind information and necessary action at your end. 

1. Video CD of Public Hearing. 
2. Statement of issues raised by Public Hearing meeting and comments of applicant prepared 

in local language and in English. 
3. Copies of the newspaper advertisement. 
4. List of persons who participated in the public hearing. 
s. Views and suggestions from the public received by the Board during the Public Hearing. 
6. 47 (Forty-seven) nos. of representations was received during Public Hearing and 4(Four) 

Nos. representations received directly by the Board 

Yours faithfully, 

Encl: As above 
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Memo No I l 1- '7 1 /dt. S -· 7 -2.. c 2_ ;2 __ 
Copy along with copy of the proceedings of Public Hearing forwarded to the Addi. Chief 

Secretary, Department of Forest, Env & Climate Change, Govt. of Odisha for kind information 
and necessary action. 
Encl: As above 

~ -

Addi. Chie~ ineer 

Memo No I 16 7!2 /dt. ,5- 7 -2,0.2.2.. 
Copy forwarded to the Additional Director, Eastern Regional Office, MoEF & CC Govt. of 

India, A-3, Chandrasekharpur, Bhubaneswar for kind information and necessary action. 
Encl: As above 

Addi. Chie~r 

"1-emo No .IL 6 7- 3 /dt. ~----- 7.2022 (By Speed Post) 
· Copy along with copy of proceedings of Public Hearing forwarded to The Director, M/s 
KAI International Pvt. Ltd., CCC-23, Civil Township, Rourkela - 769 094 for information. 
Encl: As above 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:23.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:22.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:23.05.2022 

 

                  At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:23.05.2022 

 

                At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:23.05.2022 

 

                 At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:23.05.2022 

 

                  At- Kapanda 

 

 

 

 

 

 

 

 

237 759



Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:23.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:23.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:22.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:23.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:22.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:23.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:23.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:23.05.2022 

 

                   At- Kapanda 

 

  

 

 

 

 

 

 

245 767



Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:22.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:23.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:22.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:23.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:23.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:23.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:22.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:23.05.2022 

 

                   At- Kapanda 
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Respectfully, 

Shri Member Secretary State Pollution Control Board, 

Odisha 

 

Subject:   (Through the Regional Officer State Pollution Control Board 

Rourkela) 

(Regarding the support for the establishment of industries 

in Kapanda village). 

Sir,  

The purpose of the petition is that I have heard that M/s. 

KAI International Pvt. Ltd. is going to set up an industry in 

Badapurunapani Village, Angat Kapanda Village. Therefore, a 

public hearing has been organized by the State Pollution Control 

Department on the next date 24.05.2022. I fully support the 

establishment of this industry. This industrial project will provide 

employment to the unemployed youth of our region and will bring 

about many developments. 

 

Yours faithfully 

 

 Date:22.05.2022 

 

                   At- Kapanda 
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KAIINTERNATIONAL PVT. LTD. 
Office : 3rd Floor, Forum Galleria Office No. : 316-323, 

Civil Township, Rourkela, Dist. : Sundargarh, Odisha - 769004 
Ph.: +91-661-35002 45, E-mail : info@groupkalinga.com 

This is to certifty that following activities were carried out at project site located at Village 
Kapanda, Sundergarh District, Odisha in the name of M/s KAI International Pvt. Ltd. 

1500 trees have been felled after obtaining necessary permission from Divisional Forest 
Officer cum Wildlife Warden Rourkela Forest Division, Sundargarh, Odisha vide letter no. 
5838/3F(Lease), dated 20.09.2021. Which was verified & passed with Govt. Seal by Forest 

Department, Odisha. 

done. 

CIN No. :U131000R2007PTCO09647 

A small portion of the project boundary (about 30%) is fenced with pillars & pre cast slabs. 

Leveling of temporary pathways only for movement of water tankers and tractors have been 

TO WHOMSOEVERIT MAY CONCERN 

With reference to final NGT Order in the Original Application No. 94/2021/EZ dated 22.08.2023, 

the interim order issued by Hon'ble NGT on 08.10.2021 shall continue to remain in operation and 
shall be subject to any final decision taken by the Respondent No.8 i.e. MoEF&CC, New Delhi. 

In line with the above orders, we hereby undertake to mention that all activities have been 
stopped from the date of interim order issued by Hon'ble NGT on 08.10.2021 and shall remain so 
till decision on the Environment Clearance by the MoEF&CC, New Delhi. 

No violation of EIA Notification 2006 has been done by us as per OM No. J-11011/41/2006 
IA.II(0), dated 19.08.2010 read with OM dated 29.03.2022. 

For KAI International Pvt. Ltd. 

Suresh Agarwal 
(Director) 

Place:- Rourkela 

Date:- 06.|2022 
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File No: IA-J-11011/59/2021-IA-II(IND-I)
Government of India

Ministry of Environment, Forest and Climate Change
IA Division

***

Date 13/05/2024

To,

M/s KAI INTERNATIONAL PRIVATE LIMITED
CCC-23,CIVIL TOWNSHIP,ROURKELA SUNDARGARH ODISHA, Kapanda, SUNDARGARH, 
ODISHA, , 769004
Email: info@groupkalinga.com

Subject: Greenfield Project For Installation Of Iron Ore Beneficiation Plant- 1.5 MTPA Throughput (1.16 
MTPA High Grade Ore), Iron Ore Pelletization Plant – 1.2 MTPA And Producer Gas Plant – 
27,000 Nm3/hr by M/s KAI International Private Limited, located at Village - Kapanda, Tehsil – 
Lahunipara, District - Sundergarh, Odisha - Grant of Environmental Clearance under the 
provisions EIA Notification, 2006 -regarding.

Sir/Madam,
This refers to your proposal no IA/OR/IND1/452282/2023 dated 14.11.2023 along with copy of EIA 
report, Forms (Part A, B and C) seeking Environment Clearance (EC) under the provisions of the EIA 
Notification, 2006 for the project mentioned above. Further, the PP has uploded the information on 
Parivesh Poral on 15.01.2024.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC23A1006OR5113146N

(ii) File No. IA-J-11011/59/2021-IA-II(IND-I)

(iii) Clearance Type Fresh EC

(iv) Category A

(v) Project/Activity Included Schedule No.
3(a) Metallurgical Industries (ferrous and non 
ferrous),2(b) Mineral beneficiation

(vi) Sector Industrial Projects - 1

(vii) Name of Project

Greenfield Project For Installation Of Iron Ore 
Beneficiation Plant- 1.5 MTPA Throughput (1.16 
MTPA High Grade Ore), Iron Ore Pelletization 
Plant – 1.2 MTPA And Producer Gas Plant – 
27,000 Nm3/hr Located At Village - Kapanda, 
Tehsil – Lahunipara, Dist. - Sundergarh, Odisha By 
M/s KAI International Private Limited

Page 1 of 20Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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(viii) Name of Company/Organization KAI INTERNATIONAL PRIVATE LIMITED

(ix) Location of Project (District, State) SUNDARGARH, ODISHA

(x) Issuing Authority MoEF&CC

(xi) Applicability of General Conditions as per 
EIA Notification, 2006

No

3. As per the provisions of the Environment Impact Assessment (EIA) Notification, 2006, the above-mentioned 
project/activity is covered schedule S. No. 3(a) Metallurgical Industries (ferrous & non-ferrous), and 2(b) Mineral 
Beneficiation under Category “A” of the schedule of the EIA Notification, 2006 and appraised at Central Level.
 
4. The proposal was initially being considered in 49th meeting of the EAC for Industry-I sector held on 28th – 29th 
November, 2023. Proposal was deferred for want of additional information. Based on the additional information 
submitted, the proposal was again considered in the 51st meeting of the EAC for Industry-I sector held during 2nd-4th 
January, 2024, wherein the Committee, after detailed deliberations, recommended the proposal. The minutes of the 
meeting and all the project documents are available on PARIVESH portal which can be accessed at https://parivesh.nic.in. 
As per the Joint Field verification report and DFO letter dated 12/09/2023 the project land of 47.74 Acre is non-forest land 
of kisam patit.
 
5. The details of the proposal are as per the EIA/EMP report submitted by the proponent. The salient features of the 
proposal as presented during the above-mentioned meetings of EAC (Industry 1 Sector) are given at Annexure 1, Unit 
configuration and capacity are given at Annexure II and PH action plan given at Annexure III.
 
 
6. The EAC, in its meeting held during 2nd to 4th January, 2024, inter-alia, deliberated the following:
 
(i) The instant proposal is for setting up of a greenfield project for installation of Iron Ore Beneficiation Plant- 1.5 MTPA 
throughput (1.16 MTPA High Grade Ore), Iron Ore Pelletization Plant – 1.2 MTPA and Producer Gas Plant – 27,000 
Nm3/hr.
 
(ii) The EAC, constituted under the provision of the EIA Notification, 2006 comprising Expert Members/domain experts 
in various fields, examined the proposal submitted by the Project Proponent in desired format along with EIA/EMP reports 
prepared and submitted by the Consultant accredited by the QCI/ NABET on behalf of the Project Proponent.
 
(iii) The EAC noted that the Project Proponent has given an undertaking that the data and information given in the 
application and enclosures are true to the best of his knowledge and belief and no information has been suppressed in the 
EIA/EMP reports. If any part of data/information submitted is found to be false/ misleading at any stage, the project will 
be rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of the project proponent.
 
(iv) The Committee noted that the EIA reports are in compliance of the ToR issued for the project, reflecting the present 
environmental status and the projected scenario for all the environmental components. The Committee deliberated on the 
proposed mitigation measure towards Air, Water, Noise and Soil pollutions. The Committee suggested that the storage of 
toxic/explosive raw materials/products shall be undertaken with utmost precautions and following the safety norms and 
best practices.
 
(v) The EAC also took into consideration the drone survey of the project site and kml file on the Google Earth presented 
by the project proponent along with DSS of the project site on PARIVESH and made following deliberations accordingly.
 
(vi) Total land required for project is 19.32 ha. (47.74 Ac) which is a IDCO Land (Industrial land) and is under the 
possession of the company. Land Agreement made between IDCO & KIPL as per land allotment letter no. 
IDCO:HO:P&A:LAE:7751/2019 dated 06.08.2021.
 
(vii) Village Daldali Sai is at a distance of 0.5 km in the SW of the project site along with other sensitive areas such as 
Samaradari Juniani PF (0.41 Km, E), Kukia R.F (0.12 Km (NW) etc. within the study area of the project site. The EAC is 
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of the opinion that PP shall prepare and strictly implement the environmental safeguard measures to minimise the impact 
on the project activities on these sensitive areas.
 
(viii) Brahmani River is at a distance of 1.6 km in West of the project site along with other water bodies within the study 
area of the project site. The EAC is of the opinion that the water bodies shall not be disturbed. Mitigation measures w.r.t. 
safeguarding the water bodies shall be prepared and submitted.
 
(ix) Water requirement is proposed as 1180 m3/day which is to be sourced from Brahmani River. The EAC deliberated on 
the water requirement is of the opinion that PP shall obtain necessary permission from the Competent Authority in this 
regard. No Ground water abstraction is permitted.
 
(x) The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and is of the 
opinion that stringent mitigation measures to minimise the pollution shall be strictly implemented.
 
(xi) There are Schedule-I species like Elephant, Leopard, Sloth bear & Python etc. falling within the study area of the 
proposed site. Wildlife Conservation Plan has been prepared with a budgetary allocation of Rs. 55.871 Lakhs for 5 years 
and submitted to PCCF wildlife for approval vide memo no. 7846/ 4F (Misc.), dated 20.09.2022.
 
(xii) The PP has submitted that there are 3972 nos. of total trees available in the project site. 1500 trees have already been 
felled after taking permission from Divisional Forest Officer cum Wildlife Warden Rourkela Forest Division, Odisha vide 
letter number 5838/3F dated 20 Sep. 2021. Remaining trees available in the project site are 2472 nos. Budget earmarked 
for plantation of trees over an area of 8.78 Ha. are Rs.68.17 Lakhs. Against tree felling of 1500 trees, Compensatory 
afforestation will be done in the ratio of 1:10 i.e. 15000 number in consultation with the State Forest Department. Budget 
for Compensatory afforestation is Rs. 52.50 Lakhs. Hence total budget for green belt development will be Rs. 120.67 
Lakhs (say 121 Lakhs) The greenbelt and plantation area will be 8.78 ha (21.7 acres) i.e. 45.4% of the total plant area of 
19.32 ha. (47.74 acres). The EAC deliberated on the greenbelt layout plan along with action plan and the budget 
earmarked and is of the opinion that greenbelt shall be completed within a span of one year.
 
(xiii) The committee deliberated details of carbon foot prints and carbon sequestration study w.r.t. proposed project and 
found them to be satisfactory.
 
(xiv) The Committee also deliberated on the public hearing issues along with action plan submitted by the proponent to 
address the issues raised during the public hearing and found it satisfactory.
 
(xv) The EAC noted that a litigation bearing Original Application No. 94/2021/EZ was filed by applicant (Mr. 
Chittaranjan Mahanta & Others) at Honourable NGT, Interim Orders were issued by Hon’ble NGT on 08.10.2021 & on 
07.02.2023 for stay of EC process. As per orders, a Field Visit was carried by Joint committee comprising of nominee of 
DG Forest, MoEF&CC (not below the rank of ADG), Integrated Regional Officer of MoEF&CC, Bhubaneshwar, PCCF 
(HoFF), Odisha, Chief Wildlife Warden, Odisha and the District Magistrate, Sundergarh on 18.03.2023 and 28.04.2023. 
Pursuance of the Joint committee visit report and submissions, final order was passed by Hon’ble NGT dated 22.08.2023, 
the above case was disposed with direction to MoEF&CC, to take a decision in the matter of grant of Environmental 
Clearance to the Project Proponent in accordance with law within a period of three months. In this regard, the EAC 
deliberated all the issues pertaining to the case and accordingly suggested various mitigation measures in this regard while 
deliberating the EC proposal.
 
(xvi) The EAC deliberated on the other ADS reply submitted by the project proponent and found it satisfactory.
 
(xvii) The EAC was informed about a representation received by the Ministry, raising concerns about the project. The 
EAC recommended that the issues raised be shared with the project proponent, who provided a detailed pointwise reply on 
04.01.2021 through written submission, which was deliberated by the EAC and subsequently found to be satisfactory by 
the EAC.
 
(xviii) The EAC deliberated on the proposal with due diligence in the process as notified under the provisions of the EIA 
Notification, 2006, as amended from time to time and accordingly made the recommendations to the proposal. The 
Experts Members of the EAC found the proposal in order and recommended for grant of environmental clearance.
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(xix) The environmental clearance recommended to the project/activity is strictly under the provisions of the EIA 
Notification 2006 and its subsequent amendments. It does not tantamount/construe to approvals/consent/permissions etc. 
required to be obtained or standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations, etc., 
as may be applicable to the project. The project proponent shall obtain necessary permission as mandated under the Water 
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981, as applicable 
from time to time, from the State Pollution Control Board, prior to construction & operation of the project.
 
(xx) The EAC also reviewed the EC conditions (specific and general) pertaining to Industry-I projects and observed that 
some of the specific conditions stipulated so far in the previously recommended EC projects are common and applicable to 
most of the projects in general. In view of the same, the General Conditions (in case of EC projects) have been revised 
through reallocation of these common conditions from specific to General Conditions (in case of EC projects). 
Accordingly, the instant project is also being stipulated with the modified General conditions.
 
7. The EAC, in its 51st meeting of Expert Appraisal Committee (Industry-1 Sector) held during 2nd to 4th January, 
2024, based on information & clarifications provided by the project proponent and after detailed deliberations 
recommended the instant proposal for grant of Environment Clearance under the provisions of EIA Notification, 2006 
subject to the stipulation of specific conditions and general conditions based on project specific requirements.
 
 
8. The MoEF&CC has examined the proposal in accordance with the Environment Impact Assessment (EIA) Notification, 
2006 & further amendments thereto and after accepting the recommendations of the Expert Appraisal Committee 
(Industry-1 Sector) hereby decided to grant Environment Clearance for instant proposal of M/s KAI International 
Private Limited under the provisions of EIA Notification, 2006 subject to specific conditions and general conditions at 
Annexure IV.
 
9. The Ministry reserves the right to stipulate additional conditions, if found necessary at subsequent stages and the project 
proponent shall implement all the said conditions in a time bound manner. The Ministry may revoke or suspend the 
environmental clearance, if implementation of any of the above conditions is not found satisfactory.
 
 
10. Concealing factual data or submission of false/fabricated data and failure to comply with any of the conditions 
mentioned above may result in withdrawal of this clearance and attract action under the provisions of the Environment 
(Protection) Act, 1986.
 
 
11. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, within a 
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
 
 
12. The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, 
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the Public Liability Insurance 
Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India / 
High Courts and any other Court of Law relating to the subject matter.
 
 
13. This issues with approval of the competent authority.
 
 
(Dr. R. B. Lal)
Scientist ‘F’/ Director
Tel: 011-20819346
Email-rb.lal@nic.in
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Copy To

The Principal Secretary, Department of Forest and Environment, Government of Odisha, Bhubaneswar, Odisha1. 
Director General of Forest, Ministry of Environment, Forest and Climate Change, New Delhi2. 
Principal Chief Conservator of Forests & HoFF, Aranya Bhawan, Chandrasekharpur, Bhubaneswar - 751 023, Odisha3. 
The Regional Officer, Ministry of Environment, Forest and Climate Change, Integrated Regional Office, A/3, 
Chandersekharpur, Bhubaneswar – 751023 Odisha

4. 

The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office Complex, East Arjun 
Nagar, Delhi – 32

5. 

The Member Secretary, Central Ground Water Authority, Jamnagar House, 18/11, Man Singh Road Area, New Delhi, 
Delhi 110001

6. 

The Member Secretary, Odisha State Pollution Control Board, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit - 
VIII, Bhubaneswar -12 Odisha.

7. 

Monitoring Cell, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jor Bagh Road, 
New Delhi.

8. 

District Collector, Sundergarh , Odisha.9. 
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Annexure 1

Additional EC Conditions
 

This EC is granted subject to final outcome of Hon’ble Supreme Court of India, Hon’ble High Court, Hon’ble NGT 
and any other Court of Law, if any, as may be applicable to this project.

1. 

This EC granted to the project/ activity is strictly under the provisions of the EIA Notification, 2006 and its 
amendments issued from time to time. It does not tantamount/ construe to approvals/ consent/ permissions etc., 
required to be obtained or standards/conditions to be followed under any other Acts/Rules/Subordinate legislations, 
etc., as may be applicable to the project.

2. 
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Annexure I 

The salient features of the proposal as presented during the meetings of EAC 

S. 

No. 

Particulars Details 

a.  Terms of Reference 

for undertaking EIA 

study  

29.11.2021 

b.  Period of baseline 

data collection  

October to December 2021 

c.  Date of Public 

Consultation  

24.05.2022 

d.  Action plan to 

address the PH 

issues  

An amount of Rs. 520 Lakhs has been earmarked for 

implementation of the commitments made during Public 

Hearing and need based activities. Detail of activities 

proposed attached as Annexure III. 

e.  Location of the 

project  

Village - Kapanda, Tehsil – Lahunipara, District - 

Sundergarh, Odisha 

f.  Latitude and 

Longitude of the 

project site 

Pillar 
No.(s) 

Latitude Longitude 

1 21°53'28.44"N 84°52'15.80"E 

2 21°53'25.49"N 84°52'16.45"E 

3 21°53'21.00"N 84°52'17.41"E 

4 21°53'17.11"N 84°52'22.04"E 

5 21°53'11.30"N 84°52'29.12"E 

6 21°53'11.40"N 84°52'35.21"E 

7 21°53'17.15"N 84°52'35.23"E 

8 21°53'22.78"N 84°52'35.20"E 

9 21°53'23.68"N 84°52'30.77"E 

10 21°53'23.86"N 84°52'26.76"E 

11 21°53'29.01"N 84°52'26.29"E 

12 21°53'28.77"N 84°52'20.69"E 
 

g.  Total land  Total land required for project– 19.32 ha. (47.74 Ac) of 

IDCO Land. 

h.  Land acquisition 

details as per 

MoEF&CC O.M. 

dated 7/10/2014 

Acquired Land:  19.32 ha. (47.74 Acre) 

Total Land is under possession of KAI International Pvt. 

Ltd. 

i.  Existence of 

habitation & 

involvement of 

R&R, if any 

Project Site: 

There is no existence of habitants identified within the Project site. 

Study Area: 

Habitation Distance Direction 

Daldali Sai 0.5 Km SW 

Nuagan 1.3 S 
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S. 

No. 

Particulars Details 

Kapanda 1.5 SW 

Tikayatpali 2.8 NNE 

Talabahali 2.9 E 
 

j.  Elevation of the 

project site  

193 m to 252m AMSL 

k.  Involvement of 

Forest land if any.  

There is no forest land involved within the plant boundary. 

l.  Water body exists 

within the project 

site as well as study 

area  

Study Area: 

Brahmani River- 1.6 Km (W)  

Amrurhi Nala- 3.1 Km (NNE)  

Katangamunda Nala- 3.4 Km (NW)  

Rukura River- 4.3 Km (S) 

 

 

m.  Existence of ESZ / 

ESA / national park 

/ wildlife Sanctuary 

/ biosphere Reserve 

/ tiger reserve / 

elephant reserve etc. 

if any within the 

study area 

No ESZ /ESA /national park/ wildlife sanctuary within 10 

km radius. 

Protected Forest (PF): 

Samaradari Juniani PF (E)- 0.41 Km 

Reserve Forest (RF): 

 Kukia R.F*- 0.12 Km (NW) 

 Dhenkiam R.F- 2.6 Km (W) 

 Nalghati Rajabasa R.F- 3.3 Km (SW) 

 Dhenkiam Block R.F- 3.7 Km (NW) 

 Bhagoth R.F- 6.6 Km (SSW) 

 Dhanaghar Extension R.F- 6.9 Km (NNE) 

Gurunida R.F- 7.9 Km (SW 

n.  Project cost  Proposed – INR  Rs  341.72 Crores 

o.  EMP cost  Type Capital 

(Rs. in Crores) 

Recurring 

(Rs. in Crores) 

Proposed 19.46 1.41 
 

p.  Employment 

opportunity  

500 persons  

q.  Water and Power 

requirement  

(Total )Water –1180KLD, Power –12 MW 
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Annexure II 

The unit configuration and capacity of existing and proposed project is given as below: 

Sl. 

No. 

Plant Equipment/ 

Facility 

Proposed Units 

Configuration Capacity 

1 Beneficiation 1 X 1.5 MTPA 1.5 MTPA (throughput) 

1.16 MTPA (High grade 

Ore) 

2 Pelletization 2 X 0.6 MTPA 1.2 MTPA 

3 Producer Gas Plant 6(5W+1S) x 4,500 Nm3/hr 27,000 Nm3/hr 
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Annexure III 

Public Consultation Action plan as per MoEF&CC O.M. dated 30.09.2020 

S. 

No. 
Major activities 

Description of 

Physical Target 

Total 

Physic

al 

Target

s 

Physical Target along with CER Budget 

(Rs. In Lakhs) 
Total 

Amount 

(Rs. In 

Lakhs) 
1st Year 2nd Year 3rd Year 

A Education 

1 

High School 

Transformational 

Project (smart 

class, science lab, 

etc.) partnering 

with Govt. of 

Odisha flagship 

project under Mo 

School Abhiyaan 

or Madhyamik 

Shikshya Abhiyan 

Each School Shall be 

provided with the 

following- 

a) 8 nos. of 

Computers with 

Table & Chair @ 

Rs. 50,000/- 

b) 2 nos. of AC with 

inverters @ Rs. 

60,000/- 

The 3 schools are- 

1. Panchayat High 

School, Kapanda  

2. Upper Graded 

Primary School, 

Kapanda 

3. Upper Primary 

School, 

Tikayatpali 

3 

School 

Rs. 5.2 

(At 

Panchayat 

High 

School, 

Kapanda) 

Rs. 5.2 

(At  Upper 

Graded Primary 

School, 

Kapanda) 

Rs. 5.2 

(Upper 

Primary 

School, 

Tikayatpali) 

Rs.15.6 

2 

Retrofitting of 

Classrooms and 

Digital Classroom 

Each year, 2 

additional 

classrooms are 

proposed for 

retrofitting in Govt. 

Primary school with 

furniture’s (1 nos. of 

Digital Classroom 

with Projector, 

digital interactive 

whiteboard systems, 

and its teaching 

software building 

blocks for digitally 

connected classroom 

and facilities @ Rs. 

1,15,000/- 

3 

School

s 

Rs. 2.3 

(Panchaya

t High 

school, 

Kapanda) 

Rs. 2.3 

(At Govt. 

Primary 

School, 

Samardari, 

village-

Tibupada) 

Rs. 2.3 

(At  

Gudhiali 

High 

School, 

Village- 

Rajamunda) 

Rs.6.9 

3 

Improvement in 

basic amenities & 

teaching learning 

materials in 

Anganwadi center 

(AWC) 

Each AWC shall be 

provided with – 

a. Abacus with 

Teaching 

Learning Material 

and Furniture @ 

Rs.40,000/ 

b. Painiting and 

infrastruture 

Development 

with Drinking 

Water facility or 

Toilet facility and 

Utensils @ Rs. 

6  

AWCs 

Rs. 1.6 

(AWCs in 

Kapanda- 

I & 

Kapanda- 

II) 

Rs. 1.6 

(AWCs in 

Darjing & 

Gaudiniposh- 

I) 

2.5 

(AWCs in 

Gaudinipos

h- II & 

Thiaberna) 

Rs.5.7 
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S. 

No. 
Major activities 

Description of 

Physical Target 

Total 

Physic

al 

Target

s 

Physical Target along with CER Budget 

(Rs. In Lakhs) 
Total 

Amount 

(Rs. In 

Lakhs) 
1st Year 2nd Year 3rd Year 

40,000/- 

The List of 

AWCs are 

Kapanda-I, 

Kapanda-II, 

Darjing, 

Gaudiniposh-I 

Gaudiniposh-II & 

Thiaberna. 

c. Teaching 

materials @ 

45,000 to each 

AWC in 3rd year. 

4 

Appointment of 

Private Teachers in 

Schools 

Teachers in 4 

Schools (2 Primary 

& 2 High school)  

2 

Primar

y & 2 

High 

school 

Rs. 3.4 

(2 Primary 

School in 

Kapanda  

& 

Tikayatpal

i) 

Rs. 1.7 

( Panchayat 

high school) 

Rs. 1.7 

(Gudhiali 

High school 

Rs.6.8 

5 School Bus 

2 School Bus for 

Panchayat High 

School & 

Tikayatpali Primary 

School. However, 

District Education 

Officer shall be 

consulted for 

finalizing the 

School. 

3 

School 

Bus 

Rs. 8.1 

Gudhiali 

High 

School 

Rs. 8.1 

Panchayat 

High School  

Rs. 8.1 

Tikayatpali 

Primary 

School  

Rs.24.3 

 
Sub Total 

(Education) 
  20.6 18.9 19.8 Rs. 59.3 

B Health 

1 Ambulance 

1 Ambulance 

serving the 

peripheral villages to 

be positioned at KAI 

Plant and 2 

Ambulance at 

Kapanda GP & 

Nuwagan GP 

respectively.  

3 Nos. Rs.20.3 Rs.20.3 Rs. 20.3 Rs.60.9 

2 Health camp 

2 Health Camps per 

year with a focus on 

Kapanda, 

Fatajharan, 

Tikayatpali,  

6 

health 

Camps 

Rs. 2.1 

2 Health 

Camps 

Under 

Kapanda 

G.P, 

Rs. 2.1 

2 Health 

Camps Under 

Fatajharan 

GP. 

Rs. 2.2 

2 Health 

Camps 

Under 

Tikayatpali 

G.P 

Rs.6.4 

3 
Setting-up a 

Dispensary 

Setting up a 

Dispensary serving 

Plant workers and 

local Community 

3 Nos. 

Rs. 29.1 

Nearby 

Kapanda 

Village 

area 

Rs. 29.1 

Nearby 

Nuwagan 

Village area 

Rs. 29.1 

Nearby 

Tikayatpali 

Village area 

Rs.87.3 

 
Sub Total 

(Health) 
  51.5 51.5 51.6 Rs.154.6 
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S. 

No. 
Major activities 

Description of 

Physical Target 

Total 

Physic

al 

Target

s 

Physical Target along with CER Budget 

(Rs. In Lakhs) 
Total 

Amount 

(Rs. In 

Lakhs) 
1st Year 2nd Year 3rd Year 

C Drinking Water 

1. 

Purified Drinking 

Water Facility at 

Public Places 

In total 3 nos of 

Purified Drinking 

Water shall be 

installed at strategic 

public locations.  

Each Facility shall 

have a purifier 

machine. 

The locations are 

Kapanda Village, 

Fatajharan Village, 

Tikayatpali Village, 

Nuwagan & 

Talbahali. This 

location may change 

considering the 

number of floating 

population. 

5 Nos 

Rs. 8.9 

(Kapanda 

& 

Fatajharan 

Village) 

Rs. 8.9 

(Tikayatpali 

& Nuwagan 

Village) 

Rs. 4.5 

(Talbahali 

Village) 

Rs.22.3 

2. 

Installation of new 

Bore well & Hand 

Pump with sintex 

tank 

In total 6 nos. of 

Hand pumps shall be 

installed at  

locations are 

Kapanda Village, 

Fatajharan Village, 

Tikayatpali Village, 

Nuwagan & 

Talbahali. This 

location may change 

considering the 

number of floating 

population. 

5 

village  

Rs. 2.9 

(Kapanda 

& 

Fatajharan 

Village,) 

Rs. 2.9 

(Tikayatpali 

& Nuwagan 

Village) 

Rs. 1.4 

(Talbahali 

Village) 

Rs. 7.2 

 
Sub Total 

(Drinking Water) 
  11.8 11.8 5.9 29.5 

D Environment 

1 

Rain Water 

Harvesting in 

Govt. Schools and 

Govt. Institutions 

Rain Water 

Harvesting shall be 

taken-up in 30 

schools/Govt 

Offices/Govt 

Institutions @ Rs. 

28,000/- 

30 

School

s/ 

Institut

ion/ 

Offices 

Rs. 2.8 

(10 Nos of 

schools/G

ovt 

Offices/G

ovt 

Institution

s) 

Rs.2.8 

(10 Nos of 

schools/Govt 

Offices/Govt 

Institutions) 

Rs. 2.8 

(10 Nos of 

schools/ 

Govt 

Offices/ 

Govt 

Institutions) 

Rs. 8.4 

2 

Plantation/Afforest

ation Drive 

(including 

sampling and 

protection like tree 

guard etc) 

30 Schools or Govt. 

offices or Govt. 

Institution shall be 

covered within 3 

years @80 trees in 

each school (Rs. 

300/ trees) 

30 

School

s/ 

Institut

ion/ 

Offices 

Rs. 2.4 

(10 Nos of 

schools/G

ovt 

Offices/G

ovt 

Institution

s) 

2.4 

(10 Nos of 

schools/Govt 

Offices/Govt 

Institutions) 

2.4 

(10 Nos of 

schools/ 

Govt 

Offices/ 

Govt 

Institutions) 

Rs. 7.2 

3. 

Garbage collection 

from villages and 

suitable disposal 

arrangement 

Under Bharat 

Swachata Abhiyan 3 

villages near plant 

locality & 3 schools 

3 

Village

s & 3 

Rs. 0.8 

(4 plastic 

dustbin & 

1 

Rs. 0.8 

(4 plastic 

dustbin & 1 

dumpster 

Rs. 1.0 

(4 plastic 

dustbin & 1 

dumpster 

Rs. 2.6 
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S. 

No. 
Major activities 

Description of 

Physical Target 

Total 

Physic

al 

Target

s 

Physical Target along with CER Budget 

(Rs. In Lakhs) 
Total 

Amount 

(Rs. In 

Lakhs) 
1st Year 2nd Year 3rd Year 

provided plastic 

Dustbin @ Rs. 

5000/- and Steel 

dumpster Garbage 

Container @ Rs. 

55,000/- 

School

s 

dumpster 

Garbage 

container 

in  

Kapanda 

Village. 1 

Plastic 

dustbin in 

Primary 

School in 

Kapanda) 

Garbage 

container in  

Nuwagan 

Village. 1 

Plastic 

dustbin in 

Panchayat 

high school) 

Garbage 

container in  

Tikayatpali 

Village. 1 

Plastic 

dustbin in 

Tikayatpali 

Primary 

school) 

 
Sub Total 

(Environment) 
  Rs. 6.0 Rs. 6.0 Rs. 6.2 Rs. 18.2 

E Livelihood 

1 

Promotion of 

Income Generation 

Activities- 

Tailoring & 

embroidery etc. & 

Provision of 

different skills of 

women members 

of SHG along with 

market linkage 

 

150 interested 

women beneficiaries 

within 10 SHG 

members of 

neighbouring GP 

shall be trained 

within 2 years i.e. 5 

Group with 10 

member in each 

group shall be 

trained every year 

150 

Wome

n 

Rs. 14.1 

(50 Nos. 

of Under 

Nuwagan 

G.P) 

Rs. 14.1 

(50 Nos. of 

Under 

Kapanda G.P) 

Rs. 14.1 

(50 Nos. 

Under 

Tikayatpali 

G.P) 

Rs. 42.3 

2 

Farmers input 

support for 

improving the 

yield for better 

return 

200 interested and 

selective farmers 

shall be provided 

with inputs for  3 

years 

200 

Farmer

s 

Rs. 11.7 Rs. 11.7 Rs. 11.8 Rs. 35.2 

3 

Initiatives for 

promotion of 

Millet through 

farmers along with 

market support. 

Creating Millet hub 

for collection & 

Marketing 

3 Nos. 

15 

(Kapanda 

Village) 

15 

(Nuwagan 

Village) 

15 

(Fatajharan 

Village) 

Rs. 45 

 
Sub Total 

(Livelihood) 
  Rs. 17.8 Rs. 17.8 Rs. 17.9 Rs. 122.5 

F Infrastructure 

1 
Community Centre 

/youth club house 

Amenities in 

Community Centre 

& Yoga teacher 

deployment in 

Community Centre 

3 Nos. 

25 

(Kapanda 

Village) 

25 

(Nuwagan 

Village) 

25 

(Fatajharan 

Village) 

Rs. 75 

2 
Village Solar 

Street Lights 

Solar Streetlights at 

nearby villages @ 

100 Street lights/ 

Year 

300 

Solar 

Streetli

ghts 

Rs. 20.3 Rs. 20.3 Rs. 20.3 Rs. 60.9 

 
Sub Total 

(Infrastructure) 
  Rs.31.6 Rs.31.6 Rs.31.6 Rs. 135.9 

 GRAND TOTAL   Rs. 139.4 Rs. 137.7 Rs. 132.8 

Rs. 520 

Lakh 

(Rs. 5.20 

Crore) 
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Annexure IV 

 

Specific conditions and general conditions 

A. Specific Condition: 

i. This Environmental clearance is granted subject to final outcome of Hon’ble Supreme 

Court of India, Hon’ble High Court, Hon’ble NGT and any other Court of Law, if any, 

as may be applicable to this project. 

ii. The project proponent shall comply with all the environmental protection measures 

and safeguards proposed in the documents submitted to the Ministry. All the 

recommendations made in the EIA/EMP in respect of environmental management, 

and risk mitigation measures relating to the project shall be implemented. 

iii. The project proponent shall utilize modern technologies for capturing of carbon 

emitted and shall also develop carbon sink/carbon sequestration resources capable of 

capturing more than emitted. The implementation report shall be submitted to the IRO, 

MoEF&CC in this regard. 

iv. PP shall strictly adhere to the Joint Committee's observations and recommendations 

as outlined in its report in the matter of litigation bearing Original Application No. 

94/2021/EZ filed at Honourable NGT.  

v. Village Daldali Sai is at a distance of 0.5 km in the SW of the project site along with 

other sensitive areas such as Samaradari Juniani PF (0.41 Km, E), Kukia R.F (0.12 

Km (NW) etc. within the study area of the project site. Proponent shall take 

appropriate environmental safeguard measures to minimise the impact on the 

habitation of the locals. PP needs to strengthen green belt all around the plant area to 

reduce the dust pollution. The PP shall also include some of these locations in its 

environmental monitoring programme. 

vi. Brahmani River is at a distance of 1.6 km in West of the project site along with other 

water bodies within the study area of the project site. A robust and full proof Drainage 

Conservation scheme to protect the natural drainage and its flow parameters; along 

with Soil conservation scheme and multiple Erosion control measures shall be 

implemented. 

vii. The water requirement of 1180 m3/day which shall be sourced from Brahmani River. 

PP shall obtain necessary permission from the Competent Authority in this regard. No 

Ground water abstraction is permitted.  

viii. Three tier Green Belt shall be developed in at least 33% of the project area in a period 

of one year all along the project site of adequate width and tree density shall not be 

less than 2500 per ha. Survival rate of green belt developed shall be monitored on 

periodic basis to ensure that damaged plants are replaced with new plants in the 

subsequent years. PP shall also develop greenbelt in the form of shelter belt 

comprising of total of 6 rows of 2x2 m plantation with tall trees & broad leaves with 

thick canopy along with windshield inside the plant premises to act as green barrier 

for air pollution & noise levels towards sensitive areas nearby project site. Compliance 
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status in this regard, shall be submitted to concerned Regional Office of the 

MoEF&CC.  

ix. All the commitments made towards socio-economic development of the nearby 

villages shall be satisfactorily implemented. The action plan based on the social 

impact assessment study of the project as per the EMP in accordance to the Ministry’s 

OM dated 30.09.2020 amounting to Rs. 5.20 Crores shall be strictly implemented and 

progress shall be submitted to the Regional Office of MoEF&CC.  

x. PP shall undertake village adoption programme and prepare and implement the action 

plan to develop them into a model village.  

xi. The recommendations of the approved Site-Specific Wildlife Management Plan shall 

be implemented in consultation with the State Forest Department. The implementation 

report shall be furnished along with the six-monthly compliance report to the 

concerned Regional Office of the MoEF&CC. 

xii. PP shall obtain permission from the State Forest Department for any tree felling 

involved in the project. 

 

 

 

B. General Conditions  

I. Statutory compliance: 

i. The Environment Clearance (EC) granted to the project/ activity is strictly under the 

provisions of the EIA Notification, 2006 and its amendments issued from time to time. 

It does not tantamount/ construe to approvals/ consent/ permissions etc., required to 

be obtained or standards/conditions to be followed under any other 

Acts/Rules/Subordinate legislations, etc., as may be applicable to the project. 

 

II. Air quality monitoring and preservation  

i. The project proponent shall install 24x7 continuous emission monitoring system at 

process stacks to monitor stack emission as well as 04Nos. Continuous Ambient Air 

Quality Station (CAAQMS) for monitoring AAQ parameters with respect to standards 

prescribed in Environment (Protection) Rules 1986 as amended from time to time. 

The CEMS and CAAQMS shall be connected to SPCB and CPCB online servers and 

calibrate these systems from time to time according to equipment supplier 

specification through labs recognized under Environment (Protection) Act, 1986 or 

NABL accredited laboratories.  

ii. The project proponent shall carryout Continuous Ambient Air Quality monitoring for 

common/criterion parameters relevant to the main pollutants released (e.g. PM10 and 

PM2.5 in reference to PM emission, and SO2 and NOx in reference to SO2 and NOx 

emissions) within and outside the plant area (at least at four locations one within and 

three outside the plant area at an angle of 120° each), covering upwind and downwind 

directions. 

iii. The project proponent shall monitor fugitive emissions in the plant premises at least 

once in every quarter through laboratories recognized under Environment (Protection) 

Act, 1986 or NABL accredited laboratories. 
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iv. Sampling facility at process stacks shall be provided as per CPCB guidelines for 

manual monitoring of emissions. 

v. Appropriate Air Pollution Control (APC) system shall be provided for all the dust 

generating points including fugitive dust from all vulnerable sources, so as to comply 

prescribed stack emission and fugitive emission standards. 

vi. The project proponent shall provide leakage detection and mechanized bag cleaning 

facilities for better maintenance of bags. 

vii. Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean 

plant roads, shop floors, roofs, regularly. 

viii. Ensure covered transportation and conveying of raw material to prevent spillage and 

dust generation. The project proponent use leak proof trucks/dumpers carrying coal 

and other raw materials and cover them with tarpaulin. 

ix. The project proponent shall provide primary and secondary fume extraction system at 

all heat treatment furnaces. 

x. Wind shelter fence and chemical spraying shall be provided on the raw material stock 

piles.  

xi. Design the ventilation system for adequate air changes as per prevailing norms for all 

tunnels, motor houses, Oil Cellars. 

xii. Pollution control system in the plant shall be provided as per the CREP Guidelines of 

CPCB. 

xiii. The project proponent shall adopt the Clean Air practices like mechanical collectors, 

wet scrubbers, fabric filters (bag houses), electrostatic precipitators, combustion 

systems (thermal oxidizers), condensers, absorbers, adsorbers, and biological 

degradation. Controlling emissions related to transportation shall include emission 

controls on vehicles as well as use of cleaner fuels. Sufficient numbers of additional 

truck mounted Fog/Mist water cannons shall be procured and operated regularly inside 

the project premises and also in the surrounding villages to arrest suspended dust in 

the atmosphere. 

xiv. Bag filters shall be cleaned regularly and efficiency of bag filter system shall be 

monitored at regular intervals. 

xv. Water Sprinklers/Water mist system shall be installed near raw material yards, 

operational units and other strategic locations to control fugitive emissions from the 

plant. 

xvi. The particulate matter emissions from the process stacks shall be less than 30 mg/Nm3 

and measures shall be undertaken as per the submitted action plan. Efficient Air 

monitoring equipment shall be installed. 

xvii. Following additional arrangements to control fugitive dust shall be provided: 

a. Fog / Mist Sprinklers at all on bulk raw material storage area (at the transfer 

points) like Iron Ore, Coal and for Fly Ash and similar solid waste storage areas. 

b. Proper covered vehicle shall be used while transport of materials.  

c. Wheel washing mechanism shall be provided in entry and exit gates with 

complete recirculation system. 
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III. Water quality monitoring and preservation 

i. The project proponent shall install 24x7 continuous effluent monitoring system with 

respect to standards prescribed in Environment (Protection) Rules 1986 as amended 

from time to time and connected to SPCB and CPCB online servers and calibrate these 

system from time to time according to equipment supplier specification through labs 

recognized under Environment (Protection) Act, 1986 or NABL accredited 

laboratories.  

ii. The project proponent shall monitor regularly ground water quality at least twice a 

year (pre- and post-monsoon) at sufficient numbers of piezometers/sampling wells in 

the plant and adjacent areas through labs recognized under Environment (Protection) 

Act, 1986 and NABL accredited laboratories. 

iii. Garland drains and collection pits shall be provided for each stock pile to arrest the 

run-off in the event of heavy rains and to check the water pollution due to surface run 

off. 

iv. Water meters shall be provided at the inlet to all unit processes in the plants. 

v. The project proponent shall make efforts to minimise water consumption in the plant 

complex by segregation of used water, practicing cascade use and by recycling treated 

water. 

vi. The proposed project shall be designed as "Zero Liquid Discharge" Plant. ETP shall 

be installed and there shall be no discharge of effluent from the plant. Domestic 

effluent shall be treated in Sewage Treatment Plant. Suitable measures shall be 

adopted for sewage water handling to ensure no contamination of any kind of water 

body. 

vii. All stockyards shall have impervious flooring and shall be equipped with water spray 

system for dust suppression. Stock yards shall also have garland drains and catch pits 

to trap the run off material and shall be implemented as per the action plan submitted 

in EIA/EMP report. 

viii. Rain water harvesting shall be implemented to recharge/harvest water as per the action 

plan submitted in the EIA/EMP report. 

ix. Tailing management plan shall be implemented as included in EIA report. 

xviii. Tailings from Iron Ore beneficiation plant shall be dewatered in filter press and no 

slime /tailing pond shall be permitted. 

xix.  

 

IV. Noise monitoring and prevention  

i. Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation 

and Control) Rules, 2000 and amendments thereof, and report in this regard shall be 

submitted to Regional Officer of the Ministry as a part of six-monthly compliance 

report. 

ii. The ambient noise levels should conform to the standards prescribed under E(P)A 

Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A) during night time. 
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V. Energy Conservation measures 

i. Provide solar power generation on roof tops of buildings, for solar light system for all 

common areas, street lights, parking around project area and maintain the same 

regularly; 

ii. Provide LED lights in their offices and residential areas. 

 

VI. Waste management  

i. Oil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled 

oil.   

ii. Kitchen waste shall be composted or converted to biogas for further use.  

iii. 100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement 

and brick manufacturers for further utilization and Memorandum of Understanding in 

this regard shall be submitted to the Ministry’s Regional Office. 

iv. The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified 

Single Use Plastic (SUP) items with effect from 01/07/2022. In this regard, CPCB has 

issued a direction to all the State Pollution Control Boards (SPCBs)/Pollution Control 

Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification published 

by Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard 

is available at https://cpcb.nic.in/technical-guidelines-3/. All the project proponents 

are hereby requested to sensitize and create awareness among people working within 

the Project area as well as its surrounding area on the ban of SUP in order to ensure 

the compliance of Notification published by this Ministry on 12/08/2021. A report, 

along with photographs, on the measures taken shall also be included in the six 

monthly compliance report being submitted by the project proponents. 

v. A proper action plan must be implemented to dispose of the electronic waste generated 

in the industry. 

 

VII. Green Belt 

i. The project proponent shall prepare GHG emissions inventory for the plant and shall 

submit the programme for reduction of the same including carbon sequestration by 

trees. 

ii. Project proponent shall submit a study report on Decarbonisation program, which 

would essentially consist of company’s carbon emissions, carbon budgeting/ 

balancing, carbon sequestration activities and carbon capture, use and storage and 

offsetting strategies. Further, the report shall also contain time bound action plan to 

reduce its carbon intensity of its operations and supply chains, energy transition 

pathway from fossil fuels to Renewable energy etc. All these activities/ assessments 

should be measurable and monitor able with defined time frames.  

iii. Greening and Paving shall be implemented in the plant area to arrest soil erosion and 

dust pollution from exposed soil surface. 

 

VIII. Public hearing and Human health issues  

i. Emergency preparedness plan based on the Hazard identification and Risk 

Assessment (HIRA) and Disaster Management Plan shall be implemented. 

Page 17 of 20Address: IA Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

Page 17 of 20IA/OR/IND1/452282/2023

272272 794



ii. The project proponent shall carry out heat stress analysis for the workmen who work 

in high temperature work zone and provide Personal Protection Equipment (PPE) as 

per the norms. 

iii. Provision shall be made for the housing of construction labour within the site with all 

necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile 

STP. Safe drinking water, medical health care, creche etc. The housing may be in the 

form of temporary structures to be removed after the completion of the project. 

iv. Occupational health surveillance of the workers shall be done on a regular basis and 

records maintained.  

 

IX. Environment Management  

i. The project proponent shall comply with the provisions contained in this Ministry’s 

OM vide F.No. 22-65/2017-IA.III dated 30/09/2020. As part of Corporate 

Environment Responsibility (CER) activity, company shall adopt nearby villages 

based on the socio-economic survey and undertake community developmental 

activities in consultation with the village Panchayat and the District Administration as 

committed.  

ii. The company shall have a well laid down environmental policy duly approve by the 

Board of Directors. The environmental policy should prescribe for standard operating 

procedures to have proper checks and balances and to bring into focus any 

infringements/deviation/violation of the environmental / forest / wildlife norms / 

conditions.  The company shall have defined system of reporting infringements / 

deviation / violation of the environmental / forest / wildlife norms / conditions and / 

or shareholders / stake holders. The copy of the board resolution in this regard shall 

be submitted to the MoEF&CC as a part of six-monthly report. 

iii. A separate Environmental Cell both at the project and company head quarter level, 

with qualified personnel shall be set up under the control of senior Executive, who 

will directly to the head of the organization. 

iv. Performance test shall be conducted on all pollution control systems every year and 

report shall be submitted to Integrated Regional Office of the MoEF&CC. 

 

X. Miscellaneous 

i. The project proponent shall make public the environmental clearance granted for their 

project along with the environmental conditions and safeguards at their cost by 

prominently advertising it at least in two local newspapers of the District or State, of 

which one shall be in the vernacular language within seven days and in addition this 

shall also be displayed in the project proponent’s website permanently. 

ii. The copies of the environmental clearance shall be submitted by the project 

proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition 

to the relevant offices of the Government who in turn has to display the same for 30 

days from the date of receipt. 

iii. The project proponent shall upload the status of compliance of the stipulated 

environment clearance conditions, including results of monitored data on their website 

and update the same on half-yearly basis.  
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iv. The project proponent shall monitor the criteria pollutants level namely; PM10, SO2, 

NOx (ambient levels as well as stack emissions) or critical sectoral parameters, 

indicated for the projects and display the same at a convenient location for disclosure 

to the public and put on the website of the company.  

v. Action plan for developing connecting and internal road in terms of MSA as per IRC 

guidelines shall be implemented 

vi. The project proponent shall submit six-monthly reports on the status of the compliance 

of the stipulated environmental conditions on the website of the ministry of 

Environment, Forest and Climate Change at environment clearance portal. 

vii. The project proponent shall submit the environmental statement for each financial 

year in Form-V to the concerned State Pollution Control Board as prescribed under 

the Environment (Protection) Rules, 1986, as amended subsequently and put on the 

website of the company. 

viii. The project proponent shall inform the Regional Office as well as the Ministry, the 

date of financial closure and final approval of the project by the concerned authorities, 

commencing the land development work and start of production operation by the 

project. 

ix. The project proponent shall abide by all the commitments and recommendations made 

in the EIA/EMP report, commitment made during Public Hearing and also that during 

their presentation to the Expert Appraisal Committee. 

x. The recommendations of the approved Site-Specific Wildlife Management Plan (in 

case of involvement of Schedule-I species) shall be implemented in consultation with 

the State Forest Department. The implementation report shall be furnished along with 

the six-monthly compliance report to the concerned Regional Office of the 

MoEF&CC. 

xi. The PP shall put all the environment related expenditure, expenditure related to Action 

Plan on the PH issues, and other commitments made in the EIA/EMP Report etc. in 

the company web site for the information to public/public domain. The PP shall also 

put the information on the left over funds allocated to EMP and PH as committed in 

the earlier ECs and shall be carried out and spent in next three years, in the company 

web site for the information to public/public domain. 

xii. No further expansion or modifications in the plant shall be carried out without prior 

approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC). 

xiii. Concealing factual data or submission of false/fabricated data may result in revocation 

of this environmental clearance and attract action under the provisions of Environment 

(Protection) Act, 1986. 

xiv. The Ministry may revoke or suspend the clearance, if implementation of any of the 

above conditions is not satisfactory. 

xv. The Ministry reserves the right to stipulate additional conditions if found necessary. 

The Company in a time bound manner shall implement these conditions. 

xvi. The Regional Office of this Ministry shall monitor compliance of the stipulated 

conditions. The project authorities should extend full cooperation to the officer (s) of 

the Regional Office by furnishing the requisite data / information/monitoring reports. 
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xvii. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, 

within a period of 30 days as prescribed under Section 16 of the National Green 

Tribunal Act, 2010. 

 

 

*** 
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